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- BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
- WESTERN BENCH, PUNE

APPEAL NO.15 OF 2024 (WZ)
In the matter between:

RSPL Ltd. ..Appellant
Versus

State of Gujarat and others ...Respondents

REJOINDER AFFIDAVIT
ON BEHALF OF APPELLANT - RSPL Ltd.

I, Harish Ramchandani, son of Late Mangharam
Ramchandani, do hereby solemnly affirm and state on oath as

under:

1. I have read a copy of the above captioned appeal as well as
its annexures as well as other relevant documents relating to the
subject matter. Accordingly, I am conversant with the facts and
circumstances of the present case and am also competent to

make the present affidavit.

2, I am making the present rejoinder affidavit only for the
limited purpose of dealing with the contents of the affidavit-in-
reply filed by the Respondent No.5 Balubha Pabhubha Ker (who

is also arraigned as Respondent No.8 in the subject appeal) in the

@/ 6



subject appeal and in view of the limited purpose of present
= - affidavit, I would not deal_w-ith'__each and every‘avefments and
allegations, either in seriatim or in detail at this stage. 1,
however, reserve my right to make a further and detailed affidavit

if and when it becomes necessary.

3. At the outset, I deny all the averments, allegations and
submissions made in affidavit in reply under consideration which
are contrary to and inconsistent with the record of the appellant
and/or what is stated in present affidavit in rejoinder, as if they
all are individually and specifically dealt with and traversed, save
and except those which may be expressly admitted herein below.
I humbly submit that none of the allegations and/or averments
and/or contentions in the affidavit in rejoinder may be presumed
as admitted merely because any of them is not expressly dealt

with or replied.

4. I humbly submit that the contents and submissions of the
Respondent no.5 in the affidavit in reply is misconceived, devoid

of merits do not deserve to be entertained.

5. Isay and submit that the Respondent has not disclosed the

source of his information or as to how and from where the

o)
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-Respondent -has procured the said documents. The Appellant is

Re:

6.

(a)

(b)

2M

- required to be-put to strict proof the_redf';:__ -

Preliminary Contentions;

I say and submit that:

The respondent No.5 has not given para wise reply to the
Appeal of the Appellant and the affidavit is required to be

rejected and not to be considered.

The subject appeal preferred by the Appellant is in respect
of the challenge to the closure order dated 12.01.2024
issued by the Respondent Gujarat Pollution Control Board
("GPCB"” for short) and the same has been preferred in view
of the directions of the Hon'ble Gujarat High Court in the
order dated 05.02.2024 in SCA No.1760 of 2023 preferred
by the present Appellant and the order dated 27.03.2024
passed in writ petition being SCA No.6970 of 2023 preferred
by the present Respondent No.5 wherein, the Hon’ble
Gujarat High Court in para 7 was pleased to observe that
against the notice of closure issued by Respondent GPCB, it
would be open for the Appellant to avail appropriate remedy
before the forum as already directed in the order dated

05.02.2024 in SCA No.1706 of 2023. The present Appellant

=MD
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» : _ who is one of the Respondents in SCA No.6970-of 2023 has -
| also filed-its respective affidavit / replies to the contents of
the said writ petition, which is pending consideration at this
juncture before the Hon’ble Gujarat High Court. Annexed
hereto and marked as ANNEXURE A1 (COLLY.) are copies
of the order dated 05.02.2024 in SCA No.1706 of 2024 and
order dated 27.03.2024 in SCA No0.6970 of 2023 and
annexed hereto and marked as ANNEXURE-A2 is a copy
of the memo of the Affidavit in reply in SCA No.6970 of

2023.

(c) The Respondent No.5 is not before this Hon’ble Tribunal in
an appeal but the respondent no.5 has raised contentions
and allegations in the affidavit under reply which are in fact
raised and are forming part of the petition being SCA
No.6970 of 2023 pending before the Hon’ble Gujarat High
Court which the present Respondent no.5 is pursuing as the
Petitioner and the entire voluminous record has been made

subject of the affidavit in reply filed by the Respondent No.5

is with a view to create confusion and unnecessarily create

voluminous documentary burden in the present appeal.

(d) That all the communications / notices, visit reports etc. are

forming part of the record of SCA No0.6970 of 2023

e letll 9



- prefer_red by the Respondent No.5 before the__ Hon'ble
| Gujarat High Court and the Hon'ble Gujarat High Court is
seized of the said issues which are raised by the

Respondent No.5 in the present affidavit under reply before

this Hon’ble Tribunal.

(e) Without prejudice, it is respectfully submitted that the issue
which is subject matter of the present appeal i.e. the
closure order dated 12.01.2024 is an issue which is to be
decided by the Hon’ble Tribunal and the same is essentially
between the Appellant and the Respondent GPCB since the
closure order dated 12.01.2024 under challenge in the
present appeal has been issued by the Respondent GPCB.
The Respondent No.5 is pursuing his remedy before the
Hon’ble Gujarat High Court and cannot be permitted to ride
two horses at the same time and take contentions in the
present appeal which are beyond the scope of the present
appeal. The tone and tenor of the Affidavit under reply filed

by the Respondent No.5 essentially indicates and conveys

as if, the Respondent no.5 desires a hearing of the issues
raised by the Respondent No.5 before the Hon’ble Gujarat
High Court in the writ petition being SCA No0.6970 of 2023,

before this Hon’ble Tribunal in the appeal preferred by the

N

—SAand
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(f)

7.

that

Appellant and therefore, in the humble submission of the .
Appellant, the Affidavit in reply filed by the Respondent _
No.5 is required to be ignored and/or rejected while

deciding the limited issue in the present appeal.

In the present appeal, if the reliefs prayed for by the
Appellant is considered, the same is in respect of the order
dated 12.01.2024 in view of the impossibility to undertake
the work as directed by the Respondent GPCB and the
subsequent closure in absence of such compliance whereas,
the entire affidavit in reply filed by the Respondent No.5 is
based on irrelevant and extraneous considerations and
without application of mind and rather meritless and

deserves to be discarded.

Before proceeding further, it would be relevant to point out

during the pendency of the proceedings, certain

developments have taken place which are as follows:

That the controversy involved in the present appeal
is in respect to the so-called compliances which the
present Appellant was directed to comply with as

stated in the closure order dated 12.01.2024.

11



“(b)

4

R

That on 27.03.2024, the Hon’ble Gujarat High Court
was pleased to pass an -order wher.ein, the
Respondent GPCB was directed to comply with the
recommendation of DDU, Nadiad to replenish the
existing soil with fresh new soil and the cost of the
same was required to be paid by the present
Appellant who was always ready to carry out the said
remediation work but could not do so since the
present Respondent No.5 and other co-owners did
not give consent and/or did not cooperate. The
Respondent No.5 and other owners of the survey
numbers were also directed to cooperate with the
Respondent GPCB to carry out the replenishment. The
Hon’ble Court has further observed that the said
direction has been issued to ensure compliance of the

Schedule-I Auditor’s Report.

The Respondent GPCB has thereafter directed the
Appellant to deposit an amount of Rs.1,57,15,000/-
towards the remediation work and the Appellant has
deposited the same. The aforesaid facts have been
noted thereafter by the Hon’ble High Court in its order

dated 02.07.2024 in SCA No0.6970 of 2023 and have

12
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been brought on record in the present appeal by way
T - of amadditional affidavit in ’_ché present appeal at Page -

No.259.

(d) Respondent GPCB also challenged the interim order
dated 12.02.2024 passed by this Hon'ble Tribunal in
the present appeal by way of Civil Appeal (S) No.6259
of 2024 which was also dismissed by the Hon'ble
Supreme Court. The details of the same have been
submitted in the present appeal alongwith the

additional affidavit at Page No.259.

(e) The Appellant has also thereafter undertaken the
compliance of the directions in the closure notice
including those in respect of coal handling guidelines
and also lime grinding system and details of the same

have been submitted by way of the additional

YOGENDRA

S. RAJPUT affidavit at Page No.259.
Reg. Ne. 5359/08

Anmedsabad

(f)  The directions (a), (c) and (d) of the closure report

have been complied with in view of the directions of

the Hon'ble Gujarat High Court in SCA N0.6970 of
2023 wherein, the work of remediation has been
directed to be completed by the Respondent GCPB

.

13
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-and payment in this regard has been made by the

~_ Appelfant to the Respondent GPCB as directed. -

(g) That thereafter the Hon’ble High Court was pleased
to pass order dated 08.08.2024 in SCA No0.6970 of
2023 wherein Respondent GPCB was directed to
compute loss of crop suffered by the Respondent No.5
in view of the delay in the replenishment of soil by
the Respondent GPCB. In effect, the Appellant has,
as stated hereinabove, already deposited the entire
amount and it was for the Respondent GPCB to
undertake the remediation work but due to reasons
beyond the control of Respondent GPCB, the same
could not be completed due to which, the aforesaid
order came to be passed. The subsequent events
have been narrated and placed on record by the
Respondent GPCB in the affidavit filed on behalf of

Respondent GPCB in the present appeal.

(h) That the aforesaid order dated 08.08.2024 in SCA
No.6970 of 2023 was subsequently challenged by the
Appellant before the Hon’ble Supreme Court by way
of SLP (C) No.26733-34 of 2024 and after hearing the

Appellant, the Hon’ble Supreme Court was pleased to

%
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- - ~ pass order dated -18.11.2024 staying fyrther
: : _ proceedings of SCA No0.6970 of 2023, subject-to
deposit of the amount with the registry of the Hon’ble
Supreme Court. The amount was immediately
deposited by the Appellant in compliance of the said
direction contained in the order dated 18.11.2024
and thereafter, the same was brought to the notice of
the Hon’ble High Court when the matter was listed on
19.11.2024 wherein the Hon’ble High Court was
pleased to adjourn the hearing of the SCA N0.6970 of
2023. Annexed hereto and marked as ANNEXURE
A3 (Colly.) is the copy of the order dated 18.11.2024
in SLP (C) No0.26733-34 of 2024 passed by the
Hon’ble Supreme Court alongwith with the demand
draft submitted with the registry of the Hon’ble
Supreme Court and annexed hereto and marked as
ANNEXURE-A4 is a copy of the order dated
19.11.2024 in SCA No0.6970 of 2023 passed by the

Hon’ble High Court of Gujarat. That thereafter, the

matter was listed on 10.12.2024 and the same was
adjourned in view of the stay granted by the Hon’ble
Supreme Court. Annexed hereto and marked as

ANNEXURE-A5 is a copy of the order dated

- s



- 10.12.2024 passed by the Hon'ble High Court of

= - 2 = Gujarat. = =

8. That in the interregnum, when the work of soil remediation
was being undertaken by the Respondent GPCB, on removal of
the soil for remediation, due to the proximity to the sea and the
low lying area and shallow water table and the rain water having
increase the level of the water where the plots in question were
located, the same led to water coming out after a particular depth
when the soil was removed. In this regard, panchnama / rojkam
/ report was made on the spot on 14.11.2024 in the presence of
the Respondent No.5. Annexed hereto and marked as
ANNEXURE-A6 is a copy of the inspection report dated
14.11.2024. In view thereof, a letter dated 05.12.2024 has been
addressed by Respondent GPCB to DDU, Nadiad, copy of which is
marked to be Appellant wherein, the GPCB has directed parties
to remain present on 18.12.2024 at 1030 hours which was
thereafter changed to 23.12.2024. Annexed hereto and marked
as ANNEXURE-A7 is a copy of the letter dated 05.12.2024. That

on 23.12.2024, the parties were present and in the presence of

the Committee, the Respondent No.5 took an objection regarding
the work being continued of soil remediation stating that the
proceedings of SCA No0.6970 of 2023 were stayed by the Hon'ble

~griend
16
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Y oy COMMISSION

- Supreme Court and that therefore, no work should be carried out

/AOTAR PN
| YOGENDRA N\ 4\

on the subject parcels of land. Thé's_aid stand was taken Iby the
Respondent No.5 in the presence of all Committee members
including the officer of the Appellant and the concerned person of
DDU, Nadiad, whereafter, the Respondent No.5 refused to sign
on the report / panchnama. Annexed hereto and marked as

ANNEXURE-AS is a copy of the panchnama dated 23.12.2024.

9. That in view of the aforesaid developments and the scope
of the appeal preferred by the Appellant before this Hon’ble
Tribunal, it is apparent that the affidavit in reply filed by the
Respondent No.5 is merely a ruse to create confusion and adopt
delaying tactics by taking averments and relying upon documents
and taking up contentions which are subject matter of the petition
preferred by the Respondent No.5 before the Hon’ble Gujarat
High Court and do not aid or assist the Hon’ble Tribunal in
adjudicating the limited issue in the subject appeal and therefore,
the present Appellant would like to urge the Hon’ble Tribunal to
ignore the affidavit in reply filed by the Respondent No.5 and
decide as to whether the closure order in the aforesaid facts and
circumstances and in view of the orders passed by the Hon'ble
Gujarat High Court in SCA No0.6970 of 2023 has now become

infructuous and is required to be quashed and set aside.

e
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T‘Q‘&},\% the plant boundary of the answering respondent.
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'Re: Parawise remarks to the affidavit-in-reply of the

Respondent No.5 without prejudice to the aforesaid
submissions;

10. The below submissions in respect of the denial of the
contents of the affidavit-in-reply of the Respondent No.5 by the
Appellant is without prejudice to the aforestated submissions
regarding the scope of the appeal and the request of the Appellant
to ignore the contents of the affidavit being irrelevant and not

germane to the controversy before this Hon’ble Tribunal.

11. As far as the conduct of the Respondent No.5 (and
Respondent No.8) is concerned, it deserves to be stated that the
Respondent no. 5, in para 3 and 3.1 of the affidavit-in-reply, has
claimed that the Respondent is the owner of various parcels of
land bearing survey No.606, 540, 644, 643, 642, 638, 397, 395
& 629 of village Kuranga, District Devbhoomi Dwarka. According
to the say of the Respondent, survey No0s.606, 629 & 540 of

village Kuranga, District Devbhoomi Dwarka are located within
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= Re: Creating rights inthe subject land in the year 2017
: and the principle of “coming to nuisance”.

12. It would be necessary to point out that:

(i) as far as survey Nos. 629 is concerned, the name of the
present Respondent no. 5 is not showing in the revenue

record.

(ii) as far as survey Nos. 606 is concerned, the name of the
Respondent no. 5 has been added in the year 2017 by way
of entry No.2651 dated 17.03.2017 as co-owner by paying

some part amount.

(iii) as far as survey Nos. 540 is concerned, the name of the
Respondent no. 5 has been added in the year 2017 by way
of entry No.2647 dated 01.03.2017 as co-owner by paying

some part amount.

(iv) That as far as other survey numbers are concerned, though
the same are outside the plant boundary and the answering
Appellant has nothing to do with the same, however, from
the revenue records, it becomes evident that the
Respondent no. 5 has created his right in respect of survey

No.395 in the year 2017 by way of entry No.2645 dated

09.02.2017 and survey Nos. 44 & 42 which have been

g
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| purchased by the Respondent no. 5in the year 2020 by way

. - of entry No.2974 and-2975 dated_-31.12.2(_)20. Survey
No.723 has been purchased by the Respondent no. 5 in the

year 2017 by entry No.2652 dated 17.03.2017. In survey

No.397, the Respondent no. 5 name is not reflecting the

revenue record and in survey Nos.644, 643, 642 & 638, the

Respondent no. 5 seems to have got his name mutated in

the revenue records in the year 2014 by way of heirship.

(v) That it is evident from the preceding paragraphs that the
Appellant had started purchasing lands for its project in the
year 2012 and the Respondent no. 5 started creating his
right in parcels of land in the vicinity of the project area of
the Appellant and the 3 survey numbers referred to by the
Respondent no. 5 as falling in the project area of the
Appellant, only two survey numbers are showing the name
of the Respondent no. 5 as co-owner that too, for the first
time in the year 2017 by paying some part amount. The
modus operandi of the Respondent no. 5 is evident from
the afore-stated facts and reflects upon the conduct of the

Respondent no. 5 in seeking to create obstructions inside

the plant premises by various means including by making
allegations against the Appellant regarding environment

el

20



- = pollution, etc. and thereafter creating motivated litigation

= - ) td force the Appellanf to strike a-deal for-the éaid lands for
exorbitant rates in effect, literally blackmailing the

Appellant to give into the illegal demand of the Respondent

no. 5. Forthe sake convenience, a chart showing the status

of the land and the date of entry of the Appellant’s name in

the revenue records is annexed hereto and marked as

ANNEXURE-A9.

(vi) That the conduct of the Respondent No.5 amounts to
“coming to nuisance” meaning thereby the Respondent
No.5 being aware of the project wherein the parcels of land
came to be acquired over a period of time starting from the
year 2014 and the construction came to be commenced in
the year 2016, which was preceded by public hearing as per
the requirement of the EIA Notification, the Respondent
No.5 deliberately created rights in the subject parcels of
land to create uncalled for litigation to negotiate undue
favors by using speculative litigative practices with malafide
intentions. The aforesaid aspect is relevant regarding the

conduct of the Respondent No.5 who was also an erstwhile

contractor of the Appellant and thereafter, tried to create

rights in the lands in the year 2017 so as to create false

LY

=
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litigations by making baseless allegations against the
i - Appellant for personal gains. Anﬁexed hereto and marked
as ANNEXURE-A10 is a copy of the relevant documents in
respect of the work awarded to the Respondent No.5 inside

the plant of the Appellant for the construction work.

13. That in the aforestated scenario, it would be relevant to
consider the baseless, unjustified and untenable allegations made
by the Respondent no. 5 in respect of the discharge of effluent
into the sea including the allegation regarding any discharge on
the land of the Respondent no. 5 viz. survey Nos.606 and 629
leading to the said lands being made unfit for cultivation and/or
hot gaseous liquid with foul odour being emitted which, according
to the Respondent no. 5, being directly dumped into Arabian sea
leading to pollution of water, air and soil. The said allegations are

categorically denied by the Appellant.

Re: Paras 3.2 and 3.3 of the Affidavit-in-Reply
14. With respect to the contents of paras 3.2 and 3.3 is
concerned, the same are categorically denied and not admitted.

In order to support the baseless and concocted allegations

regarding discharge of effluent in survey Nos.629 and 606, the
Respondent no. 5 has placed on record certain photographs of the

concrete canal carrying the effluent which thereafter goes into a

-}
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pipeline which has-its outlet in deep sea as per the point of
_diécﬁ.arge fixed by the authorities under the Environment-Act. It -

is respectfully submitted that:

(i) the two survey Nos.629 & 606 which is claimed by the
Respondent no. 5 to be that of his ownership is factually
incorrect inasmuch as the revenue records of survey
No0.629 does not reflect the name of the Respondent no. 5

as owner;

(i) the survey Nos.629 and 606 are, in fact, not adjacent to
the open concrete canal of the answering Appellant. The
same is evident from the map annexed hereto and marked
as ANNEXURE-A11 wherein, it is visible that the survey
No.606 is not at all parallel or connected to the open
concrete canal but is at least 56 meters approximately away
from the concrete canal as far as survey No0.629 is
concerned. The same is not parallel to the concrete canal
of the Appellant, but is approximately 15 meters away from

the concrete canal. Moreover, the survey No.629 only has

a tip of the survey No.629 which, as stated hereinabove, is
approximately 15 meters away from the concrete canal of

the Appellant between survey No.629 and survey No.606,

et
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the Appellant’s own project land being survey Nos.617 and

: ~ 603and 605. - = | e

(iii) the photographs placed at Annexure-R-6/D (pages 504 to
515) do not seem to showing any discharge of effluent on
any of the adjacent lands including the land of the
Respondent no. 5 being Survey No0s.629 and 606 and the
same are apparently of different dates of 16.03.2023,

20.09.2021 and 20.11.2018.

(iv) The photographs placed at Annexure-R-6/E (pg.510) are
dated 20.11.2018 do not, in any manner, show any effluent
discharge for any reason which is attributable to the
answering Appellant. However, it seems that there is a
trench in which some water is stagnant in survey no 540.
The trench has been dug up by the Respondent no. 5 in
survey No.540 which is at approximately 500 meters away
from the concrete canal in opposite direction. The water in
the trench seems to have been accumulated due to
monsoon or accumulation of ground water which

immediately comes to surface in event of digging due to

shallow water table & also due to discharge of waste water
from the shop run by the Respondent no. 5 which was

within survey no. 540 and for which the Respondent no. 5

~ L 24



is trying to pin the responsibility on the answering
_ - : Respondent no. 5 by creating a distorted picture by relyi_ng; -

on the said photographs which are of the year 2018.

(v) The photographs placed at Annexure-C (pages 511, 513,
514 & 515) do not show any effluent discharge and the
same seems to have been taken on survey No.540 which is
approx. 500 meters away from the concrete canal. Further,
the photographs at page 511 seems to be of 16.03.2023
and the photograph at page 512 to 515 seem to have been
taken on 20.09.2021. Such vague photographs do not, in
any manner, show any effluent discharge or any pollution
due to any action of the answering Appellant and only show
a distorted version to mislead this Hon’ble Court. The
concrete canal for discharge of effluent is part of the plant
and has been constructed after taking due permissions and

authorizations from the concerned authorities.

It is respectfully submitted that the Respondent no. 5 has

been making false and baseless allegations against the
Appellant and writing letters to GPCB and other authorities
due to which the said GPCB and other authorities have
undertaken repeated inspections and verified the said

allegations which thereafter have been concluded by GPCB.

= et 25



- All such letters / allggations -have been made by the
- & -Res-pondent no. 5 behind the back of the Appellént directly
to the authorities and on intimation by the Respondent
GPCB, the Appellant has clarified its stand and in case any
instructions are given, the same have been complied with
and compliance report has been submitted thereafter to
GPCB. The very same documents, which are placed by the
Respondent No.5 in the affidavit-in-reply before this
Hon’ble Tribunal has been pressed in service before the
Hon’ble Gujarat High Court by the Respondent No.5 as
Petitioner of SCA No.6970 of 2023 and the allegations made
before the Hon’ble Gujarat High Court in SCA No0.6970 of
2023 contained documents, wherein allegations of overflow
was sought to be raised in the year 2023 after a period
spanning more than 4 years. The Respondent No.5 and the
allegations made therein are even otherwise untenable in

law and contrary to the provisions of the National Green

Tribunal Act, 2010 ("NGT Act’ for short).

Re: Various complaints of the Respondent No.5 and
response of the Appellant qua inquiry by Respondent
GPCB.

15. That the Respondent No.5 has been addressing letters /

complaints to various authorities making baseless allegations

behind the back of the Appellant without the Applicant aware of

L
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the same. Identical and repeated allegations having no basis

~_ and/or justification on facts have been_méc_ie by the Respondent

No.5 / others under his guidance and influence against the
Appellant and most of the complaints have been verified and
found to be baseless. In order to simplify and connect the facts
which have been loosely placed on record by the Respondent No.5
in the Affidavit-in-Reply, a tabulated chart is produced
hereinbelow showing the details of the responses made pursuant
to the so-called complaints by the Respondent No.5 / other
persons connected to the Respondent No.5 pursuant to the
inquiry by the GPCB, which are Annexure-wise as submitted by

the Respondent No.5 in its Affidavit-in-Reply.

16. That all the allegations made by the Respondent No.5 are
meritless and without any basis and repetitive in nature and
despite the Respondent GPCB having verified by site inspection
regarding the allegations of the Respondent No.5, the Respondent
No.5 continued to write letters to various authorities behind the
back of the Appellant is trying to cause prejudice and harm to the
reputation of the Appellant. In order to pressurize the authorities,
baseless allegations were made from time to time by the
Respondent No.5 despite the Respondent No.5’s grievances

having been redressed or closed.

AY

=
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= Re: Response of the Appellant in respect of contents -
- made in Para 3.4 of the Affidavit-in-Reply.

Sr. | Date of | Inquiry of | Response of

No. | Complaint /| Respondent GPCB | Appellant
Letter

1. | Complaint Site visit by | Reply / Letter
dated Respondent GPCB | dated 02.08.2018
23.01.2018 on 17.07.2018. on behalf of the
(Annexure R- Appellant. Copy
6/F) pages 516 of letter dated
to 529. 27.08.2018 is

annexed hereto
and marked as
ANNEXURE-A12

(Colly.).
2. Letters all | The said letters were neither marked to
dated the Respondent GPCB nor marked to the

22.09.2018 Appellant and were addressed behind
addressed by |the back of the Appellant making

the baseless allegations and therefore, no
Respondent response to the said letters were given
No.5 to various | by the Appellant.

authorities

(Annexure R-
== 6/G) pages 530
“0 1A

P % to 541
'%(‘MDDA ‘é’;\\
YOGENEES NX A\ [3 of the|The That the

‘ét’ ® nAJPUT 2% | 3- | Copy Respondent

s-y” %}?c.z'*%f% ‘“‘*“\1 Police No.5, made false |statement of the
iﬁi " lhmedaba =} Complaint allegations and | authorized

Z 3/ dated deliberately made | signatory of the

20.11.2018 the Directors of the | Appellant was
(Annexure R- | Appellant Company | taken by the
6/H) pages 542 | as accused and filed | Police Inspector,

to 546 a complaint with the | Dwarka and it
Police Inspector, | seems that the
Dwarka. same has been

closed since there
is no criminality.

4. | Application The said letter dated 26.09.2019 was
dated neither marked to the Respondent GPCB

-
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26.07.2019-
(Annexure R-
6/1) pages.547
to 553.

nor marked to the Appellant and were |-
addressed behind the back of the
Appellant- making baseless allegations
and therefore, no response to the said
letters were given by the Appellant.

Applications
dated
10.12.2020
(Annexure R-
6/]) pages 554
to 565.

Pursuant to the
applications, the
Respondent GPCB

came for site visit
on 29.12.2020.

The Appellant
gave its reply /
response on
31.12.2020. Copy
of the site visit
report dated
29.12.2020 and
copy of the reply /
response of the
Appellant are
annexed hereto
and marked as
ANNEXURE A13
(Colly.).

Application The said application | The Appellant had
dated was addressed to |intimated
19.03.2021 the GPCB and CPCB, | regarding the
(Annexure R- |pursuant to which | shutdown of the
6/K) pages 566 | site inspection was | plant by way of
to 569/D. undertaken letter dated
16.03.2021 for 3
days Copy of the
letter dated
16.03.2021 is
annexed hereto
and marked as
ANNEXURE A14
(Colly.).
Application The said application | Pursuant to the
dated was addressed to |site visit and
19.03.2021 various authorities, | inspection, the
(Annexure R- | pursuant to which | Appellant
6/L) pages 570 | site inspection was | submitted its
to 577. also undertaken on | response by way
23.06.2021 of letter dated
05.07.2021. The
Appellant had

29




- - - intimated _

regarding the
shutdown of the
plant by way of
letter dated
16.03.2021 for 3
days. Copy of the
site visit report
dated 23.06.2021
and copy of the
reply / response of

the Appellant
dated 05.07.2021
are annexed
hereto and
marked as
ANNEXURE A15
(Colly.).

7. | Application The said letter dated 20.05.2022 was

08.06.2021
(Annexure R-
6/N) pages
588 to 596.

prepared site visit
report by visiting on
23.06.2021 and
thereafter, called for
explanation from the
Appellant on
23.06.2021..

dated neither marked to the Respondent GPCB
20.05.2022 nor marked to the Appellant and were
(Annexure R-|addressed behind the back of the
6/M) pages | Appellant making baseless allegations
/,»::‘*—*\\ 578 to 587. and therefore, no response to the said
'g'i ’m%%_ letter was given by the Appellant.
e K\
4 n}lv?‘j ol08 uéf“-
o\ 2
aeg;’ "nﬁd‘aba;-gg"-il % ;
Pf\zww‘f;&% hgu/}' 17. Re: Para 3.5 of the Affidavit-in-Reply and the
e N 240 '7 contents thereof.
Sr. | Date of | Inquiry of | Response of
No. | Complaint / | Respondent GPCB | Appellant
Letter
1. Notice dated | Respondent  GPCB | Appellant replied

to the notice by
way of reply dated
24.06.2021 and
also gave
compliance status
to the Respondent
GPCB on
05.07.2021. Copy
of site visit report |.

—A=nd
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dated 23.06.2021
_ along with notice
s - ) ' _ g -| dated -23.06.2021 |
' of Respondent
GPCB and copy of
the reply dated
24.06.2021 of the
Appellant to the
notice of the
Respondent No.5
and compliance of
the Appellant
dated 05.07.2021
are annexed
hereto and
collectively
marked as
ANNEXURE-A16
(Colly.).

Re: Para 3.6 of the Affidavit-in-Reply and the contents
thereof.

18. That in para 3.6, the Respondent No.5 seems to have

referred to an application made on 02.01.2019 and having further

¥ %"?"z;s received details from the Respondent GPCB regarding notices and

a0 ,;ﬁ"-‘___}pspectlons / site visit reports on certain dates. The same have

Lo i

=1
/<een attached in para 3.6 in Annexure R-6/0 (Colly.) and
Appellant, as and when it received the show cause notice for
compliance, have duly replied and cleared its stand and complied

with the instructions That as far as the aforesaid factual details

=D
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are concerned,-a tabulated format regarding the manner in which

~the events have occurred is reproduced hereinbelow:

Sr. | Show - Cause notice | Reply / compliances by the

No. | issued by Respondent | Appellant to the Show Cause
GPCB notice issued by the

Respondent GPCB

1 02.08.2017 05.10.2017

2 04.03.2019 11.03.2019

3 29.05.2019 03.06.2019

4 13.08.2019 20.08.2019

5 10.02.2021 28.04.2021

6 30.04.2021 25.05.2021

7 12.08.2021 18.08.2021 & 11.09.2021

Annexed hereto and marked as ANNEXURE A17 Colly are copies

YOGENDRA
3 ﬁ:ka“ﬁ

s} r_-f_-l
e
—]

and complied with the

,4_ of the replies/ compliances dated 05.10.2017, 11.03.2019,

. / 19. The Appellant has diligently replied to the routine visit
reports by way of its letters / compliances, and cleared its stand

instructions. details of which are

reproduced hereinbelow, by way of a tabulated format.

SR
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o ' Sr. | Routine visit reports of | Reply / compliances to
No |GPCB (Reports through | the Show Cause notice by
GPCB XGN portal) on |the answering
the answering | respondent
respondent
01. 26.03.2017 (Inspection 16.10.2017 (submitted on
report through XGN the GPCB portal)
20.04.2017)
02. 21.04.2017 (Inspection 27.04.2017
report through XGN
08.05.2017)
03. 17.07.2018 (Inspection 02.08.2018
report through XGN
13.08.2018)
04. 28.11.2018 (Inspection 03.12.2018
report through XGN
19.12.2018)
05. 02.01.2019 (Inspection 11.01.2019
report through XGN &
16.01.2019) 11.03.2019

Annexed hereto and marked as ANNEXURE-A18 (Colly.) are
copies of replies / compliances dated 16.10.2017, 27.04.2017,

02.08.2018, 03.12.2018, 11.01.2019 and 11.03.20109.

R e

S @ 20. The Appellant has diligently responded to the visit reports
‘%kf .
e/ \{CJGENDh

r
S?.A&Paj‘? iﬁf dated 28.06.2018 and 28.11.2018 by way of its letters /
Reg. No. 5389/08 \ )

i¥2 T n
W= pip 01 24/02/2028
_‘ﬁ% [ 1

T
le~{ Ahmedz02% :)ﬁ‘compliances, and cleared its stand and complied with the

instructions. details of which are reproduced hereinbelow, by way

of a tabulated format.

&
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£YP. DN 24/02/2028

Sr. | Visit  reports of | Reply / compliances to

No | Respondent GPCB the Show Cause notice b
= = the Appellant i

01. 28.06.2018 02.08.2018

02. 28.11.2018 03.12.2018

Annexed hereto and marked as ANNEXURE-A19 (Colly.) are
copies of the replies/ compliances dated 02.08.2018 and

03.12.2018.

21. That from the aforesaid documents, it is evident that the
random allegations made by the Respondent No.5 are without
any basis or justification and the allegations levelled by the
Respondent No.5, most of which are behind the back of the
Appellant have been appropriately considered by the authorities
and the said authorities have thereafter dealt with the same in
accordance with law and taken appropriate steps as deemed fit
including seeking compliance from the Appellant. It is further
submitted that the entire modus operandi of the Respondent No.5
is required to be considered in light of the fact that the
Respondent No.5 for the first time approached the Hon’ble
Gujarat High Court in the year 2023 placing on record and trying
to make out a case in respect of events which have taken place
in the year 2018 to 2021. In fact, most of the allegations and

correspondences have been made behind the back of the
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-Appellant pursuant to which -the Appellant has tendered
e c explanation / g:omp!iancé as_and when called upbn by the said
authority. The Respondent No.5 has made repeated random
allegations only to harass the Appellant so that the Appellant is
faced with multiple queries and subjected to unnecessary scrutiny
by the authorities. The Appellant categorically denies all the
diverse averments and allegations made by the Respondent No.5
in the Affidavit-in-Reply and states that the conduct of the
Respondent No.5 is nothing but a tool to harass the Appellant to
extract amounts in utmost illegal manner by creating speculative
litigations. It is further denied that there is inaction on the part
of the authorities. The said aspect is discernible from the record
of the Appeal itself where the Respondent No.5 has submitted on
record the notices issued by Respondent GPCB on the applications
made by the Respondent No.5 from time to time.

Re: Para 3.7 of the Affidavit-in-Reply and the contents
thereof.

22. The contents of para 3.7 are denied and not admitted. The

Appellant categorically denies the report placed on record at
Annexure R-6/R (pg.676 to 681) and Annexure-R-6/S (pg.682 to
683) by the Respondent No.5 and the said report is not worthy of
consideration. As and when any shortcoming, if any, has been

"S-
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- noticed by the Respondent GPCB, on intimation, the Appellant has
- taken steps and rectified the same.~The Respondent'GPCB has
been taking routine inspection and monitoring and such reports
-by the Respondent No.5 have no basis in law and are got up and
only placed to create a bias against the Appellant.

Re: Para 3.8 of the Affidavit-in-Reply and the contents
thereof.

23. That the incident stated to have taken place on 17.03.2021
regarding overflow of trade effluent is now sought to be raised by
the Respondent No.5, without any justification and that too
belatedly after gross inordinate delay. It is further submitted that
as far as the discharge of effluent by the Appellant is concerned,
the same is as per the norms of the GPCB and other statutory
authorities. The Appellant is not discharging any effluent / hot
gaseous liquid on land but is discharging the same through a
designated system comprising of a concrete channel and buried
pipeline, into deep sea at a designated location recommended by
the CSIR-National Institute of Oceanography, Goa. The effluent

which is collected from different parts of the plant comes to a

common mixing pond which is then diluted with through return
cooling water which also comes to the mixing pond and also
through fresh sea water and thereafter also treated further for pH

et
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_ neutralization threugh HCI dosing and further sent to the pump
house through a concrete channel for further disposal into the
Arabian Sea by a closed pipeline at a location recommended by
the National Institute of Oceanography, Mumbai/Goa. It is
further submitted that from 16.03.2021 to 19.03.2021, the plant
of the Appellant was shut down for maintenance and prior
intimation in this regard was given to GPCB and hence, there was
no question of any effluent generation at the relevant point of
time which lead to any overflow of effluent in the channel and
that too, in the survey number belonging to the petitioner and
there was only sea water which was flowing through the channel
for discharging in deep sea. That the Respondent No.5 is trying
to create a distorted picture before this Hon’ble Tribunal regarding
the said incident. In fact, subsequently, the GPCB thereafter
conducted an inquiry on the complaint of the Respondent No.5,
and the Appellant gave its explanation by way of letter dated
05.07.2021. It is respectfully submitted that the entire incident
which is sought to be narrated is of 2021 and steps in this regard

have been taken by the Appellant and nothing further survives in

this regard. That the communication dated 19.03.2021
(Annexure-R-6/T) was not addressed to the appellant and
therefore, the appellant was not in a position to respond to the

same.

b
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Re: Para 3.9 of the Affidavit-in-Reply and the contents
thereof. - ] ' - -

24. That the Respondent No.5 has stated that he has received
certain documents under the RTI which are forming part of
Annexure-R-6/U, Pg. No0.686 to 736. It is submitted that the said
documents which are in the nature of site visits have been
followed up by the GPCB and thereafter, on intimation, the
Appellant has also made its submissions / compliances in this
regard. It would be evident that the statement made by the
petitioner that he was never summoned during the site visits
undertaken by the GPCB, is a false and misleading statement
inasmuch as in most of the inspections, pursuant to the complaint
submitted by the petitioner, the petitioner was present as he was
intimated regarding the inspection to be carried out by the GPCB
in the plant of the answering respondent. The same is evident
from the documents on record of the present proceedings. As far
as the documents submitted in the Annexure-R-6/U are
concerned, the chart which is reproduced hereinbelow, will
indicate the response and/or compliances on the part of the

appellant:
—= 2
/ L]
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o ' Date Name of the | Date = of | Compliance
complainant | Inspection | report by
. - - e - - ' answering
respondent
14.12.2020 Bhayabhai 29.12.2020 31.12.2020
Vershi Luna
10.07.2019 | Jalubha 10.07.2019 19.07.2019
Karshanbha &
Manek 05.09.2019
(Representative
of Balubha Ker)
08.03.2019 | Jasuben 08.03.2019 14.03.2019
Nathubhai Varu
& Bhayabhai
Vershi Luna &
Nathubha
Pabhabhai Varu
24.03.2017 Nathabhai 21.04.2017 27.04.2017
Pabhabhai Varu
02.01.2019 Bhayabhai 02.01.2019 11.01.2019
Vershi Luna &
11.03.2019

Annexed hereto and marked as ANNEXURE-A20 (Colly.) are

copies of replies / compliances dated 31.12.2020, 19.07.2019,

2/ peg. No. 53 05.09.2019,  14.03.2019, 27.04.2017, 11.01.2019 and
B " Ramedabad
GFY COMMISSION 11.03.2019.

P O 24/02/2028

Re: Para 3.10 & 3.11 of the Affidavit-in-Reply and the
contents thereof.

25. That as far as the averments and submissions made by the
Respondent No.5 with respect to and/or with reference to the
pending writ petition being SCA No0.6970 of 2023 is concerned,

the same would be of no consequence at this juncture since the

1
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issue being considered in the present appeal is limited to the
" - aspect of the closure order"dafed 12.01.2024. The allegations of
compliances / non-compliances and the genuineness of the
allegations of the Respondent No.5 and the stand of the parties
in this regard may not be relevant as far as the present appeal is
concerned. It is the Hon’ble Gujarat High Court which has directed
the Appellant by way of its orders to approach this Hon'ble
Tribunal against the closure order dated 12.01.2024 while
keeping the matter i.e. the writ petition pending which is under
consideration at this juncture before the Hon’ble Gujarat High
Court and the orders passed by the Hon’ble Gujarat High Court
from time to time while considering the writ petition are interim
orders and the matters yet to be heard finally and therefore, the
said documents relied upon by the Respondent No.5 at this

juncture are inconsequential. The contents of para 3.10 is of no

avail as far as the merits of the present appeal is concerned.

é_‘a Further, the Hon’ble High Court of Gujarat has categorically

7 it
-_;j::;;gobserved in the order dated 27.03.2024 regarding the soil

remediation work to be now undertaken by the Respondent GPCB
wherein the Respondent No.5 has been directed to co-operate to
carry out the replenishment of existing soil and the present
appellant to pay for the same which has been so done. All the

grounds in the closure order are either complied or have become
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infructuous and therefore, the closure order is required to be
—.. quashed and set -aside. Delaying in rep]enlshment of the sorl is
not the responsibility of the Appellant anymore and the reasons
for delay have been explained by the Respondent GPCB in its
affidavits filed from time to time. As far as the order dated
08.08.2024 is concerned, the same was challenged by the
Appellant before the Hon’ble Supreme Court and the Hon’ble
Supreme Court by way of order dated 18.11.2024 was pleased to
stay further proceedings of SCA No0.6970 of 2023 subject to
deposit of an amount of Rs.1,50,00,000/- with the registry of the
Hon’ble Court which has been duly complied with by the
Appellant, the amount has been deposited with the registry of the
Hon’ble Supreme Court on 20.11.2024. That the Respondent
GPCB has also preferred SLP before the Hon’ble Supreme Court
challenging the part of the direction contained in the order dated

27.03.2024 in SCA No0.6970 of 2023, to the extent of directing

payment of Rs.20,00,000/- by the Respondent GPCB and the

%
*ﬁngame has also been stayed by the Hon’ble Supreme Court and

# ""”3 Re Q s"o 5359/08

h ‘;P.,,El:}nd

preferred by the Appellant and the proceedings of SCA No0.6970
of 2023 are stayed at this juncture.
o e
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Re: Para 3.12 of-the Affidavit-in- -Reply and the contents
~__thereof.

26. That as far as the contents of para 3.12 is ;:oncerned, the
Respondent No.5 had again made a baseless application dated
18.06.2024 to the Respondent GPCB (Annexure-R-6/AA,
Pg.1190) behind the back of the appellant. There was no release
of any contaminated or foul-smelling chemical by the Appellant in
the land of the Respondent No.5. In this regard, an inspection
was carried out by the Respondent GPCB where it has been
observed in the inspection report that in the presence of the
Respondent No.5 inspection has been undertaken and in both
survey nos. i.e. 540(also 540/1 forming part of 540) and 606,
there is no waste water discharge is noticed. Annexed hereto and
marked as ANNEXURE-A21 is a copy of the inspection report
dated 21.06.2024. The aforesaid aspect clearly shows that the

Respondent No.5 is perpetually in the habit of making false and

}f\x baseless allegations against the Appellant to create undue

: wrtNmA ‘k“ﬁ
A/ s RAIPUT ggtgg pressure for settling personal scores. That the Appellant has

'.5“"‘5 f pa, NG. 5649’08

ra

&»; thereafter submitted its response by way of letter dated

e

~ #/ﬂ}_,.ff 25.06.2024, copy of which is annexed hereto and marked as

&
=

T

by & W s

ANNEXURE-A22.

Re: Para 3.13 of the Affidavit-in-Reply and the contents
thereof.

e
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S. BAJPUT
Reaq. Ho. 5395/08

Aimedabad
(T"’ COMMISSIGN

s EXB OH 24/02/2028 5” /i

27. That the Respondent Ne.5 has made a false and misleading
statement regarding the Respondent No.5 having never objected -
to the Appellant or the GPCB from carrying out any remedial work
on the survey numbers. The same is evident from the order dated
27.03.2024 of the Hon'ble Gujarat High Court in SCA N0.6970 of
2023. Moreover, the Respondent No.5 has recently, on
23.12.2024 during the site visit by the Committee constituted for
the purpose of remediation work, taken objection to the
continuation of the remediation work in the presence of all the
parties which has been noted by the Committee in its panch nama
/ site visit report, which is attached in the present rejoinder in the
preceding paras. The Respondent No.5 is a litigating bird only
interested in creating baseless litigations against the Appellant for
personal gains and his conduct is clearly shows how and in what
manner the Respondent No.5, with ulterior motive created his so-
called rights in the parcels of land to justify his baseless and false
allegations against the Appellant. The responsibility of soil
remediation in view of the directions of the Hon’ble High Court in
the order dated 27.03.2024 are not of the Appellant but of the

Respondent GPCB.
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% Re: Para 3.14 of the Affidavit-in-Reply and the contents
: thereof. - : -

| 25. That the cohtent-s'--of para_ 3.14 are wifhout application of
mind and amounts to making contradictory statements on the
part of the Respondent No.5 who on the one hand states that the
land has become infertile and on the other hand, the revenue
record of the subject land being Form 12 shows that the
Respondent No.5 has been harvesting and cultivating the land
and undertaking agricultural activity and what crops have been
sown and harvested by the Respondent No.5 for the particular
year. The same is reproduced hereinbelow in a tabulated format

with supporting documents:

Form 12 of Survey No.540 (including 540/1)

Sr. Year Details of the Crop
No.

1. 2019-2020 Groundnut

2. 2020-2021 Groundnut

2 2021-2022 Juvar

4. 2022-2023

5. 2023-2024

" Annexed hereto and marked as ANNEXURE-A23 are copies of
S the Form 12 of the revenue records showing harvesting of crops
by the Respondent No.5 in revenue survey no.540.

—g;u\ﬂ,,
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- Form 12 of Survey No.606

" — . Details of the Crop

Sr.- - Year

No.

1. 2019-2020 Groundnut
2 2020-2021 Groundnut
K 2021-2022 Juvar
4. 2022-2023

5 2023-2024

Annexed hereto and marked as ANNEXURE-A24 are copies of
the Form 12 of the revenue records showing harvesting of crops

by the Respondent No.5 in revenue survey no.606.

29. That the aforesaid fact, it is evident that the statements of
the Respondent No.5 are untrustworthy and the Respondent No.5
is in a habit of making misleading statements to justify his

baseless and meritless case.

30. Itisfurther submitted that there was no agricultural activity
going-on on the subject lands viz. survey no. 540 (including
540/1) and 606 as claimed to the contrary by the Respondent
No.5 and in fact, the respondent no.5 was running a make shift
T-shop and selling tea and undertaking commercial activity and
throwing waste water in the trench which was dug up by the

Respondent No.5 in his own so-called parcel of land. The same is

=l 45
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evident from the letter dated 03.12.2018 addressed -by the
— _Appellant in respdnse to the insp_ectioﬁ_ undertaken by thé
Respondent GPCB on 28.11.2018 pursuant to complaint
submitted by the Respondent No.5 wherein, inter-alia, it has been
categorically stated that the said survey No0.540 is being used for
commercial purpose and there are shops which are constructed
thereon by the Respondent no. 5 and there is no agriculture
activity going on and that water is being discharged by the shops
put up by the Respondent no. 5 in Survey No.540. Annexed
hereto and marked as ANNEXURE-A25 (COLLY.) is a copy of
the notice for inspection dated 28.11.2018 of the GPCB and copy
of the reply dated 03.12.2018 of the Appellant and photographs
of survey no.540 showing shops running in the parcel of land. The
same is also forming part of the affidavit filed by Respondent
GPCB in SCA No0.6970 of 2023. That the statement that the
Appellant cannot be absolved from the actions to render
agricultural land of the Respondent No.5 infertile is not an issue
under consideration before this Hon’ble Tribunal. The remediation

work is likely to be completed in due course by the Respondent

{{\,‘:-vhi '5;7,‘ GPCB and no such prayer has been made by the Respondent No.5

Nk f J

before the Hon’ble Gujarat High Court or by way of any

application before this Hon’ble Tribunal.
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- Re: Para 4, 5, 6 and 7 of the Affidavit-in-Reply and the -
~_ contents thereof. -

31. Thét the contents of the aforestated paras"4 to 7 are

completely absurd and denied and not admitted. There is no
leakage or overflow from the concrete canal. The salinity ingress
is not because of any activity of the appellant but due to the close
proximity of the land to the sea coupled with the fact that the
water table is much higher and on digging merely 0.50 to 1.0
mtrs., the water comes to the surface. That despite not being
responsible for any harm to the soil or the so-called parcels of
land of the Respondent No.5, the Appellant agreed to implement
the report of DDU, Nadiad for undertaking soil remediation as the
same, by the expert body i.e. DDU, Nadiad who is Schedule-I
auditor and whose report has been directed to be implemented
by the Hon’ble Gujarat High Court with further direction to change
/ undertake soil remediation, the same is a measure which would
require change of the old soil and mitigate any aspect of damage

ZOTARDN

D A to soil which has been caused due to salinity ingress and due to

non-use of the parcel of land for agricultural activity since years.
However, the Respondent No.5 realizing that the same would lead
to the main allegation being mitigated, decided to not grant it’s
no objections creating uncalled for obstructions to keep the
allegations alive ultimately leading to the Hon’ble Gujarat High

g
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Court di_rectir_wg the Respondent No.5 and others to co-operate -
with the implementation of the DBU, Nadiad report to undertake
soil remediation by way of order dated 27.03.2024 in SCA
No0.6970 of 2023. The delaying the remediation work is not at all
attributable to the present Appellant as despite all efforts,
Respondent No.5 did not give its consent and nor did it give
consent to the Respondent GPCB to undertake remediation work
leading to the Hon’ble Gujarat High Court directing the
Respondent No.5 to co-operate and permit soil remediation in the
parcels of land. The crux of the matter ultimately comes down to
the aspect of the closure order dated 12.01.2024 which arose due
to the Respondent No.5 refusing to co-operate with soil
remediation leading to non-compliance of the said condition and
the impossibility to act for compliance by the Appellant which led
to the Appellant approaching this Hon’ble Tribunal by way of the
present appeal wherein, this Hon’ble Tribunal was pleased to stay
the execution, implementation and operation of the closure order
dated 12.01.2024 wherein the same is still operating and in the

meanwhile, the compliances in respect of remediation of the soil

. stands rescinded / modified / deleted in view of the directions of

the Hon’ble Gujarat High Court in its order dated 27.03.2024 in
SCA No0.6970 of 2023 with the rest of the compliances being fully

satisfied. That the present is a case where the closure order has
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practically lived its life and is required to-be either withdrawn by
L - - the.Respondent GPCB or is required to be quashed by this Hon’ble
Tribunal and there cannot be a permanent closure as is expected
by the Respondent No.5 as the grievances of the Respondent No.5
regarding so-called alleged contamination (though not accepted
by the Appellant) stand redressed in view of the report of the
DDU, Nadiad, coupled with the directions of the Hon’ble Gujarat
High Court in the order dated 27.03.2024 in SCA N0.6970 of 2023
which have not been challenged by the Respondent No.5 and

have been accepted by the Respondent No.5.

32. That in view of the aforesaid, the Appellant preferred an
application dated 15.07.2024 pointing out the compliances and
however, the same has not been acted upon by the Respondent
GPCB. Annexed hereto and marked as ANNEXURE-A26 is a copy
of the application / letter dated 15.07.2024 addressed by the
Appellant to the Respondent GPCB.

33. That the Appellant has thereafter addressed letter dated

15.01.2025 to the Respondent GPCB pointing out the compliances
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dated-15.01.2025 addressed by the Appellant to the Respondent

-GPCB. - - _ & -

34. That the Appellant has without prejudice to its rights and
contentions in all the pending proceedings, further addressed
letter dated 16.01.2025 to the Respondent GPCB stating that the
Appellant had no objection to the continuation of the soil
remediation work and to complete the same. Annexed hereto and
marked as ANNEXURE A-28 is a copy of the letter dated

16.01.2025 addressed by the Appellant to the Respondent GPCB.

35. That the SLP No. 26733 of 2024 preferred by the Appellant
is pending consideration and in terms of the order dated
18.11.2024, the Appellant has deposited the amount of Rs.
1,50,00,000/- with the Registery of the Hon’ble Supreme Court.
Annexed hereto and marked as ANNEXURE A-29 is a copy of

the memo of the SLP No. 26733 of 2024.

36. It is submitted that there is no pollution or any continuity
of pollution being caused by the activities of the Appellant and

there are repeated inspections by the Respondent GPCB

®/Z regarding (i) transportation and processing of coal wherein

precautions are taken including spraying of water and tarpaulin
cover being put on the vehicles while transporting coal, (ii)

g
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transportation and processing of lime stone wherein precautions
| -are taken including s;;*rraying of water and tarpaulin cover being
put on the vehicles while transporting lime stone, (iii) proper
treatment as required before disposal of the effluent while
discharging in deep sea which is monitored online by the
Respondent GPCB 24 hours 365 days as per the requirements of
the CCA and the environmental clearance, (iv) there is no
discharge of saline water from the effluent outlet in any
agricultural field including that of the Respondent No.5 whose so-
called parcels of land were not being utilized for any agricultural
activity but were lying as waste land leading to depletion of soil
fertility coupled with the salinity ingress due to close proximity to
the sea and the high water table which leads to the water coming

on the surface on digging merely 0.50 to 1.0 mtrs.

37. Looking to the totality of the situation and the facts of the
case, the directions of the Hon’ble Gujarat High Court to
implement the report of DDU, Nadiad, Schedule-I auditor and the
Respondent GPCB implementing and undertaking the soil
remediation work and all other compliances being in place, the
present appeal deserves to be allowed and the closure order

dated 12.01.2024 deserves to be quashed and set-aside.

-
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What -is -stated hereinabove is true to the best of my

knowledgé& information and belief and I believe_th_e's__ame to be

true.

Solemnly affirmed at Ahmedabad on 18t day of January,

2025. ‘
2%

DEPONENT

‘§otemniy Affirmed &

Signed Before Me f-
YOGENDRZ. RAJPUT
NOTARY PUBLIC
GOVT.OF INDIA
{WY COMMISSION SUPIRES
ONDT. 2302-2028)
Off. FF-10, Nuw York TousrB,

Opp. Muktidham Derasar, Fhalts,
Ahmedabad. (837243 08070

NOTED & REGISTERED]
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18 JAN 2075
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CISCA/1706/2024 ORDER DATED: 05/02/2024

ANIEIURE A 4 Colly
IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

RISPECIAL CIVIL APPLICATION NO. 1706 of 2024

RSPL LIMITED
Versus
STATE OF GUJARAT

Appearance:

MR SHALIN MEHTA, SENIOR COUNSEL with MR ABHISHEK M
MEHTA(3469) for the Petitioner(s) No. 1,2

for the Respondent(s) No. 1,2

CORAM:HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE

SUNITA AGARWAL
and
HONOURABLE MR. JUSTICE ANIRUDDHA P. MAYEE

Date : 05/02/2024
ORAL ORDER

(PER : HONOURABLE THE CHIEF JUSTICE MRS, JUSTICE SUNITA
AGARWAL)

1. After a brief submission, Mr. Shalin Mehta learned

Senior Counsel assisted by Mr. Abhishek M. Mehta
learned Counsel for the petitioners would submit that
the petitioners seek to withdraw the present petition
so as to avail the remedy of appeal under the
provisions of Water (Prevention and Control of
Pollution) Act, 1974 and under the Air (Prevention
and Control of Pollution) Act, 1974, before the
competent authority, against the Closure Notice dated

12.01.2024, the subject matter of challenge here.
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CI/SCA/1706/2024 ORDER DATED: 05/02/2024

2. The only apprehension raised by the learned Senior -
Counsel for the petiﬂgné_ps is that since Special Civil
Application No.697b of 2023 filed by the complainant
namely Balubha Pabubha Ker is pending consideration
before this Court, wherein direction has been given to
the Gujarat Pollution Control Board (GPCB) to carry
out fresh inspection of the site in question and
submit a Report, the Appellate Authority may not

enter into the merits of the Appeal.

3. Noticing the order dated 30.11.2023 passed in Special
Civil Application No.6970 of 2023, which has been
placed before us during the course of hearing, it is
provided that on the presentation of the Appeal under
the above noted provisions, the Appellate Authority
shall proceed on merits, without being influenced by
the factum of pendency of Special Civil Application

No0.6970 of 2023 or any issue raised therein.

4. The Appellate Authority shall make an endeavour to
decide the Appeal, as expeditiously as possible, on
merits, strictly in accordance with law. It is further
provided that it would be open for the petitioners to

approach the GPCB after removal of the discrepancies
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C/SCA/1706/2024 ORDER DATED: 05/02/2024

(non-compliance) reported in the closure notice to

i seek recall thereof. -

5. With the above, the appeal stands disposed of, at this

stage.

Sd/-
(SUNITA AGARWAL, CJ)

Sd/-

(ANIRUDDHA P. MAYEE, J.)
CAROLINE /#7
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C/SCA/6970/2023 ORDER DATED: 27/03/2024

- 2 IN THE HIGH COURT OF GUJARAT AT AHMEDABAD
- - R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023 -
) F With ’ :
CIVIL APPLICATION (DIRECTION) NO. 1 of 2024
In R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023

BALUBHA PABUBHA KER
Versus
STATE OF GUJARAT & ORS.

Appearance:
MR ANSHIN DESAI, SR. ADVOCATE with SHIVANGI D VYAS(10117)
for the Petitioner(s) No. 1

MR KRUTIK PARIKH, AGP for the Respondent(s) No. 1

MR MIHIR JOSHI, SR. ADVOCATE WITH MR ABHISHEK M
MEHTA(3469) for the Respondent(s) No. 4

MR ANKIT SHAH(6371) for the Respondent(s) No. 2

MR DEVANG VYAS, SR. ADVOCATE with MS DHARMISHTA
RAVAL(707) for the Respondent(s) No. 3

CORAM: HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE SUNITA
AGARWAL
and
HONOURABLE MR. JUSTICE ANIRUDDHA P. MAYEE

Date : 27/03/2024

ORAL ORDER
(PER : HONOURABLE THE CHIEF JUSTICE
MRS. JUSTICE SUNITA AGARWAL)

1. The present petition has been filed by the
owner of the land bearing Survey Nos.540, 606
and 629 of wvillage Karunga, Taluka Dwarka,
District Devbhoomi Dwarka with the assertion
that the petitioner being resident of the said
village is undertaking the activity of farming
and agriculture for his livelihood. The lands
of the petitioner bearing Survey Nos. 606 and

629 are located adjacent to the plant of the
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é}rSCNBQ?OJ‘I2023 ORI_DER DATED: 27/03/2024

- respondent no.4 Company, viz. RSPL Ltd., whereas
=" -land beafing ‘Survey No. _640 is located within
the production uﬁit. ‘The dispute raised in the.
writ petition relates to the discharge of tfade
effluents from the plant of respondent no.4
company into Arabian sea adjacent to the land of
the petitioner situated at Revenue Survey
Nos.606 and 629, thereby polluting the lands in
question making it unfit for cultivation,
resulting into depriving the petitioner of his
livelihood. Further, the contention of the
petitioner was also with regard to emission of
hot gaseous liquid with foul odour from the unit
and the same being directly dumped into the
Arabian sea located within 1 km. from the
company premises, thereby causing large-scale

water, air and soil pollution.

2. The petitioner further raises an issue about
inaction on the part of the Government
authorities, especially respondent no.3 Gujarat
Pollution Control Board (GPCB) and states that
the GPCB has been sitting tight over the
repeated complaints made by the petitioner and
has failed to perform its duties, as mandated

under the law.

3. It 1is categorically stated in the writ

petition that as the GPCB is not taking any
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TCISCAI6970/2023 - ORDER DATED: 27/03/2024

steps against the respondent no.4 Company,
~ _inaction on the_part of the GPCB is encouragingq
the respondent no.4 Compény to perpetuate

illegality and cause large-scale pollution.

4. The prayer in the writ petition is to issue
direction to respondents no.l to 3, State,
Central Pollution Control Board and GPCB to
adjudicate wupon the complaints made by the
petitioner and take immediate steps and
emergency measures against manufacturing plant
of respondent no.4 situated at village Karunga,
Taluka Dwarka, District Devbhoomi Dwarka.
Further ©prayers have been made to issue
directions to respondents to ensure compliance
of the guidelines framed under the Environment
Protection Laws, including but not 1limited to
Water Act, Air Act and Environment Protection
Act, etc. with respect to the manufacturing
plant of respondent no.4 and to ensure that
there may not any discharge of trade effluents

openly by the respondents.

5. The brief facts stated in the writ petition
are that the respondent no.4 Company, viz. RSPL
Ltd. had set up factory/production plant for
soda ash. The GPCB has granted 'consent to
establish' the respondent no.4 vide order dated

12.08.2014. It seems that at the time of
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establishment of the factory, complaints - were
made ~ by the. petitioﬂer with regard- - to the
allotment of lands to the réspondént Company.
However, the first complaint agitating the issue
of pollution was made on 23.01.2018. Repeated
complaints made thereafter, as per the case of
the petitioner, had not been adverted to. When
the matter was taken upon on 30.11.2023,
noticing the grievances raised by the
petitioner, we required GPCB to carry out fresh
inspection of the site in the gquestion in
presence of the petitioner and all other persons
concerned having relation to the 1lands 1in
question as also the representative of the
respondent no.4 Company. It was directed to
collect the sample of the discharge over the
lands 1in question under the signature of the
representative of the respondent no.4, the
petitioner and all other concerned persons and
chemical report be obtained with regard to the
same. The inspection report as also the
laboratory report as well as the action, if
required at the ends of GPCB on the said report
was directed to be placed before this Court

along with the affidavit of the Chairman, GPCB.

6. Resultantly, a joint inspection report of the

GPCB was filed along with the affidavit dated
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15.01.2024. From a perusal of the report -
appended at page '741' of thé-papEr book of the
join£ insﬁection made on 09.12.2023, we have
noted that there 1is a reference of the
recommendation of the Environmental Site
Assessment (ESA) Study report of Dharamsinh
Desai University (DDU), Nadiad, which has been
reproduced in the Site Inspection Report. The
notice of directions was issued by GPCB on
23.11.2022 after various complaints moved by the
petitioner, agitating that the respondent
Company which was manufacturing the soda-ash was
releasing effluents containing salt in the
agricultural fields of the petitioner, making
the entire agricultural fields infertile. The
physical inspection of the site was carried out
on 09.12.2023 only after the directions were
issued by this Court in the order dated
30, 11.2023. Noticing that there was complete
inaction on the part of GPCB, as complained by
the petitioner, we required the Chairman, GPCB
to file a personal affidavit explaining the

action/inaction of GPCB.

7. We may note, at this juncture, that as regards
the claim of the defaulter company is concerned,
we have clarified that against the notice of

closure 1issued by GPCB, it 1is open for the
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C/SCA/6970/2023 ORDER DATED: 27/03/2024

- “Company to avail- appropriate remedy before the
- ) proﬁér forum as alfea@y directed in the judgment 5
and order dated 05.02.2024 in Special Civil |
Application No. 1706 of 2023, filed by the

respondent no.4 Company.

8. In a recent affidavit dated 24.03.2024, the
Chairman, GPCB has sought to explain the working
of the GPCB and would submit that the
Environment Audit is a management tool
comprising of a systematic, documented, periodic
and objective evaluation of how well the
environment management systems are performing
with the aim of waste prevention and reduction,
assessing compliance with regulatory regulatory
requirements, facilitating control of
environment practices by a company management
placing environmental information in the public

domain.

. Under the Environment Audit Scheme, GPCB had
constituted an expert technical committee known
as Environment Audit Committee for recognition
of Environmental Auditor in context with the
Environment Audit Scheme. As per the scope of
work, committee members periodically visit the
auditor's laboratories and advice them in the
matter and will suggest/implement the new

parameters which are being introduced by the
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CISCAI6970/2023 ORDER DATED: 27/03/2024

~ Central Pollution Control Board and Gujarat

o Pollution dbntrbl Board. — _-

10. As per the Environment Audit Scheme, the GPCB
has constituted various cells of professionals
with requisite educational/technical
qualifications, under its control for carrying
periodical "Environment Monitoring, Data
Certification and Audit" of the industrial units
as per the potential. The aforesaid cells are

further classified by GPCB into; (i) Schedule- I

and, (i1) Schedule-II Auditors. Schedule-I
auditors are Government colleges, reputed
institutes, R & D centers. It is contended that

as a standard practice uniformly followed by
GPCB, it directs the concerned polluters to get
the required study reports carried out through
any of the scheduled auditors as per the
aforesaid scheme. The concerned industry at its
own cost, is required to approach such scheduled
auditor and get such survey conducted through
the scheduled auditor. Further, the actions
pursuant to such study report are to be taken by

the GPCB.

11. In the present case, the respondent no.4
Company appointed DD University as an expert to
conduct Environmental Site Assessment of the

respondent no.4 Company. It appears that the
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~officers of the aforesaid university had visited
‘Survey nos. 540 and 606 and it 1s.'stated by the
_ deponent, viz. Chairman_ of GPCB that it was
imperative for the University officers to
involve the petitioner in the process. However,
an assurance has been given that if this Court
desires, the GPCB on its own would undertake the
entire study through any other scheduled

auditor.

12. It is further stated that in any contingency
where damage to environment has either occurred
or alleged, it 1is the polluter who 1is required
to pay right from the stage of asserting the
extent of damage as also compensating for such
damage, the industries are directed to do the
required surveys at their own expenditure,
inspite of GPCB getting such survey at its own
expenditure and later on, recovering the same
from the polluter. Such practice 1is adopted
keeping in mind the urgency involved and the
potential loss to the public exchequer in cases

where recovery proceedings are drawn.

13. Keeping in mind all the aforesaid aspects and
general policy of the GPCB, the polluter company
was asked to get required survey carried out
through independent/scheduled agencies which are

of impeccable credibility and in whose report
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neutrality is perceived as beyond doubts. -

14. On the issue of inaction on the part gf‘GPCB,
the attention was invited by Mr. Devang Vyas,
learned senior counsel appearing for the GPCB to
the affidavit dated 15.01.2024 to assert that on
the complaint made by the petitioner, GPCB had
inspected the factory premises of respondent
no.4 and its surroundings on various occasions
from the year 2019 to 2022. On the basis of the
inspection report, show-cause notices, notice of
directions and other notices were issued to
respondent no.4 Company for taking precautionary
measures to ensure that the environmental 1loss
are mitigated and compliance required therein.
The allegation of the petitioner in the writ
petition about the inaction on the part of GPCB

has, thus, been denied.

15. It is submitted by learned counsel for the
GPCB that pursuant to the communication dated
23.01.2018, the inspection of the site in
question was made on 17.07.2018 and 28.11.2018.
However, during the inspection on 28.11.2018,
it was observed that the construction activities
were going at the proposed location and it was
noticed that unpaved channel in the industrial
project area or adjacent to the petitioner's

land (Survey No. 540) was filled with water,
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- 3 which has the <chances of spilling in - the
} 'petitioner's Tand. The copies of the inspection- s
reports dated 17.07.2018 and 28.11;2018 are

appended with the affidavit dated 24.03.2024.

16. The second complaint of the petitioner after
establishment of the industrial plant was
received on 20.04.2019 with a request to remove
salty layer from his land and restoration of its
fertility. The said letter was addressed to the
Central Pollution Control Board and the District
Collector, Devbhoomi Dwarka, which was forwarded
to the Regional Office, GPCB vide letter dated
30.04.2019. Based on the said complaint,
inspection of the factory premises was carried
out on 22.05.2019. During inspection, it was
noted that kaccha drain, ditch in the industrial
area adjacent to the petitioner's land (Survey
No. 540) were filed with the water, which had
the chances of spilling in petitioner;s land and
10000 MT Industrial salt was found stored in the
open land. From a perusal of the report dated
22.05.2019 at page '1059' of the paper-book,
though it is sought to be stated that the plant
was not found in operation due to the breakdown
of their boiler, but during visit, industrial
salt was found stored in open land near the farm

of the petitioner, within the premises of the
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- unit. It is noted in the report that no dusting

- ) was observed at this area. The fabrication work =
of the shed‘ was in progress and 64 water

sprinklers in the coal yard for coal suppression

to minimize fugitive dusting were in place.

However, 1in absence of the plant being in

operation, 'apcm' could not be verified.

17. It seems that nothing was done thereafter. On
the third complaint made by the petitioner on
10.12.2020, inspection of the premises of M/s.
RSPL Ltd., respondent no.4 was carried out on
08.02.2021. The inspection report dated
08.02.2021 appended as Annexure 'R7' indicates
that during inspection, it was found that the
industrial plant was operational, salt was
spread in the premises and from were, dusting
was going on towards lands at Survey Nos.540 and
606. The analysis results of the sample
collected from inlet mixing of ETP, outlet of
ETP and water sample collected from open well at
Survey No. 606 and water sample collected from

pond at Survey No. 540 were all found similar.

18. However, it is more than evident that inspite
of violations found during inspection, nothing
was done by GPCB for a period of two months and
a show-cause notice was given only on

30.04.2021, when the inspection itself was
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carried out after a period of two months of the

~ -~ complaint. = .

19. There was a lull thereafter and on the fourth
complaint filed by the petitioner on 04.03.2022
to the Chief Minister of the State of Gujarat
with a copy to the Chairman, GPCB regarding
restoration of his land fertility, damaged by
the industrial activity of the respondent no.4
company, inspection of the factory premises was
carried out on 29.03.2022. During inspection,
it was observed that 1,50,000 MT of solids were
generated from settling of hot particles from
two effluent discharge ponds of the respondent
No.4 Company, which was stored near these ponds
for drying purpose. The show-cause notice dated

28.04.2022 was then issued.

20. On receipt of the fifth complaint of the
petitioner, vide letter dated 20.05.2022,
inspection was carried out on 04.07.2022.
During inspection, it was observed that at
petitioner's land at Survey No.540, a
contaminated water pond was developed. The coal
dusting in the surrounding areas was noted and
sold waste stored near settling tanks were not
disposed of at secured land fill site. Another
show-cause notice was issued on 14.07.2022. The

affidavit further records various inspections
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carried - out by GPCB and Instructiom Notice

issued by it to the_resp0ndent Company.

21. However, the fact remains that a notice of
direction was issued to the respondent company
after various show-cause notices on 23.11.2022,
inspite of violations found during inspections
carried out on 22.,05.2019; 08.02.2021,
29.03.2022 and 04.07.2022. The inaction on the
part of the GPCB for more than a period of three
years, permitting the respondent company to
continue with the environmental pollution by
releasing contaminated water in the petitioner's
land, coal dusting in the surrounding area and
solid waste stored undisposed, is writ large on
the face of the record. Inspite of repeated
reports of violation of the environmental laws
on the part of the respondent no.4 Company and
the notice of direction issued on 23.01.2022,
directing the respondent Company to remove the
salty layer on Survey Nos. 540 of 606 and to
carry out the study, nothing concrete has been
done on the part of GPCB. The closure direction
has been issued only on 12.01.2024, i.e. three
days prior to the filing of the first affidavit
of the Chairman, GPCB dated 15.01.2024 in the
present petition, inspite of due notice of the

writ petition.
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= 22. On_the question of closure directions issued j
to the fésandent no.4 Coﬁpany dated 12?0112024.
uhder Section 33A of the Water Aét, 31A of the
Air Act, relevant is to note that the said
closure direction contained a statement that the
respondent company was required to comply
pending directions as mentioned in the Notice of
Direction dated 23.11.2022 and submit a time
bound action plan with estimation to carry out
pending works related to the compliance of the
directions and further to <close-down the
operations of the industrial plant within 30

days with effect from the date of the order.

23. We may further note that we are not concerned
with the merits of the closure direction issued
by the GPCB on 12.01.2024, as the said issue is
pending before the National Green Tribunal, West
Zone Bench, Pune in the Appeal filed by
respondent no.4. However, the fact remains that
GPCB took about 1 year and 2 months to wake up
from the slumber to take action against the
respondent Company from the Notice of Direction
dated 23.11..2022 for violation of the
environmental laws, that too when the order was
passed by us on 30.11.2023 in this petition
requiring the Chairman, GPCB to file his

personal affidavit after carrying out fresh
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= - inspection report of the site- in question. | n &

24. From the statéﬁént af the affidavit of the
Chairman, GPCB dated 24.03.2024, it is more than
evident that GPCB officials remained inactive
for about a period of more than 4 years till the
cognizance was taken by this Court in the month
of November 2023 by calling the response of the
GPCB. The Schedule-I Auditor of DD University's
report was received by GPCB after it carried out
the site inspection on 20.01.2023. It seems that
as per the Notice for Direction issued on
23.11.2022, wherein the polluting Company was
permitted to carry out Geo-Hydro Report through
the expert, report was submitted by Hydro-Geo
Consultant Pvt. Ltd., Jodhpur after carrying out
Geo-Hydro  Survey. The affidavit of the
Chairman, GPCB dated 24.03.2024 is silent about
the date of receipt of the report. However, it
is stated in the affidavit that physical copy of
the aforesaid report was provided +to the
petitioner on 18.02.2024 and the report of the
Environmental Site Assessment Study of the site
by the DDU, Nadiad was handed over on
16.02.2024.

25. In this carefully crafted affidavit of the
Chairman, GPCB it is evident that the efforts

have been made to defend the glaring inaction on
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- the part of the officials of the GPEB. The GPCB

o _ which is a body constituted by.the Government of
Gujarat with a_view to protect the environment}

prevent and control the pollution, entrusted to

ensure compliance of the statutory provisions of

the Act and the Rules for pollution control,

notified from time to time, cannot be permitted

to act like this.

26. From a perusal of the Joint Inspection Report
made on 09.12.2023, under the directions issued
by this Court, salty/whitish layer was observed
on the top soil of land in Survey No. 606. On
the land at Survey No. 540 and 540 Paiki 1,
settled coal dust on the top soil (coal dust
emission due to poor coal handling activities in
the past) was observed. Survey Nos. 540 and
540/1 are surrounded by industrial plant and
manufacturing area. The report indicates that
the 1land parcels are under the impact of
salinity ingression. The recommendation in the
report of the Scheduled Auditor are relevant to

be noted herein under :-

(1) To replenish existing soil with fresh new
soil and excavated to be send to captive salt
works for embankments.

(ii) To construct peripheral storm water drain

in S.No. 540 and S.No. 606 to cater surface
water runoff.
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(iii) To cemplete the 1lining of remaining

- unlined storm water drains. -~ ._ :

(iv) To complete the construction of remaining
unpaved roads of all the site to avoid
dusting.

27. Noticing the above, we require the Chairman,
GPCB to initiate inquiry to fix responsibility
on the erring officials, for the inaction on
their part. For the predicament of the
petitioner from the year 2019 onwards, the GPCB
is required to compensate the petitioner, the
cost for the damages caused to him for loss of
his income from the lands in question, mental
harassment as well as the legal expenditures
incurred by the the petitioner in order to wake
up GPCB from its slumber. The cost amount to
the tune of Rs. 20 lakhs shall be paid to the
petitioner by the GPCB, which shall be recovered
proportionately from the erring officials found
responsible for inaction on their part in the
inquiry to be conducted by the Chairman. In
addition to the recovery of cost, disciplinary
inquiry shall also be conducted against such

erring officials.

28. Apart from the above, the GPCB is required to
comply with the recommendation of the DDU,

Nadiad to replenish the existing soil with fresh
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"_new soilt The cost of replenishmermt and -
transportation of the excavated soil_a§ per. the
reéommendation of the DDI, ﬁadiad_shall have to
be recovered from the defaulter Company,
respondent no.4 whose stand before us is that it
was always ready to carry out remediation work,

but the owner of the aforesaid parcels of land,

viz. the petitioner herein has not cooperated.

29. The petitioner herein is further directed to
cooperate with GPCB to carry out the
replenishment of the existing soil. As prayed by
the learned senior counsel appearing for GPCB, 8
weeks' time is granted to comply with the above
directions, i.e. to complete the inquiry and the
replenishment work of the existing soil from the
field of the petitioner in Survey Nos.540 and
606 as per the recommendation of DDU, Nadiad, as
extracted in the inspection report of the GPCB

dated 09.12.2023.

30. Before ©parting with this order, on the
submissions of the learned counsel appearing for
the defaulter Company/respondent no.4, we may
only record that we are not concerned with the
merit of the assertion of the respondent no.4
Company 1in the matter of Notice of Directions
and closure directions issued by GPCB as the

said issue is engaging attention of the National
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- Green Tribunal -~in the appeal filed by the
s re5pondent‘_fpo.4 ] Company: The direétiqns .
codfained hereinabove are confined to ensure
compliance of the Schedule-I Auditor's Report
and the inspection made by the GPCB and to
address the concern of the Court where the GPCB
has been found to be guilty of inaction on its
part. It is kept open for the respondent no.4
Company to agitate all issues on the merits of
its case before the National Green Tribunal and
any of the observations made hereinabove will

not come in its way.

Let this matter be posted on 12.06.2024.

(SUNITA AGARWAL, CJ )

(ANIRUDDHA P. MAYEE, J.)

BIJOY B. PILLAI
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IN THE HIGH COURT OF GUJARAT AT SOLA, AHMEDABAD
Dist: Devbhumi Dwarka

2 SPECIAL CIVIL APPLICATION NO.6970 OF 2023

Balubha Pabubha Ker ; ... Petitioner
Versus
State of Gujarat and others ... Respondents
AFFIDAVIT-IN-REPLY

ON BEHALF OF RESPONDENT NO.4 RSPL Ltd.

I, Harish Ramchandani, son of Late Ma ngharam Ramchandani,

do hereby solemnly affirm and state on oath as under:

1. Ihave read a copy of the above captioned writ petition as wel]
as its an nexures as well as other refevant documents refating to the
subject matter. Accordingly, T am conversant with the facts and
r:i-rcum-stances‘ of the present case and am also competent to make

the present affidavit,

2. Iam making the present affidavit only for the limited purpose
of opposing granting of any réiref/s.r. Including relief, as prayed for
by the patitioner or even othemige.. In view of the limited purpose

of present affidavit, I would not deal with each 'aned every averments

EHERYY and allegations, either in seriatim or In detall at this stage. I,

however, reserve my right to Mmake a further and detailed affidavit

If and when it becomes necessary,

3. At the outset, I deny all the averments, allegations and
submissions made in subject petition which are contrary to and
inconsistent with the record of the respondent No.4 and/or what is

stated in present reply affidavit, as if they all are individually and
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specifically dealt with and traversed, save and except those which
may be expressly admitted herein below. I humbly submit that none
of the allegations andfor averments and/or contentions in the
petition may be presumed as admitted merely because any of them

is not expressly dealt with or replied.

4. I humbly submit that the subject petition is misconceived,
devoid of merits. and therefore, is not maintainable and/or does not

deserve to be entertained.

5. I say and submit that the petitioner has not disclosed the
source of his information or as to how and from where the petitioner
has procured the said documents. The petitioner is required to be

put to strict proof thereor.

RE! PRELIMINARY OBJECTIONS

6. Isayand submit that the present petition is not. maintainable.
The petition is not a bonafide and genuine litigation and has been
filed at the behest and instance of the petitioner for personal gains.
It Is humbly submitted that there is no basis and / or merit in the
allegations made by the petitioner against the Answering
Respondent and the present petition deserves to be dismissed in

limine.

7. I say and submit that the present petition raises several
disputed questions of facts, which may not be entertained by this
Hon'ble Court while exercising the extraordinary writ Jjurisdiction

under article 226 of the constitution of India.



8.  Itis submitted that the present petitioner has approached this
Hon'ble Court by way of a writ petition under Article 226 of the
Constitution of India alleging violation of his fundamental rights, but
a bare perusal of the contents of the petition will clearly justify the
fact that the entire petition is misconceived, ill-legitimate, baseless,
without merit, motivated, ra-r'sihg disputed questions of fact for which
the present forum is not the appropriate forum. It is therefore
submitted that the present petition is not maintainable and deserves
to be rejected without grant of any relief/s whatsoever. The present
petition has been preferred for personal gains/ interest and in the
aforestated circumstances, the present petition does not deserve to
be entertained and deserves to be rejected in limine. In this regard
the petitioner places reliance upon the judgment of the Hon'ble
Supreme Court in the case of State of Maharashira V. Digambar
reported in AIR 1995 SC 1991 wherein the Hon'ble Supreme Court

was pleased to observe as under:-

"The power of the High Court to be exercised under
Article 226 of the Constitution, if # is discretionary,
its exercise must be Judicious and reasonable, admits
of no controversy. Persons seeking relfief against the
State under Article 226 of the Constitution be the
Citizens or otherwise, cannot get discretionary refiefs
obtainable thereunder unless they fully satisfy the
High Court that the facts and circumstances of the
case clearly justified the latches or undue delay on
their part in approaching the Court for grant of
discretionary relief, Therefore, where the High Court
grants relfef to a citizen or any other person under
Article 226 of the Constitution of India against any
person including the State without considering his
blameworthy conduct, such as latches or undue
delay, acquiescence or waiver, the relief so granted
becomes unsustainable even if the relief was granted
in respect of alleged deprivation of his legal right by
the State.”




8. It is respectfully submitted that the Petition is not bona fide
but has been filed with ulterior motives. I state that the present
petition is not based on any acceptable or admissible data and is, in
fact, based on completely baseless and vague allegations which are
without particulars and having no substance. I state that the
present petition is a motivated litigation which has been filed for
oblique purposes and as a tool to make fishing and roving inquiry, I
further state no injury or prejudice is or has been caused to the
petitioner or any other person or has even alleged to have been
caused to the petitioner or any other person as a result of any

activity of the respondent company.
Re: DELAY

10. Without prejudice to the other contentions and submissions
- taken by the answering respondent regarding maintainability of the
'\_ petition, the issues/reliefs which has been raised in the present
3 ) ' petition even otherwise relate back to the year 2018 to 2021 for

which the captioned petition is preferred in May, 2023.

Re: PETITIONER INDULGING IN SPECULATIVE
PURCHASING OF LANDS TO HARASS THE RESPONDENT
COMPANY FOR PERSONAL GAINS.

11. Before proceeding further, it would be relevant to point out

the conduct of the peti’tidner is indulging in speculative purchasing

of lands and/ or creating rights in parcels of lands inside/ near the
project of the respondent company with malafide and calculated
intention of subsequently creating disputes with the intention of
extracting moneys for personal gains from the respondent company.

The same is evident from the following facts:
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Thatin the year 2011, the fespondent company signed an MoU
with the State of Gujarat for setting up of a Soda Ash Plant
along with Chemical Complex and Salt Works to be esta blished
in the State of Gujarat. Immediately thereafter, the
respondent company identified the ‘project site, which is the
current site of the project at village Kuranga, District
Devbhoomi Dwarka and started purchasing / acquiring lands
for setting up of the plant complex in the year 2012. The
construction of the project commenced in the 2016 and the
plant was subsequently commissicned and put into operation
in the year 2018. Total cost incurred for the project is
approximately Rs.4,500 Crores, and is now successfully

running and manufacturing 1500 MT of Soda Ash per day,

In the aforestated back ground, it becomes glaringly evident
that a modus operandi was adopted by the petitioner who
started creating his rights in parcels of land inside and/or near
the project. That the petitioner, in the captioned petition, has
claimed that the petitioner is the owner of various parcels of
land bearing survey No.606, 540, 644, 643, 642, 638, 397,
395 & 629 of village Kuranga, District Devbhoomi Dwarka.
According to the say of the petitioner, survey Nos.606, 629 &
540 of village Kuranga, District Devbhoom! Dwarka are located
within the project boundary of the answering respondent, It

would be necessary to point out that:

SURVEY NO: 629 (inside project boundary)
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a. as far as survey Nos. 629 is concerned, the name of the

present petitioner is not showing in the revenue record.

SURVEY NO: 606 (inside project boundary)
b. as faras survey Nos. 606 is concerned, the name of the
| petitioner has been added in the year 2017 by way of
entry No.2651 dated 17.03.2017 as co-owner by paying

some part-amount.

. SURVEY NO: 540 (inside project boundary)

¢. as far as survey Nos. 540 is concerned, the name of the
petitioner has been added in the year 2017 by way of
entry No.2647 dated 01.03.2017 as co-owner by paying
some part amount. -
SURVEY NO: 395, 42, 44, 723, 397, 642,643,

644, 638 (outside project boundary)

d. That as far as other survey numbers are concerned,
though the same are outside the project boundary and
the answering respondent has nothing to do with the

same, however, from the revenue records, it becomes

evident that the petitioner has created his right in
- respect of survey No.395 in the year 2017 by way of
entry No.2645 dated 09.02.2017 and survey Nos. 44 &
42 which have béen purchased by the petitioner in the
year 2020 by way of entry No.2974 and 2975 dated
31.12.2020. Survey No.723 has been purchased by the
petitioner in the year 2017 _by entry No.2652 dated
17.03.2017. In survey No.397, i_:he-pe‘clt!oner"s name Is

not reflecting the revenue record and in survey Nos.644,

— el



643, 642 & 638, the petitioner seems to have got his
name mutated In the revenue records in the year 2014

by way of helrship.

e. It would be necessary to state at this stage that when
the public hearing took place before the answering
respondent was granted EC & CRZ clearance and other
approvals, the present petitioner was present duriné the
public hearing dated 10.06.2014 and never objected to
the setting up of the project. It is after the public
hearing and NOC that the petitioner started purchasing
the land within the project boundary with malafide
interest and started addressing letters and complaints

against the respondent company to various authorities

making baseless and false allegations.

12. That the aforestated facts become relevant it is evident from
the preceding paragraphs that the respondent c‘omp-ény had started
purchasing lands for its project in the year 2012 and the petitioner
started creating his right in parcels of land in the vicinity of the
project of the petitioner and the 3 survey numbers referred to by
the petitioner as falling in the project area of the respondent
company, only two survey numbers are showing the name of the
petitioner as co-owner that too, for the first time in the year 2017
by paying some part amount. The modus operandi of the petitioner
is evident from the aforestaﬁed facts and reflects upon the conduct
of the petitioner in seeking to create obstructions inside the plant
‘premises by various means including by making ai!eg‘aﬂoﬁs against
the respondent company regarding environment pollution, etc. and

kY
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thereafter creating motivated litigation to force the respondent
company to strike a deal for the said lands at exorbitant rates in
effect, literally blackmailing the respondent company to give into the
illegal demands of the petitioner, For the sake convenience, a chart
showing the status of the land and the date of entry of the
petitioner’s name in the revenue records along with relevant
revenue records of the concerned survey numbers a-re. annexed
hereto and marked as ANNEXURE-R1 and a copy of the map
showing the location of the survey numbers and the plant of the

respondent company is annexed hereto and marked as AN NEXURE-

R2Z,

13, That without prejudice to the other submissions including
denial of all allegations regarding pollution etc and from the facts
narrat‘ed above, the conduct of the petitioner amounts to “coming to
the nuisance” meaning thereby that the setup of the respondent
company was established much prior to the petitioner creating his
rights in the said survey nos. which the petitioner claims are being
polluted due to effiuent discharge. The petitioner was well aware
that the respondent company had already purchased land parcels
and had started construction of the plant despite which the petitioner
for benefitting from speculative purchasing, started creating interest
in the lands inside and / or near the project area of the respondent
company. In such a situation, the petitioner cannot be permitted to

benefit out of such speculative purchasing and creating litigation

against the respondent company by making allegations of effluent

discharge.

et




Re: MULTIPLE LITIGATIONS FILED BY THE P'ETI'I'_IDN’ER
AGAINST THE RESPONDENT COMPANY CREATING
DISPUTES PERTAINING TO LAND WITHIN THE PROJECT
PREMISES OF THE RESPODNENT COMPANY

i14. That as far as the petitioner is concerned, the petitioner is the

driving force for number of litigations against the respondent

company for personal gains. The petitioner has deliberately created '
interest in certain survey numbers which interest has been created
after the respondent company acquired the lands and put up the
construction for its plant. The only 2 survey numbers showing the
name of the petitioner are survey Neo.606 and survey No.540 is
within the project boundary and the rest of the survey numbers
mentioned by the petitioner in para 6.3 are outside the project area

/ company premises. The conduct of .t_he p:etition'é'r which Is stated

hereinbelow further demonstrates the fact of ’che. petitioner being

interested in unscrupulous litigations in furtherance to his having

created interest In the various parcels of lands.

Re: SCA No.20083 of 2019

(I) The petitioner-initiated proceedings under Mamlatdar Courts
Act making baseless allegations against the respondent
company seeking right of way after he created interests in the
very ‘sald lands viz survey nos. 606, 540, 643, 642, 644, 638,
627, 397, 395 and 629 lands. This is despite the fact that the

petitioner had right of way to his lands and there was no

obstruction. That the mamlatdar passed an order in favour of
the respondent company where aftér the petitioner went in
revision before the Deputy Collector who passed a cryptic
order rejecting the revision 'b_u-t at the same time grantfng
status quo. That the respondent company was thereafter



Re:

(i

constrained to prefer SCA No0.20083 of 2019 before this
Hon'ble Court and the same was heard on 13.4.2023 and the
judgment is awaited and is expected in future and in due
course. A copy of the record of SCA No.20083 of 2019 will be
kept ready for perusal of the Hon'ble Court at the time of
hearing of the present petition. Annexed hereto and marked
as ANNEXURE R3 is a copy of the memo of petition of SCA

NO. 20083 of 2023 along with copy of the rejoinder.

SCA No.1788 of 2023

That the petitioner also preferred writ petition being SCA
No0.1788 of 2023 challenging the allotment of certain survey
numbers in favour of respondent company as per the
provisions of the Gujarat Agricultural Lands Ceiling Act, 1960
amending the Gujarat Agricultural Lands Ceiling Rules, 1961.
The subject matter of the present petition is in-. respect of (i)
Old revenue survey No. 331 (new survey No.484) (i) Old
revenue survey No.293 (new survey No.542) (iii) old revenue
survey No.277 (new survey No.553) anﬁ (iv) Qld revenue
survey No.301 paiki-2 (new survey No.597) all of village
Kuranga, Tal. Dwarka, Dist. Devbhoomi Dwarka. The said
survey nos. fall within the vicinity of the project of the
respondent company and were allotted in favour of the
respondent company with certain terms and conditions and in
lieu of exchange of equivalent quantum of land of same class

in nearby vicinity. Though the petitioner is alleging issues like

effluent discharge in his lands locaté-d with in the project area

of the respondent company, the petitioner in order to harass

—F=0



| the respondent company chailenged the aliotment of the lands

in favour of the respondent company (which lands are located
in the middle of the project area of the respondent company
and are contiguous in nature) by taking a contrary stand then
what is taken in thé present petition. That the said SCA No.
1788 of 2023 preferred by the petitioner was heard by the
Hon'ble Court on 13.4.2023 and the judgment is awaited. and
is expected in future in .due -course.l A copy of the record of
SCA No.1788 of 2023 will be kept ready for perusal of the
Hon’ble Court at the time of hearing of the present petition.
Annexed hereto and marked as ANNEXURE R4 is a copy of
the memo of pefition of SCA NO. 1788 of 2023 along with copy
of the affidavit in reply and sur-rejoinder.

Civil Application No CA/1/2017 in Writ Petition PIL
No0,178 of 2017

That the respondent company has been facing frivolous and
speculative litigations at the hands of unscrupulous elements
looking for illegal personal gain and one such private litigation
has been filed in the garb of public interest by so-called public-
spirited local person who, in fact, demanded gratuitous
financial consideration from the answering respondent and on
being refused, proceeded to file the so-called public interest
litigation, It would be relevant to state that the present
petitioner also preferred an application for being impleaded as
party-respondent in the said pending public interest litigation
which has not been disclosed in the present petition.
Annexed hereto and marked as ANNEXURE-RS5 is a copy of

the Civil Application No CA/1/2017 in Writ Petition PIL No.178

gl —



-
of 2017 and the copy of the affidavit filed by the answering
respondent opposing the same. The said petition is pending
consideration by this Hon'ble Court and will be heard in due

course.

Re: ALLEGATIONS / COMPLAINTS MADE BY THE PETITIONER

15.

EVEN PRIOR TO THE COMMENCEMENT OF PRODU CTION
OF THE PLANT OF THE RESPODNENT COM PANY

That the cause of action raised by the petitioner is rather
delayed and also without merit. It is respectfully submitted
that some of the complaints (at Annexure-F-pages g8 to 111)
are dated 23.01.2018, which copies have been marked to
various authorities. It would be relevant to state that the plant
of the answering respondent started production only on and
frorm October 2018 and not before that. Even on plain reading
of the application dated 23.01.2018, it is apparent that the
pe.’ciﬁio-ner has on an apprehension and in order to create a
ground for unscrupulous litigation, made tall allegations wh-fch
is even prior to _j_the commencement of the production of the
plant by the answering respondent. What is most relevant is
that though the petitioner was present during public hearing
which was conducted for obtaining environmental clearance of
the plant, the petitioner did not raise a single objection and
subsequently, the petitioner Has made allegations by way of
the letter dated 23.01.2018 which the petitioner is now
seeking to rely upon int the present petition. Annexed hereto
and marked as ANNEXURE-R6 is a copy of the letter dated
18.10.2018 addressed to the Collector, Devbhoomi Dwarka by
the answering respondent intimaking commencerment of

_@wﬁﬂ/

production.



Re: SETTING UP OF THE PLANT BY THE RESPONDENT
COMPANY:

16. It is respectfully stated:

a) That in the year 2011, the respondent company signed an
Mol with the State of Gujarat for sétting up of a Soda Ash
Plant and mechanize Salt Works to be established in the State
of Gujarat. Annexed hereto and marked as ANNEXURE-R7

is a copy of the MoU dated 06.09.2011.

b)  Based on the aforesaid decision and the MoU between the
answering respondent and the State of Gujarat, the
answering respondent embarked upon the planning of the
said Project and undertook technical and financial feasibility
of such @ Project and the site selection in this regar;d. Soda
Ash Plants are world over site specific meaning thereby that
to establish a Soda Ash Plant, certain criterions /
requirements have to be fulfilled which include simultaneous

availability of raw materials. The aforesaid availability of raw-

material is also coupled with the fact that the Soda Ash Plant
requires uninterrupted and abundant supply of water which is
the reason why most Soda Ash Plants are located on the sea
coasts. In this regard, the answering respondent undertook
site selection in the State of Gujarat and keeping in mind the
logistics, due diligence, environmental related aspects and
close proximity to the sea, decided on the present location &s
the most Vviable location for setting up of the plant and
thereafter undertook the process of acquiring fand through

private negotiations with the farmers and also requesting to

— Al
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d)

the State Government to allot ce:'rtaiﬁ parcels of land which
were forming part of the area identified by the answering

respondent for setting up of the project.

It is respectfully submitted that in the year 2012, the
answering respondent had applied to the office of the
respondent Collector for allotment of Government waste land
with various survey numbers which were situated within the
area earmarked by the answering respondent which was to
the tune of 12-03-367 sg. mtr. (120.3367 ha.) which Is over
and above the land acquired directly through farmers by way

of private negotiations.

It js submitted that various survey numbers were
subsequently allotted in favour of the answering respondent
by way of order dated 30.12.2015 which was totaling to the
tune of 7-70-373 sq. mtr. {77.0373 ha.) out of the 12-03-367
sg. mtr. (120.3367 ha.) and the answering respondent on its
own volition, purchased epproximately 500 Ha. of land
directly from the farmers by private negotiations. If one has
to consider the entire quantum of land on which the Project
is established, In that event, 87% (approx.) of the Project Is

in fact established on the private land of the answering

respondent and only 13% (approx.) of land Is allotted by the

State Government. It Is further stated that the land allotted
by the State Is not contiguous in naturé but is scattered and
surrounded by private land, majority of which has been
purchased by the answering respondent through direct

nvestments, The aforesaid aspect can be appreciated in light



of the fact that any Project of the mag.nitude as the present
one would certainly require contiguous parcels of land without
there being any Islands in between which may create hurdles '
/ complications in the setting up of the Plant. Annexed hereto
and marked as ANNEXURE-RS is a copy of the Map showing
the status of the project boundary as well as process plant

baundary vis-a-vis the effluent discharge channel.

) Coming back to the Chronology, It is submitted that the
answering respondent simultaneously initiated the procedure
for obtaining permissions / approvals from various authorities
which included approvals / permissions from the State
Government, Central Government, local authorities,
Industries commissioner etc. All such apprdvals and
permissions are in place and the Project is set up In
compliance with the required permissions / approvals. It is

y needless to state that the petitioner, prior to the initiation of
the of the project, undertook and obtained all necessary
permissions, including permissions under Environment
Impact Assessment (EIA) Notification as well as CRZ

Notifications as well as other permissions. The copies of

various permissions are not being placed on record so as to
avoid making the petition bulky, but the answering
respondent crave leave to refer to and rely upon the same as
and when required. Even otherwise the same is not subject

matter of the present petition.

i. That the GPCB granted the respondent company “Consent to

Operate” on 16.02.2019 for commencement of operations of

/@ﬂ/



Soda Ash plant. Annexed hereto and marked as ANNEXURE
RS is a copy of the letter dated 16.02.2019 for Consent to
Operate issued by GPCB. Needless t0 state that the plant is

successfully running and manufacturing of Soda Ash.

Re ALLEGATIONS OF EFFL-UENT DISCHARGE/WATER
LOGGING IN RESPECT OF SURVEY NO. 629, 606 AND
540
17. That the petitioner has repeatedly made allegations in respect
of two Survey nos. viz survey no. 6'2.9 and surv;ay no. 6§06. In order
to support the baseless and concocted contention rtegarding
discharge of effluent in survey Nos.629 and 606, the petitioner has
placed on record certain photographs of the channel carrying the
effluent which thereafter goes into a pipeline which has its outlet in
deep sea at a location recommended by CSIR-NIO and approval by

MOEFCC. It is respectfully submitted that:

(i} the two survey Nos.629 & 606 which is claimed by
the petitioner to be that of his ownership Is factually
incorrect in as much as the revenue records of survey
No.629 does not reflect the name of the petitioner as

owner;

the survey Nos.629 and 606 are, in fact, not adjacent
to the open channel of the answering respondent.
From the map on record, it is visible that the survey
No.606 and 629 are not at all connected to the open
channel but are at least 56 meters (approx.) and
approx. 15 meters away respectively from the

channel. In between survey No.628 and survey

™
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No.606, the answering respondent’s own project land

being survey Nos.617 and 603 and 605 is situated.

(i) the photographs placed at Annexure-B (pages 40, 41
& 42) do not seem to be showing any discharge of
eﬁlﬁen‘t on any of the adjacent lands including the
land of the petitioner being Survey Nos.529 and 606

and the same are apparently of 16t March, 2023.

o (iv) The photographs placed at Annexure-C{pg.47) are
dated 20.11.2018 and do not, in any manner, show
any effluent discharge for any reason which is
attributable to the answering respondent. However,
it seems that there is a trench in which some water
is standing which has been dug up by the petitioner
in survey No.540 which is at least about 500 meters
away from the open channel and the said trench is
within the survey No.540 in which water seems to
have been accumulated due to monsoon at that time

and also due to the discharge of waste water from

the shops run by the petitioner within the survey

¢ " e - No.540 for which, the petitioner s trying to pin the
- responsibility on the answering respondent by

creating a distorted picture before this Hon'ble Court.

Nevertheless, the answering respondent was,

thereafter intimated for an Inspection which was

‘conducted by 'the. GPCB on 28.11.2018 and GPCB

thereafter made notings asking the answering

respondent to undertake steps to remove the water



which had accumulated on survey No.540 of the
petitioner, The steps were taken by the answering
respondent in compliance with the visit instructions
which the answering respondent intimated by way of
its letter dated 03.12.2018, wherein it has been
categorically stated that the said survey Np.540 is
being used for commercial purpose and there are
shops which are constructed thereon by the
petitioner and there .is no agriculture activity going
on and that water is being discharged by the shops
put up by the petitioner in Survey NO.540. Annexed
hereto and marked as ANNEXURE-R10 is a copy of
the site visit instruction letter dated 28.11.2018 and

copy of the reply dated 03.12.2018.

{v) The photographs placed at Annexure-C (pages 49 to

52) do not show any effluent discharge and the same

ffzﬁwﬂ}’\b\ seems to have been taken on survey No.540 which is
: . . at least about 500 meters away from the open
channel. Further, the photographs at page 49 seems

to be of 16.03.2023 and the photograph at page 49

to 52 seem to have been taken on 20,09.2021. Such
vague photegraphs do not, In any manner, show any
effluent discharge or any pollution due to any action
of the answering respondent and only show a
distorted version to mislead this Hon'ble Court. The
open channel for discharge of effluent is part of the

plant and has been constructed after taking due
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permissions and authorizations from the concerned

) authorities.

{vi) It is respectfully submitted that the petitioner has
been making false and baseless allegations against
the answering respondent and writing letters to GPCB
and other authorities dueto which the said GPCB and
other authoriies have undertaken repeated
inspections and vér_iﬁed the said allegations which
thereafter have been concluded by 'GPCJ.S. All such
letters / allegations have been made by the petitioner
behind the back of the answering respondent directly
to the authorities and on intimation by GPCB, the
answering respondent has clarified its stand and in
case any instructions are given, the same have been
complied with and compliance report has been
submitted thereafter to GPCB. Itls evident from the
reading of the averments in the petition and as well
as the prayer sought for by the petitioner that the

petitioner Is seeking @ fishing and roving inguiry in

the subject matter from this Hon’ble Court wherein
all applications submitted by the petitioner have been
already concluded, however; the petitioner is
desirous of creating some controversy to keep the
said baseless allegations alive in order to iltegally

pressurize the answering respondernt.

Re: Details in respect of Channei:
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18, One of the grievances of the petitioner is in respect of the
Channel made by the respondent company for disposal of the

treated effluent Into the deep sea. It is respectfully submitted that:

(i) The location for intake of sea water and disposal of
treated effluent in Arabian sea has been recommended
by NIO based on the study conducted by NIO. The same
is to ensure that there is no damage to the marine life
or to the environment at large. Respondent is rnot
discharging any effluent on land. Effluents from different
units is collected in the mixing pond which s then diluted
with fresh seawater and once through return cooling
water and being discharged from mixing pond to pump
house through a concrete open channel of approx. 581-
meter length till the retention pond and pump house and

thereafter through a buried pipeline of approximatety
2000 meters for its further disposal into the Arabian Sea
at 3 location recommended by NIO. The effluent prior to
disposal into sea is maintained to required norms. The

treated effluent is discharged in deep sea at a location

1.2 Kms from sea coast.
(i) Dimension of the open channel:

(a) Approx. Length 581 m, Top width 8 m, Bottom
wtdfh 2 m, Height 2.95. The mixing pond is
designed to mix ail streams from different units
where it is diluted with fresh sea water and once
through return cooling water. After the mixed

effluent leaves the mixing pond, it is neutralized

L%



‘with 30% virgin Hydrochloric Acid (HCI), the pH of
which is measured at a distance of approx. i00m
and automatically controfled by pH sensor. The
existilrﬂ_j channel can carry 600 Million Litre per
Day (MLD) of treated effluent and with increase in
pumping capacity: after expansion can even carry

1200 MLD.

(b) The length of the channel is approx. 581 m which
helps in mnatural evaporative cooling of the
effluent. Hence it is kept as an open channel. The
maximum level in the channel is controlled by
Direct Control System (DCS) level indicator of the
sump which is kept around 75%. In case of any
mishap, there is enough volume gap to fill up the
channel up to 85% which can take 15-20 minutes.
Moreover, the open channel height has been
further increased by 450 mm from the original 2.5
meter so as to ensure that under no

circumstances, the channel overflows.

(¢) That in addition to the aforesaid, there are two
retention ponds at the end of channel. Out of two
retention ponds, as an emergency optioﬁ, one
retention pond is kept empty to accommodate the

effluent.

(iii) Permission for disposal of effluent:



—

() The methodology for disposal of efﬂﬁent scheme
fs forming part of form-1 which has been
submitted at the seeking permission from MoEFCC

5 for the purpose of obtaining EC. Open channel is
designed in such a way SO that it helps In
evaporative cooling of the effl uent naturally hence
decreasing the effluent temperature be about 2-4
degrees as it travels approximately 581 meters as
the temperature varies with season and

production rate.

(b) As per norms the temperature of treated effluent
before disposal to sea should not exceed 59 above

the ambient temperature of receiving body.
(c) Norms to be maintained for treated effluent before
discharge:

The total permitted final discha_rge effluent

quantity is ~600 MLD (600000 KLD / 25000 cum

/hr) with a pH to be kept less than 9.0,
amm'orriiacal nitrogen 50 mg/l, Ol & grease 50
mg/l, TSS 1000 mg/l, Temperature should not
exceed 5° above the ambient temperature of
receiving body. ItTs, therefore, necessary to have
an open channel along with dilution, etc. other so
that cumulatively, the temperature is controlled
and does not exceed 5° at the time of discharge in

' deep sea, Some of the copies of the sample
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analysis being carried out prior disposal of treated
effluent in deep sea are annexed hereto and

marked as ANNEXURE R11.
(iv) Reason of having an open channel:

(a) The length of the channel is 581 m which helps in
natural evaporative cooling of the effluent. Further
due to likely settlement to insoluble sediments in
the channel periodic cleaning is required. Hence It
is been designed as an open channel. If the
channel is closed from the top the periodic
cleaning will not be possible leading to choking of
channel and effluent temperature can‘ also
exponentially increase to >45°C which s
undesirable as per statutory and regulatory

norms.

Re: Open Channel common for all Industries engaged in
manufacturing of Soda Ash:
(v) Inother Soda ash Industries also, the treated effluent is

carried in E;pen channel only and then through pipelines.

(fv)_ GHCL {Gujarat heavy chemicals Limited,
Veraval)- The final combined effluent is
conveyed through an 810 m long open
channel (width 2 m at the bottom and 5 m
at the top) upto the landfall point and then

released under gravity through a 280 m

B
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long, 1.8 m dia pipeline with a diffuser

system in Arabian Sea.

(v) SAUKEM (Saurashtra chemicals Limited -
' Porbandar)' -Treated effluent travels within
plant through an open constructed channel

of 1.3 km, followed by 270 mirs subm erged

pipefine,

(vi) TATA Chermicals™— Mithapur -OKHA- The s
effluent after dilution is released through an
open channel to the Mithapur Bay (Guif of

Kutch).

(vii) NIRMA LIMITED- Bhavnagar- The efffuent is
released through open channel followed by
pipeline in Malcom channel (Gulf of

Khambhat).

Annexed hereto and marked as ANNEXURE-R12
(Colly.) are the relevant print out from the google
map of the Soda Ash plant of GHCL, _SAUKEM,
NIRMA and TATA Chemilcals, which are situated in

the State of Gujarat on the same coastal line.

19. That in the aforestated scenario, it would be relevant to
consider the baseless, unjustified and untenable allegations made
by the petitioner in respect of the discharge of effluent into the sea
including the allegation regarding any discharge on the land of the

petitioner viz. survey Nos.606 and 629 leading to the said lands



being made unfit for cultivation and/or hot gaseous liquid with foul
odour being emitted which, according to the petiti-anér., being
directly dumped into Arabian sea leading to pollution of water, air

and soil.

20. The allegation made in para 6.2 to para 6.5 are completely

baseless and without merit.

21. That the letters / correspondences annexed at Annexure-G
(pgs.112 to 123) are apparently dated 22.09.2018 which seem to
be addressed to various authorities wherein, the contents of the
letters are identical, have been addressed much prior to the initiation
of production of the plant of the answering respondent. The said
letters are completely baseless and contain false allegations against
the answering respon_d_ent and that too, behind the back of the
answering respondent. The ground water in the arez which are
adjacent to sea does have high content of salt and due to shallow
ground water levels if any trench / pitis excavated the saline ground
Wwater comes to surface and gets accumulated. The answering

respondent has never undertaken any digging on any land except

that belonging to the answering respondent. Even prior to the
answering respondent undertaking acquisition of land on private
basis as well as by altotment of land by the Government, there was
harcﬂy. any agricufture taking place due fo the ground being barren
and the water containing high salt content. The sald documents /
letters at Annexure-G da not, in any manner, take the case of the
petitioner any further or lead to any inference of any pollution having

taken place due to the actions of the answering respondent.

A
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22. It is respectfully submitted that the petitioner, has been
making baseless and frivolous allegations against the answering
respondent and its officers and one such attempt was made by the
petitioner by sending a complaint to the local police station to harass
the Directors of the answering respondent who were not even
stationed at the plant site but were sitting at the registered office of
the answering respondent at New Delhi. A copy of the said
complaint is attached by the petitioner at Annexure-H (pg.124j to

the petition.

23, It is further submitted that the letter dated 27.06.2019
(Annexure-I-pg.129) relied upon by the petitioner in the petition is
not addressed by the petitioner but addressed by one Visa Ghelg,
the then Sarpanch of the village to the Hon'ble the Chief Minister of
the State of Gujarat again making baseless and false allegations. It
is respectfully submitted that the said Visa Ghela had, in fact,
submitted letter dated 1(}:..05.201’4 on behalf of the Gram Panchayat
welcoming the project of the answering respondent, however, later

on, under the instruction of the present petitioner, the said Visa

Ghela and other persons addressed the aforestated letter dated

? 27.06.2019 making allegations against the answering respondent

for their own personal gains.

24. That the letter dated 10.12.2020 (Annexure-] — pg.136 to
150) is based on irretevant considerétions and contains baseless
allegations against the petitioner. That as far as survey No.540 is
concerned, the petitioner himself had dug up the trench in which the
water got accumulated due to discharge from the shops which were

being run by the petitioner inside survey No.540. The officers of the

— =il



GPCB had, thereafter, visited the site based on the allegations made
by the petitioner and made remarks and suggested necessary action
and thereafter, the answering respondent had submitted compliance

by way of letter dated 31.12.2020.

25. That the letter dated 19.03.2021 (Annexure-K pg.151 to 155)
is again a part of the modus operandi of the petitioner of making
baseless allegations behind the back of the answering respondent.
That on 16.03.2021, the answering respondent had already
intimated to the GPCB regarding shutdown of the plant for 5 days.
That pursuant to the aforesaid letter dated 19.0.3:'202.1, the
petitioner also addressed identical letters dated 19.03.2021 to the
GPCB as well as other Government authorities (Annexure-L pg.156
to 166) where after, the ‘GPCB issued intimation and conducted a
site visit on 23.06.2021 in t'ﬁ-e presence of the petitioner and the
answering respondent was called upon to submit compliance with
regard to the said allegations which were tendered by the answering
respondent by way of letter dated 05.07.2021. Annexed hereto and
marked Ias ANNEXURE-R13 is a copy of the compliance dated

05.07.2021.

"% 2. That from the record of the petition, it transpires that the

petitioner was repeatedly making false and baseless allegations
behind the back of the answering respondent and one such letter
seems to be the letter dated 20.05.2022 (Annexure-M pg.167)
which the answering respondent never received as the petitioner
conveniently sent it to the CPCB and not to the present answering

respondent.
™
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27. That the petitioner thereafter seems to have addressed
another legal notice dated 08.06.2021 (Annexure-N pg.177) to the
GPCB and marked to the answering respondent and the answering
respondent has thereafter replied to the said legal notice by way of
a reply dated 24.06.2021. Annexed hereto and marked as

ANNEXURE-R14 is a copy of reply dated 24.06.2021.

28. That the petitioner has placed on record certain show-cause
notices dated 02.08.2017, 04.03.2019, 29.05.2019, 13.08.2019,
10.02.2021, 30.04.2021 and 12.08,2021 by way of Annexure-O
Colly. (pgs.186 to 195C). The answering respondent, as and when
it received the show cause notice for compliance, have duly replied
and cleared its stand and complied with the instructions. For the
sake of convenience, the chart reproduced hereinbelow provide the
details of the show cause notices and the reply tendered by the

answering respondent:

Sr. | Show - Cause notice Issued | Reply / compliances to the
No, by from GPCB on the Show Cause notice by the
answering respondent answerihg respondent

1 02.08.2017 05.10.2017

2 04.03.2019 11.03.2019

3 28.05.2019 03.06.2018

4 13.08.2019 20.08.2019

5 10.02.2021 | 28.04.2021

6 30.04.2021 25.05.2021,

7 12.08.2021 18.08.2021 & 11,09.2021

Annexed -hereto and marked as ANNEXURE R15 Colly are copies

of the replies/ compliances dated 05.10.2017, 11.03.201S,

/gzzﬁﬂ—a
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03.06.2019,20.08.2019, 28.04.2021, 25.05.2021, 18.08.2021 and

11,08.2021.

29, That the petitioner has also placed on record routine visit
reports dated 20.04.2017, 08.05.2017, 13.'08.2017, 19.12.2018
and 16.01.2019 prepared by GPCB by way of Annexure-P Colly.
(pg.196 to 226). The answering respondent has diligently replied to
the same by way of its letters / compliances, and cleared Its stand
and complied with the instructions. details of which are reproduced

hereinbelow, by way of a tabulated format.

Bt Routine visit reports of Reply / compliances to the

| No GPCB (Reports through | Show Cause notice by the
GPCB XGN portal)on the answering respondent
answering respondent
01. 26.03.2017 (Inspection 16.10.2017 (submitted on
] report through XGN the GPCB portal)
20.04.2017)
0z. 21.04.2017 (Inspection 27.04.2017
report through XGN
08.05.2017)
17.07.2018 (Inspection 02.08.2018
report through XGN
13.08.2018)
28,11.2018 (Inspection 03.12.2018
report through XGN
19.12.2018)
02.01.2018 (Inspection 11.01.2¢19
report through XGN &
16.01.2019) 11.03.2019

Annexed hereto and marked as ANNEXURE-R16 are copies of
replies / compliances :d-atéd 16.10.2017, 27.04.2017, 02.08.2018,

03.12.2018, 11.01.2019 and 11.03.2018.

30. That the petitioner has placed on record visit reports dated
28.06.2018 and 28.11.2018 prepared by GPCB by way of Annexure-

Q Colly. (pg.227 to 230). The answering respondent has diligently

% s
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\ responded to the same by way of its [etters / compliances, and
cleared its stand and complied with the instructions. details of which

are reproduced hereinbelow, by way of a tabulated format.

Sr, Visit reports of GPCB on Reply / compliances to the

No the answering respondent | Show Cause notice by the
answering respondent

01, 28.06.2018 : 02.08.2018

02. 28.11.2018 03.12.2018

4

Annexed hereto and marked as ANNEXURE-R17 are copies of the

replies/ compliances dated 02.08.2018 and 03.12.2018.

31. That from the aforesaid documents, it is evident that the
random allegations made by the petitioner are without any basis or
justification and the allegations levelled by the petitioner, most of
which are behind the back of the answering respondent have been
appropriately considered by the authorities and the said authorities
have thereafter dealt with the same in accordance with law and
taken appropriate steps as deemed fit i'nciuding-seekfng compliance
from the answering respondent. It.i-_s- further submitted that the
entire modus operandi of the petitioner is required to be considered
in light of the fact that the petitioner has filed the present petition

inthe year 2023 placing on record and trying to make out a case in

respect of events which have taken place in the year 2018 to 2021.
In fact, some of the allegations and correspondences have been
made behind the back of the answering respondent pursuant to
which the answering respondent has tendered explanation /
compliance as and when called upon by the said authority. The
petitioner has made repeated random ailegations only to harass the

answering respondent so that the answering respondent is faced
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with multiple gueries and subjected to unnecessary scrutiny by the
authorities. The answering respondent categorically denies all the
diverse averments and allegations made by the petitioner in the
captioned petition and states that the petition Is nothing but a tool
to harass the answering respondent to extract amounts in utmost
illegal manner by creating speculative litigations. It Is further denied
that there is inaction on the part of the authorities. The said aspect
is discernible from the record of the petition itself where the
petitioner has submitted on record the notices issued by GPCB on
‘the applications made by the petitloner from time to time. In this
regard, the contents of para 6.7 are categorically denied and not

admitted.

32. The contents of para 6.8 are denied and not admitted. The
answering respondent categorically denies the report placed on
record at Annexure-R (pg.231 to 233) and Annexure-S (pg.234 to
235) by the petitioner and the sald report Is not worthy of
consideration. As and when any shortcoming has been noi.:i-ced by
Y the GPCB, on intimation, the answering respondent has taken steps
and rectified the same. The GPCB has been taking routine inspection

and monitoring and such reports are only placed to create a bias

against the answering respondent.

33. The contents of para 6.9 are denied and not admitted That the
incident stated to have taken place on 17.03.2021 regarding
overflow of trade effluent is now sought to be raised by the petitioner
in the year 2023 after a period of 2 years. It is further submitted
that as far as the discharge of effluent by the answering respondent

is concerned, the same is as per the norms of the GPCB and other
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‘statutory authorities. The answering res-:pdnde-nt is not discharging
any effluent / hot gaseous liguid on land but is discharging the same
through a designated system comprising of a concrete channel and
buried pipeling, into deep sea at a designated location recommended
by the CSIR-National Institute of Oceanography, Goa. The effluent
which is collected from different parts of the plant comes to a
common mixing pond which is then diluted with once through return
cooling water which also comes to the mixing pond and also through
fresh sea water and thereafter also treated further for pH
neutralization through HCl dosing and further sent to the pump
house through a concrete channel for further disposal into the
Arabian Sea by a closed pipeline at a location recommended by the
National Institute of Oceanography, Mumbai/Goa. It is further
submitted that from 16.03.2021 to 19.03.2021, the piant of the
answering respondent was shutdown for maintenance and prior
intimation in this regard was given to GPCB and hence, there was
no question of any effllent generation &t the-relevant point of time
which lead to any overflow of effluent in the channel and that too,

in the survey number belonging to the petitioner and there was only

b ,}sea water which was flowing through the channel for discharging in

» deep sea. That the petitioner is trying to create a distorted picture

before. this Hon'ble Court regarding the said incident. In fact,
subsequently, the GPCB thereafter conducted an inquiry on the
complaint of the petitioner, and the answering respondent gave its
explanation by way of letter dated 05.07.2021, copies of which are
annexed hereto and marked as ANNEXURE-18 (Colly.). It is

respectfully submitted that the entire incident which is sought to be
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narrated is of 2021 and steps in this regard have been taken by the

answering respondent and nothing further survives in this regard.

34, The contents of para 6.10 are denied and not admitted. That

as far as the documents at Annexure-U (pg.236 to 271) are

concerned, it is respectfully submitted that whatever documents /

Inspection reports of the GPCB, which have been submitted by the

petitioner, have been complied with by the answering respondent by

taken appropriate steps and informed the GPCB in this regard and

cleared its stand and complied with the instructions. A tabulated

format in this regard is reproduced hereinbelow for the sake of

convenience:

Date Name. of the | Date of | Compllance
complainant Inspection | report by
' answering
respondent
14.12.2020 | Bhayabhai Vershi Luna 29.12.2020 | 31.12.2020
10.07.2019 | Jalubha Karshanbha | 10.07.2019 | 15.07.2019
Manek (Representative | &
of Balubha Ker) 05.09.2019
08.03.2019 | Jasuben Nathubhal | 08.03.2019 | 14.03.2019
Varu & Bhayabhai|
Vershi Luna &
Nathubha  Pabhabhai
Varuy _
24.03.2017 | Nathabhai  Pabhabhai | 21.04,2017 | 27.04.2017
Varu
02.01.2019 | Bhayabhai Vershi Luna | 02.01.2019 | 11.01.2019
R
11.03.2019

Annexed hereto and marked as ANNEXURE-1S Colly are copies of

replies / compliances dated 31.12.2020, 19.07.2019, 05.09.2019,

14.03.2019, 27.04.2017, 11,01.2019 and 11.03.2019.

s
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35. That from the aforesaid and the recards of the petition as well
as the present affidavit-in-reply, it would be evident that the
statement made by the petitioner that he was never summoned
during the site visits undertaken by the GPCB, Is a false and
misleading statement inasmuch as in most of the inspections,
pursuant to the complaint submitted by the petitioner, the petitioner
was present as he was intimated regarding the inspection to be

carried out by the GPCRB in the plant of the answering respondent,

: 36. As far as the contents of grounds contained in para 7 (A) to 7
(V) in the petition are concerned, the same are categorically denied
and not admitted. The submission of the petitioner that the GPCB
has repeatedly instructed the answering respondent regarding
waterlogging in the land of the petitioner or any salt deposit in the
land of the petitioner or coal particles in the land of the petitioner,
is denied and not admitted. Wherever any action was required to
be taken, the answering respondent hras done so with or without the
instructions of the GPCB. The submission of the petitioner that no
permission to discharge hot gaseous liguid with odour is permitted
to be carried out through open channel as shown in the photographs,
is denied and not admitted. The method of disposal of treated

- effluent is also mentioned in Form-1 while applying for approval to

the MoEFCC, for obteining Environmental clearance, Further, the
channel carrying the treated effluent from the mixing pond to
retention pond and thereafter to pump house is passing through
private land of the answering respondent. The channel is a concrete
channel and at a higher elevation of approximately 2.5 meters above
ground level from the adjacent survey numbers. The land and
parcels of land adjoining to the channel is that of the answering

ki
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respon_deht and the so-called survey No.629 (which does not befong
to the petitioner) Is also not parallel to the channel but only a point
of a triangle is near the channel and that too 15 meters away and
survey No.606 is 55 meters a.wa'y and survey No.540 is in anocther
part of the plant and nowhere near to the channel. The permission
to discharge the effluent in deep sea is gra nted by MoEFCC and GPCB
and therefore, there is no illegality in the said process as is claimed
by the petitioner. The manner of discharge Is permitted by the
MOEFCC and the same comprises of the channel and thereafter, the

buried pipeline which leads to deep sea for discharge of effluent.

37. That the submission of the petitioner that in routine visits,
report has been made by the GPCB noting waterlogging and the
answeri.'n_g respondent has been directed to take necessary steps but
the answering respondent has not paid any heed to such directions,
is denied and not admitfed, There is no channel or pipeline near
survey No.540 with regard to d]séharge of water efﬁuent and the
petitioner himself has. dug .a- trench in survey No.540 where the
shops which the petitioner has permitted others to operate for
discharging their dirty water In the said trench leading to
waterlogging, which the petitioner is trying to bl.am.é the answering

respondent.

38. That the laboratory reports submitted by the petitioner are
untenable and have been prepared as per the convenience and at
the behest of the petitioner. The said laboratory reports and the
contents thereof are denied and not admitted. That the land of the
petitioner has not been used for agriculture purpose since years and

no-agricultural actlvities have taken place due to which the fertility



of the soil seems to have been compromised. In such
circumstances, the petitioner cannot be permitted to make
allegations against the answering respondent and hold the
answering respondent responsible for any fertility issues in his parcel
of land. That the petitioner has shops in his survey number is
evident from the document on record of the present affidavit,
* Annexed hereto and marked as ANNEXURE-20 are photographs of

the shops established in survey No.540.

32. That it is denied that the answering respondent 1s not abiding
with the pollution control standards with an intention to deprive the
petitioner of his livelihood or to give away his land at throwaway
price. It is denied that the water condition in borewell situated in
the parcel of land of the petitioner is unfit due to pollution caused
by answering respondent, The waterlogging is not because of any
steps taken by the answering respondent. Itis denied that there is
any violation of Article 21 of the Constitution of India vis-a-vis the

petitioner. It is denied that the GPCB has not taken any action or

steps in this regard. The petitioner, as stated in the preceding para,

is @ litigating bird and is habituated in making false allegations
against the answering respondent by distorting the facts. All such
steps taken by the petitioner by making multiple complaints against
the answering respondent contalning frivolous allegations is a
modus operandi adopted by the petitioner to pressurize the
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answering respondent for personal financial gains and the said
allegations are rather meritiess or without any basis. The answering
respondent is a responsible company which is discharging the
effluent as per the norms of the GPCB and that too, as per the
procedure approved / permitted by the MoEFCC and cther statutory
éutherities. It is denied that any effluent is being thrown into thg
sea or there Is é-ny leakage in the outlet pipe carrying the effluent.
1t Is denied that if the GPCB is not directed to take immediate action
against the answering respond-eﬁ-t, the same shall create perennial
problem. It is denied that the livelihood of the petitioner is ruined
due to hazardous waste liquid flowing from answering respondent.
It is denied that because of the answering respondent, highly
cultivable land of the petitioner is polluted and becomes waste land
and that It the GPCB does not act swiftly, irreversible damage will
be caused to the land of the petitioner. It is denied that adjacent
lands of other land owners are getting damage. It is denied that the
answering respondent is tf‘ying 'to grab land of petitioner by making
it worthless or uncultivable. It is denied that the photographs in the
petition show trade effluent 'being released into sea shore thereby
- resulting into poliuting the tidal water and damaging the lives of
} aguatic animals. There is no violation by the answering respondent

in adhering to the terms and conditions of the environmental

clearance / consent, etc. issued by the concerned authorities. The
Soda Ash plant is working well within the required environmental
norms. As far as marine environmental monitoring is concerned, the
CSIR- NIO is conducting periodic coastal monitoring of the marine
discharge for ensuring in respect of any adverse impact on marine

life. Further, periodic environmental monitoring of the plant through

g2



schedule-1 environmental auditors / third party and/or accredited /
approved consultants Is also being carried out from time to time. It
is denfed that there is any inaction on the part of the respondent
authorities. It is categorically denied that any effluent is being

dumped in the sea causing large scale contamination and poliution

40. The contents of para 8 to 11 are denied and not admitted. The
interim relief sought by the petitioner In the captioned petition
cannct be granted in view of the facts stated in the present Affidavit-
in-Reply. As stated in the preceding para, the work of the Project
was initiated in the year 2012 with the purchase of land directly from
the concerned land owners and the construction work was initiated
in the year 2016. The answering respondent has invested huge
amount till date for the aforesaid project. At this juncture, the
answering respondent is employing more than 2000 employees and
with future expansion of the project like to take place soon, further
about 800-1000 employees will be engaged. The entire plant will
come to a standstill causing colossal loss of crores of rupees if the

interim relief as prayed for by the petitioner is granted by this

4% Hon'ble Court. That the petitioner has no prima facie case and the

| balance of convenience is not in favour of the petitioner. Further
enormous hardship and irreparable injury will be caused to the
respondent company which cannot be compensated in terms of
money, If interim rellef is granted as prayed for. That the petition Is
based on complete distortion of facts and is in the nature of a

motivated petition for personal gains.

41. Further, the Project contributes additional revenue to the

State and Central exchequer in the form of royalty, cess and other



taxes. Further answering resprjndent had successfully and
substantially increased the indigenous component of plant and
machinery through technical innovation and import substitution
efforts. Out of total cost of plant and machinery, only 6% {approx.)
has been imported. This has generated business for Indian
h Industries and has directly/ indirectly: generated engagement and
employment opportunities and continuous service, support and
supplies throughout life of the plant. The answering respondent as
a responsible corporat_e has already undertaken warious CSR
activities for socio-economic development of the region In terms of
providing education facilities, drinking water facilities, sanitation,
animal welfare, community welfare; environment, etc. and has
already Invested an amount of Rs.13.92 Crores for the period from
2016 till date. The CSR activities will strengthen the bond between
the Project authorities and the local population in the vicinity. The
a-nswering respondent is carrying out various community welfare
activities In the areas such as Education, Health, Community
Welfare, Sanitation, Ecology and Environment. In such
circumstances, if any directions in the nature of interim relief and /
or any relief as prayed for by the petitioner is granted against the
7l answering respondent, the same would be catastrophic and would

lead to complete derailment of the Project with irreversible financial

/ pecuniary damage to the com pany which may not be compensated
in terms of money. At the cost of repetition, it is submitted that the
discharge of effluent is as per the permissions and in the manner as
approved by the authorities. The petitioner has not been able to
make out a prima facie case and the balance of convenience is also

not in favour of the petitioner. The Project is in larger public interest



......

and the public In the surrounding areas have welcomed the Project
of the-answering respondent which is evident from the record of the
proceedings of the public hearing wherein letters have been
addressed to the answering respondent conveying their willingness
and support towards the Project. Annexed hereto. and marked as
ANNEXURE-R21 colly are copies of the CA certificate certifying the
amount sp:ent by the answering respondent on CSR activities along
with photographs. | In the humble submission of the answering
respondent, the petitioner has not been able to make out a case for

grant of any relief much less interim relief.

42, .In the premise aforesaid, I most humbly submit that the
subject petition and the allegations an-d- submissions made therein
are devoid of merits and are misconceived and untenable in law as
well as on facts and the petition does not deserve to be entertained
and the relief/s as prayed for do not deserve to be granted. I most
humbly submit and pray that the Hon'ble Court may kindly reject

the petition without granting any relief as prayed for or otherwise.

What is stated hereinabove is true to the best of my

knowledge, information and belief and I believe the same to be true.

Solemnly affirmed at Ahmedabad on 29% day of June, 2023.

DEPONENT
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TTEM NO.61 - " COURT NO.6 , yw,.in-nu_,éEC ION III

ANNC A3 -colly
SUPREME COURT OF INDI
’ RECORD OF PROCEEDINGS

Petition(s) for- Special Leave to Appeal (c) No(sa. 26233-
26734/2024 - -
[Arising out of impugned final Judgment and order dated 08-08-2024
in SCA No: 6970/2023 08-08-2024 in CAD No. 1/2024 passed by the
High Court of Gujarat at Ahmedabad]

RSPL LTD Petitioner(s)
VERSUS
BALUBHA PABUBHA KER & ORS. Respondent (s)

(FOR ADMISSION and IA No.258512/2024-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

Date : 18-11-2024 These petitions were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE VIKRAM NATH
HON'BLE MR. JUSTICE PRASANNA B. VARALE

For Petitioner(s) Dr. Abhishek Manu Singhvi, Sr. Adv.
Mr. Harin P. Raval, Sr. Adv.
Mr. Abhishek Mehta, Adv.
Mr. Milind Kumar, AOR
Ms. Urmi H Raval, Adv.
Ms. Shrestha Narayan, Adv.

For Respondent(s)
UPON hearing the counsel the Court made the following

ORDER

Issue notice, returnable in four weeks.

There shall be a stay of further proceedings

in R/Special Civil Application No. 6970 of 2023

sommravees PASS€d by the High Court of Gujarat at Ahmedabad till
SENR =R

e the next date of 1listing subject to further deposit

of Rs. 1.5 Crores with the Registry of this Court,
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The said amount depoéitéd- shall be kept in an
interest béaring'account in fixed deposit with any
Nationalised Bank for a period of six months and

thereafter renewed for the same period regularly.

(SONIA BHASIN) (RANJANA SHAILEY)
COURT MASTER (SH) COURT MASTER (NSH)
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
SPECIAL LEAVE PETITION (CIVIL) NO. 26733-26734 OF 2024
IN THE MATTER OF :

RSPL Ltd. ... Petitioner
Versus
Balubha Pabubha Ker & Ors. ...Respondents
LODGMENT SCHEDULE
Date of Amount | Party on whose behalf & Remarks
order the purpose for which the

payment is made

18.11.2024 |15Cr. Petitioner
As per order dated
18.11.2024 passed by this

L Hon'ble Court.
|

Dated: 19.11.2024 Issue Challan

Time for payment till
Wee—"-
(MILIND KUMAR) Registrar
Advocate for the Petitioner
MILIND KUMAR

Advocate on Record
Supreme Courl of India

29, Lawyers Chamber, Supreme Court of India
Tilak Marg, New Delhi-1  Mob.: 9868161390
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SUPREME COURT OF |Npja 1399
(CASH & ACCOUNTS.j))

pated: 26011 [y ReceitNo. 30 32
Matter No. : - 3£(9 2&90“26733“-2673701'9@)@ ............
KSpL. (4 -PETITIONER(S)APPELLANT(S)
VERSUS
Becdidbe. feldblie kes & 075 -RESPONDENT(S)/APPELLANT(S)
Received from Shri/Ms./M/s........m.iﬁlc{....ku.. B,

Advocate (s), Supreme Court of India, Advocate(s) on behalf of
Petitioner(s)/AppeIiant(s)/Respcndent(s) a sum of Rs..[.@i@;ﬂﬁ.{ﬁ@ (’.'.'.f—

(Rupees...@.lle....(:as@bﬁ,....BE‘ Lﬁ%@bﬁ*ﬁﬁ ................. only)

by way of Bank Draft Noélif Y > N dated...!.5..(!1{29’............

issued by the...S’c‘mﬂe_. ..... E;«zmlc, ..... Qg ....... A2

on thef{QI[[’H ..........................................................................
!

Subject to realization of above mentioned DD(s)/Pay Order(s)

n |1
- .
CASH & ACCOUNTS-II

SUPREME COURT OF INDIA



CISCAI6970/2023 ¥ ORDER DATED: 19/11/2024 -

Fonh BB e e B R L- =

- B _IN THE HIGH COURT-OF GUJARAT AT AH_MEI_JABAD' _ -

RISPECIAL CIVIL APPLICATION NO. 6970 of 2023

With
CIVIL APPLICATION (DIRECTION) NO. 1 of 2024
In RISPECIAL CIVIL APPLICATION NO. 6970 of 2023

BALUBHA PABUBHA KER
Versus
STATE OF GUJARAT & ORS.

Appearance:

SHIVANGI D VYAS(10117) for the Petitioner(s) No. 1
GOVERNMENT PLEADER for the Respondent(s) No. 1

MR ABHISHEK M MEHTA(3469) for the Respondent(s) No. 4
MR ANKIT SHAH(6371) for the Respondent(s) No. 2

MS DHARMISHTA RAVAL(707) for the Respondent(s) No. 3

CORAM:HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE
SUNITA AGARWAL
and
HONOURABLE MR. JUSTICE PRANAYV TRIVEDI

Date : 19/11/2024

ORAL ORDER
(PER : HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE SUNITA AGARWAL)

The personal affidavit of the Chairman, Gujarat Pollution Control
Board in compliance of the order dated 08.08.2024 filed today, is taken

on record.

In view of the order dated 18.11.2024 passed by the Apex Court in
Special Leave to Appeal (C) No(s). 26733-26734 of 2024, the further

proceedings of the present petition stands stayed.

Page 1of 2

Jploaded by C.M. JOSHI(HC01073) on Thu Nov 21 2024 Downloaded on : Tue Jan 07 12:25:07 IST 2025
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C/SCA/6970/2023 - - ORDER DATED: 19/11/2024

- A statement is made on behalf of the learned advocate appearing

for the petitioner t_h_at the condition imposed in the order dated _18.d1_1.2024
to deposit the amount of Rs. 1.5 crores with the Registry of the Apex
Court is being complied with, inasmuch as, the demand draft dated
18.11.2024 has been prepared in the name of the Registrar, Supreme
Court of India, New Delhi and the same will be deposited within the

course of the day.

(SUNITA AGARWAL, CJ)

(PRANAV TRIVEDI,J)
C.M. JOSHI

Page 2of 2

Jploaded by C.M. JOSHI(HC01073) on Thu Nov 21 2024 Downloaded on : Tue Jan 07 12:25:07 IST 2025



C/SCA/6970/2023 ORDER DATED: 10/12/2024

AN N T -

- ANNEXURE AS
2 IN THE HIGH COURT OF GUJARAT AT AHMEDABAD ~
R/SPECIALCIVIL APPLIC_ATION NO. 6970 of 2023 + -
With
CIVIL APPLICATION (DIRECTION) NO. 1 of 2024
In R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023
BALUBHA PABUBHA KER

Versus
STATE OF GUJARAT & ORS.

Appearance:

SHIVANGI D VYAS(10117) for the Petitioner(s) No. 1
GOVERNMENT PLEADER for the Respondent(s) No. 1

MR ABHISHEK M MEHTA(3469) for the Respondent(s) No. 4
MR ANKIT SHAH(6371) for the Respondent(s) No. 2

MS DHARMISHTA RAVAL(707) for the Respondent(s) No. 3

CORAM:HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE
SUNITA AGARWAL
and

HONOURABLE MR. JUSTICE PRANAV TRIVEDI
Date : 10/12/2024

ORAL ORDER

(PER : HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE SUNITA
AGARWAL)

1. Putup on 10.02.2025.

2. The decision of the Apex Court, if any, shall be brought
on record.

(SUNITA AGARWAL, CJ)

(PRANAV TRIVEDI,J)

SUDHIR

Page 1 of 1

Jploaded by EZHURHASSAN SUDHIR ACHUTHAN(HC00192) on Thu Dec 12 2024 Downloaded on : Tue Jan 07 12:25:09 IST 2025
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Place : S. No. 606

Village : Kuranga, Tal. Dwarka,
Dist. Devbhoomi Dwarka,

Date : 14/11/2024

SPOT ROJKAM

Today on 14/11/2024, pursuant to the case
filed by Balubha Pabubha Ker, Petitioner V/s. M/s. RSPL
Ltd. before the Hon'ble Gujarat High Court, the following
Committee members remained present. In the said work,
a sample of soil was taken on 09/10/2024 and sent for
testing. The Laboratory gave its report on 23/10/2_024,
the C.B.R.of the soil of S.No. 540 was found to be (2.56)
and C.B.R. of the sample of S. No. 606 was found to be
2.54. The work of soil remediation of both the S. Nos.,
the work of soil remediation in S.No. 606 was started on
07/11/2024 wherein the Agency had started thé work of
carrying the soil through truck but since the ratio of
humidity in the soil was more and the CBR value was
less, the work could not be started by the truck.
Thereafter the work of soil was started through tractor by
the Agency wherein also the humidity was more and the
CBR value was less, it was difficult for the trucks to run.
Therefore, the work of soil remediation was continued

from 07/11/2024 to 13/11/2024 through tractors and
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thereby till now, the work of about 800 cubic meter was
completed, which is about 8.50% of the total work is
found to have been completed. Therefore, for the
aforesaid work, since the progress of the work was found
to be very slow, the members of the Committee decided

for this work had gathered on the spot.

Considering the aforesaid facts and looking to the
result of the Laboratory and on-the-spot condition and 15
mm on 19/10/2024 and 35 mm. rains on 21/10/2024
was registered in Dwarka taluka and the water had flown
from below the excavated part and the sample of the
water was taken in presence of the Committee members

for analysis.

Looking to all these facts and looking to the
property and condition of the soil and, the work of soil
remediation can be done through tractor which may take
time. Thus looking to the same, it is believed by the
Committee members that if there is delay in this work
then instead of the work suggested by DDU, Nadiad, the
bio remediation or any other alternative can be tried after

obtaining the opinion.

1. R.B (illegible) Illegible Sd/-



1367

2. G. N. Pithiya Geology & Mining Sd/-
3. P.B. Parmar Dy.E.E. R&B sub-Divn. Sd/-
Dwarka

4. V. B (illegible) A.E., Irrigation Divn, Dwarka Sd/-

5. 1. G. Prajapati Circle Officer, Dwarka Sd/-

6. V. H. Makwana Revenue Talati, Kuranga Sd/-

7. Balubha P. Ker The petitioner _Sd/-

8. Govindbhaj Agency (Shiv Engineers) Sd/-
Karangiya

9. Mandip Fuvar  Operation Head, RSPL Ltd. Sd/-

10. G. B. Bhatt RO, GPOCB Sd/-




| NNEXURE A®

e N

— GUJARAT POLLUTION CONTROL BOARD

1SS0 : 5001 : 2008 and IS/1SO: 14001 : 2004 Cortifled Organization

REGIONAL OFFICE
i e
=117 T—3 AGAR - 361008
Sardaer Patsl Bhavan, Ramashwar Nagar, JAMN
-“—# Ph (0288) 2752366, E-mail : ro-gpeb-amn@gujarat gav.in
weliaie | www, gpch gujarat govin
ONLY F-MAIL
Mo, GRCB/RO-IAM/T-286/6650 Dite- 051 242024
To.
The Dean [ Technology) [Hind Atte: Dr. Deslunaldy Sir]
Dharnmsinh Desa Umaversity (201, = {Environmental consultancy cell)
College road, Nativad,
Subjeet: Soil remediation work i Mfs. RSPL Ltd, Vill Kurangs, Ta. Dwarka, Dist.
Devlbshooimn Dwarka
Refereoce: 1. Environmental Site Assessment (ESA} study report for Sada Ash Plant
ut Mis. RSPL Lid, Wil Koranga, Ta. Dwarka, Dist. Devhboam
Drwairkea.
1. This office letter no. Mo, GPCB/ARC-JAM/T-266/6598 001~
161 12024

3. Your reply lester dated. 71 172024,
Respected sis,

Wis mfomied you that, with referenze 1o your ESA study report for MYs. RSPL Lt . 2 District
level Sl Remediation commities formed by the Gujurst Polletion Control Board, Gandbinagar which
was chitired by Executive Enginser (State), AR Prepariment, Government of Gujarat

Afier formation of comnmitice, work tender wes issad by Ré&B Department and work alloted
0 M's Shiv Engineers as per your suggestion made in ESA study report

In Hoa'ble High Cowrt matter, o case 1 Boing on regarding pollution by Méa RSPL L,
Kuranga aganst Halubha Pabubha Ker petitroner. Accoriingly, in the presence of Chairman of the
comsmittee (SOM- Dwarka), 4 site inspection will be camied out of s, RSPL Lid., Vill. Korasgs,
Ta. Dwarka, Dist, Devbhoomi Dwarku, an Date: 181 272024, at 10:30 brs,

As dirccted, vou are hershy mquested 1o attend the site inspection with Aecessary
documentary evidence has directed your view und sugpestions are required to way out for the
remediation work,

Cansitering Hon'bite High Court matter treat this lester op TOP FRIORITY.
We look forward 1o your Co-aperation in this mattes,
With Regards, 7

(6. B. Bhaty

Reglunal Officer, GPCH &

Member Secretary of

District Level Soil Remedistion Com

CUE\- [ 7H

11 Member Secretary, Gujarat Pollutson Conteal Boord, Gandhionar
21 Distrizt Collestar, Dise.; Devbbum Dwarka,

3) Executive Engineer, R&B {Stalz), Dist - Deyvhhumi Dwarka,

2 KSPL Lemied

51 Al members of Districr Level Soil Remediation Cammittes
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Place : S. No. 606

Village : Kuranga, Tal. Dwarka,
Dist. Devbhoomi Dwarka,

Date : 23/12/2024

SPOT ROJKAM
Today on 23/12/2024, pursuant to the case

filed by Balubha Pabubha Ker, Petitioner V/s. M/s. RSPL
Ltd. before the Hon’ble Gujarat High Court, the following
members of the Committee and representative of DDU,
Nadiad remained present. Earlier, pursuant to the Spot
Rojkam, on 16/11/2024 the Committee had requested
DDU, Nadiad to give comments/suggestions for solving
the problem in Soil Remediation. Pursuant to the same,
as per the clarification given by DDU, Nadiad vide letter
dated 22/11/2024, the representative of DDU was

appointed.

On asking the Prant Officer, Dwarka about the
further proceedings in presence of the members of the
Committee and representative of DDU, the applicant
Balubha Ker informed that M/s. RSPL Company has filed
an application before the Hon’ble Supreme Court and
Hon’ble Supreme Court has granted stay. Considering the
same, the proceedings may be stayed. In this regard, on

asking by the Prant Officer to the other members of the



1372

Committee, it was unanimously decided that further
proceedings will be done as per the order or guidelines
issued by the Hon'ble Supreme Court. The present

Rojkam is made for the same.

(1) G.B. Bhatt, R.O., GPCB Sd/-

(2) P.B.Parmar, Dy. Exe. Engr.R & B Dwarka  Sd/-

(3) S.P. Patel, E.E. Panchayat (illegible) sd/-
(4) T.R. (illegible), E.O., Agri. Swarka Sd/-
(5) G.N. (illegible), Geology and mining Sd/-
(6) R.A. Patel, D.D.University Sd/-

(7) No objection from RSPL if soil remediation
work gets continues.
Sunil M. Buch (Plant head)

23.12.24 12 noon Sd/-

Petitioner Balubha Kher has refused to sign.
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Vehlcle Rent Agresment
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Vehicle Rent Agreement
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Vehicle Rent Agreement
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Vehicle Rent Agreement
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Vehicle Rent Agreement
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STAMP PAPER OF

RS. 100

INDIA NON JUDICIAL

GUJARAT BG 380804
Sr.No. 1524, dated 10/7/18

Name of Purchaser: R.S.P.L.Ltd.

Signature of Purchaser : Sd/-

CONTRACT FOR GETTING VEHICLE ON RENT

This Agreement for getting the vehicle on rent is made on

this date - date 19/09/18 in month September, 2018

PARTY OF FIRST PART :
Shri Balubha Pabubha Ker
Aged adult, Religion : Hindu,
Occupation : Agriculture
(PAN No. DCRPK7899S),

Res. Kuranga, Dist. Devbhoomi Dwarka

For RSPL Ltd.

Sd - Sd/- Balubha Pabubha
Authorized Signatory
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- hereinafter in_—thi§.agreerﬁqnt shall_ be
referred to as “O\;mer of vehicle” or
“Party of First Part”, which expression
shall include party of first part, and his
executors, administrators, assignees,
etc. — Party of First Part.

AND

PARTY OF SECOND PART

M/s. RSPL Limited (PAN No.

AADCS7820A) which is a Company

registered under the Indian Companies

Act, 1956, the Project Office of which is

at C-1 and C-2, 3" Floor, Safal Profiteer,

Corporate Road, Near Prahladnagar

Garden, Satellite, = Ahmedabad-15,

Gujarat and Soda Ash Project Site is

situated at Survey No. 471, Village :

Kuranga, Tal. Dwarka, Dist. Devbhoomi

Dwarka through its Authorized Signatory

Shri Harish Megharam Ramchandani,

aged adult, Religion : Hindu, Occupation

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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Service, Res. Kuranga,_—Tg_I, Dwark;a_,
Dist. Devbhoonil Dwsrka, Gujarst

hereinafter in this agreement shall be
referred to as “Party of Second Part” or
“said Company” which expression shall
include party of second part, and its
executors, administrators, assignees,

etc. — Party of Second Part.

The Agreement for getting the vehicle on rent between the
Party of the First Part and Party of the Second Part is made

as under:

1. The party of the first part is in possession of the vehicle

as under :
Sr. Type of Name of | Registration No. | Model
No. vehicle Vehicle No.
Company
1. JCB JCB GJ-10-CE-8088 | 2007
Excavator

The Party of the first part had contacted the party of the
second part to give the above mentioned vehicle on rent
on monthly basis and after detailed discussion in this

regard, the party of the second party is ready to take the

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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vehicle on monthly basis, the conditions of which will-be -

-as under :

2.  The vehicle given on rent will remain present on the
project site of the aforesaid Company every day for 10
hours (08.00 hours in the morning to 06.00 hours in the
evening) for 28 days a month alongwith driver and in case
in unavoidable circumstances, if the requirement of
vehicle arises, the vehicle will have to be provided and no
additional amount for the same will be admissible. The
use of the said vehicle shall be made maximum for 280

hours in a month / as per requirement.

3. The Company shall pay Rs. 80,000/- (Rupees Eighty
Thousand only) as a rent which includes the insurance,
salary of driver, road tax, toll tax (if any), maintenance
and repair expenses etc. The fuel cost (diesel) of the
vehicle shall be paid by the Company. Except the monthly
rent and fuel cost, no other amount shall be paid by the
Company.

4.  For proper maintenance of the vehicle by the owner of the
vehicle, the owner of the vehicle shall carry out service/
maintenance of the vehicle for two days in a month so
that the vehicle can be made available without any
disturbance for 28 days of a month for 10 hours per day.
In case of any disturbance / breakdown / or any other
difficulty, the party of the first part shall have to replace
the vehicle within 30 minutes. If the party of the first part
fails to do so, the alternative arrangement shall be made

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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by the party.ﬂf the second part and the expenses for the
same shall be recovered from the bill of the party of the
first part and the same will be agreeable to the party of
the first part and shall not make any submission or raise

any dispute.

5.  As per the prevailing rules, 1 (one) percent TDS shall be
deducted by the party of the second part from the amount
of monthly rent of the party of the first part.

6. This agreement shall be in force from 01/07/2018 to
30/09/2018 and after mutual discussion the same shall be
renewed afresh by rules and conditions of the agreement
for appropriate period.

7.  During the period of this agreement, the owner of the

vehicle shall have to take care of the following facts :

(1) The vehicle or any part thereof shall not be sold/
hand over the possession to any other person/
mortgaged and the vehicle shall not be given for
use by any other person or to be ceased. If any
such thing is to be done, the party of the first part
shall have to obtain the written consent of the party
of the second part before 15 days.

(2) All the necessary license, fee, registration and all
the necessary expenses/taxes should be duly paid
in the office of the Transport and the maintenance
of the vehicle shall be made properly so that the

vehicle can be maintained in good condition.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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Necessary insuraﬁcei of the vehicle shé[l be taken
by the party of-the first part and the insurance for
long period should be taken so that the vehicle can
be protected against all risks and after paying all the
amount of premium payable to the Insurance
Company, the copy of the receipt shall be given to
the party of the second part.

During the period of agreement, the liability of the
claims made by the other parties for the accidents
due to the said vehicle shall be of the party of the
first part.

The vehicle shall not be used for any such work
which may result into breach of law in force from

time to time.

The vehicle service shall be provided with a well-
dressed and an experienced driver in uniform
(alongwith valid driving license). Moreover, an
undertaking about the behaviour and the assurance
that the driver is not involved in any criminal or any
other offence shall be given and after getting the
due police verification, the copy thereof shall be
given to the party of the second part.

The vehicles bearing necessary registration in the
office of the Regional Transport shall be provided

and the same must be clean and proper.

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory
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(11)

(12)

(13)

The owner of the vehicle s.hall_ have to employ é
driver with minimum 3 (three) years’ experience on
one vehicle who has obtained the medical certificate
(by a MBBS Doctor) about fitness. The Party of the
Second part shall take test of the driver and shall
also take interview. If the party of the second party
does not find the driver proper, the party of the first
part shall not place such driver on the vehicle.

The Party of the first part and the vehicle on rent
shall be under the administrative control of the

Administrative Officer, Kuranga site.

The maintenance of the logbook and such other
record shall be made by the party of the first part as
may be suggested by the party of the second part.

The labour laws applicable to the driver shall be

strictly followed.

For providing better services, the party of the first
part shall appoint a responsible person/supervisor
who will assure that the vehicle reaches at the place

of work and works properly.

The party of the first shall be follow the rules for
maintenance and service and if the vehicle is sent
for maintenance and service for more than two days
during the period of agreement, the party of the first
part shall have to make arrangement of other

vehicle. If the party of the first part fails to do so the

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory



party of the second party shall make alternate
arrangement and the expenses for the same shall
be recovered from the bill of the party of the first
part and the same will be agreeable to the party of
the first part and shall not make any submission or

raise any dispute.

(14) The party of the first part shall have to submit the
monthly bill alongwith log book to the Administrative
Officer and the said bill shall have to be paid by the
party of the second party with 15 (fifteen) days.

(15) During the period of duty, the driver shall not
consume or keep with him any intoxicants. If the
driver is found intoxicated or possessing the same,
the party of the first shall pay penalty of Rs. 1,000/-
(Rs. one thousand) to the party of the second part
or the said amount shall be deducted from the

monthly bill.

(16) If the party of the second part or any third party
suffers any loss or injury due to vehicle or driver of
the party of the first part, the party of the first part
shall be completely responsible to compensate the

same.

8.  If the party of the second part does not find the services
of the party of the first part satisfactory, the party of the
second part can terminate the contract any time without

any notice.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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The—party of the second party shall give the necessary g

training for safety and security.

For any reason or in any circumstance, if the party of the
first part shall not provide the vehicle without permission
of the party of the second part or the property/personnel
of the second party Company suffers any loss by the
party of the first part or their driver, the party of the
second part shall impose a fine of Rs. 5,000/- to the party
of the first part which will be agreeable to the party of the
first part and shall not make any submission or raise any

dispute.

All the controversies, difference of opinion and claims
arising out of the present contract shall be sent to the
manager of the Company Mr. Harish Megharam
Ramchandani and his decision will be final and the same

shall be binding to both the parties.

Any suit that may be filed by the owner as per the Indian
law, shall be made within the jurisdiction of Dwarka Court.

Both the parties have accepted that this agreement is

clearly explained to them and they have understood all the

conditions/ meaning of the agreement and they have signed

this agreement with complete responsibility and understanding.

That the contract for giving the vehicle on rent is made by

both the parties with pleasure and in full state of mind, after

reading and understanding, without any coercion, with a

healthy mind and the same is/will be acknowledged, approved

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory
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and binding to the heirs, successors, executors, administrators,

etc. of both the parties.

Party of the first part Sign.

Shri Balubha Pabubha Ker Sd/ -
Party of the second part

Shri Harish Megharam Ramchandani on For RSPL Lid.
Behalf of M/s. RSPL Ltd. Company Sd/-

Authorized Signatory

Both the parties have made their seal-sign in presence of the
following two witnesses.

Witnesses Sign.
(1) Vanraj Gagubha Sd/-
(2) Vijay Virpalbhai Sd/-

Signature, Photo & Thumb impression of party of first Part

Sign Photo Thumb Impression

Sd/- PHOTO LH.T.

Signature, Photo & Thumb impression of party of Second Part

Sign Photo Thumb Impression

For RSPL Ltd.
Sd/- PHOTO LHLT,
Authorized
Signatory

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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r ~ STAMP PAPEROF -

RS. 100

INDIA NON JUDICIAL

GUJARAT BG 579233

Sr. No. 2699, dated 5/9/18
Name of Purchaser : R.S.P.L.Ltd.

Signature of Purchaser : Sd/-

CONTRACT FOR GETTING VEHICLE ON RENT

This Agreement for getting the vehicle on rent is made on

this date - date 19/09/18 in month September, 2018

PARTY OF FIRST PART :
Shri Balubha Pabubha Ker
Aged adult, Religion : Hindu,
Occupation : Agriculture
(PAN No. DCRPK7899S),

Res. Kuranga, Dist. Devbhoomi Dwarka

For RSPL Ltd.

Sd - Sd/- Balubha Pabubha
Authorized Signatory
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_ hereinafter in this agreement shall-be -

referred to as “Owner bf vehicle” or
“Party of First Part”, which expression
shall include party of first part, and his
executors, administrators, assignees,
etc. — Party of First Part.

AND

PARTY OF SECOND PART

For RSPL Ltd.
Sd -
Authorized Signatory

M/s. RSPL Limited (PAN No.
AADCS7820A) which is a Company
registered under the Indian Companies
Act, 1956, the Project Office of which is
at C-1 and C-2, 3 Floor, Safal
Profitaire, Corporate Road, Near
Prahladnagar Garden, Satellite,
Ahmedabad-15, Gujarat and Soda Ash
Project Site is situated at Survey No.
471, Village : Kuranga, Tal. Dwarka,
Dist. Devbhoomi Dwarka through its
Authorized  Signatory Shri  Harish
Megharam Ramchandani, aged adult,

Religion : Hindu, Occupation Service,

Sd/- Balubha Pabubha
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7— *Res. K_u_ranga, _Ta!. Dwarka, Dist.
[;evbhoomi Dwarka, Gujarat
hereinafter in this agreement shall be
referred to as “Party of Second Part” or
“said Company” which expression shall
include party of second part, and its
executors, administrators, assignees,

etc. — Party of Second Part.

The Agreement for getting the vehicle on rent between the
Party of the First Part and Party of the Second Part is made

as under :

1. The party of the first part is in possession of the vehicle

as under :
Sr. Type of Name of | Registration No. | Model
No. vehicle Vehicle No.
Company
1. JCB JCB GJ-10-CE-8088 | 2007
Excavator

The Party of the first part had contacted the party of the
second part to give the above mentioned vehicle on rent
on monthly basis and after detailed discussion in this
regard, the party of the second party is ready to take the

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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vehicle -on monthly basis, the conditions of which will be

as under :

2. The vehicle given on rent will remain present on the
project site of the aforesaid Company every day for 10
hours (08.00 hours in the morning to 06.00 hours in the
evening) for 28 days a month alongwith driver and in case
in unavoidable circumstances, if the requirement of
vehicle arises, the vehicle will have to be provided and no
additional amount for the same will be admissible. The
use of the said vehicle shall be made maximum for 280

hours in a month / as per requirement.

3. The Company shall pay Rs. 80,000/~ (Rupees Eighty
Thousand only) as a rent which includes the insurance,
salary of driver, road tax, toll tax (if any), maintenance
and repair expenses etc. The fuel cost (diesel) of the
vehicle shall be paid by the Company. Except the monthly
rent and fuel cost, no other amount shall be paid by the
Company.

4.  For proper maintenance of the vehicle by the owner of the
vehicle, the owner of the vehicle shall carry out service/
maintenance of the vehicle for two days in a month so
that the vehicle can be made available without any
disturbance for 28 days of a month for 10 hours per day.
In case of any disturbance / breakdown / or any other
difficulty, the party of the first part shall have to replace
the vehicle within 30 minutes. If the party of the first part
fails to do so, the alternative arrangement shall be made

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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by the party of the second part ané the expenses for thé
same shall be recovered from the bill of the party of the
first part and the same will be agreeable to the party of
the first part and shall not make any submission or raise

any dispute.

As per the prevailing rules, 1 (one) percent TDS shall be
deducted by the party of the second part from the amount
of monthly rent of the party of the first part.

This agreement shall be in force from 01/10/2018 to
31/12/2018 and after mutual discussion the same shall be
renewed afresh by rules and conditions of the agreement

for appropriate period.

During the period of this agreement, the owner of the

vehicle shall have to take care of the following facts :

(1) The vehicle or any part thereof shall not be sold/
hand over the possession to any other person/
mortgaged and the vehicle shall not be given for
use by any other person or to be ceased. If any
such thing is to be done, the party of the first part
shall have to obtain the written consent of the party
of the second part before 15 days.

(2) All the necessary license, fee, registration and all
the necessary expenses/taxes should be duly paid
in the office of the Transport and the maintenance
of the vehicle shall be made properly so that the

vehicle can be maintained in good condition.

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory



1404

— - (3) Necessary insurance of the vehicle shafl be taken
- by the party of the first part-and the insurance for
long period should be taken so that the vehicle can
be protected against all risks and after paying all the
amount of premium payable to the Insurance
Company, the copy of the receipt shall be given to

the party of the second part.

(4) During the period of agreement, the liability of the
claims made by the other parties for the accidents
due to the said vehicle shall be of the party of the
first part.

(5) The vehicle shall not be used for any such work
which may result into breach of law in force from

time to time.

(6) The vehicle service shall be provided with a well-
dressed and an experienced driver in uniform
(alongwith valid driving license). Moreover, an
undertaking about the behaviour and the assurance
that the driver is not involved in any criminal or any
other offence shall be given and after getting the
due police verification, the copy thereof shall be
given to the party of the second part.

(7) The vehicles bearing necessary registration in the
office of the Regional Transport shall be provided

and the same must be clean and proper.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory



(8) ;Ttie owner of the vehicle shall have to employ a- ~
driver with minimum 3 (three) years’ experience on
one vehicle who has obtained the medical certificate
(by a MBBS Doctor) about fitness. The Party of the
Second part shall take test of the driver and shall
also take interview. If the party of the second party
does not find the driver proper, the party of the first
part shall not place such driver on the vehicle.

(9) The Party of the first part and the vehicle on rent
shall be under the administrative control of the

Administrative Officer, Kuranga site.

(10) The maintenance of the logbook and such other
record shall be made by the party of the first part as
may be suggested by the party of the second part.

(11) The labour laws applicable to the driver shall be

strictly followed.

(12) For providing better services, the party of the first
part shall appoint a responsible person/supervisor
who will assure that the vehicle reaches at the place

of work and works properly.

(13) The party of the first shall be follow the rules for
maintenance and service and if the vehicle is sent
for maintenance and service for more than two days
during the period of agreement, the party of the first
part shall have to make arrangement of other

vehicle. If the party of the first part fails to do so the

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory



party of 7the_ second party sh_all make alternate

- arrangement and the expenses for the same shall
be recovered from the bill of the party of the first
part and the same will be agreeable to the party of
the first part and shall not make any submission or
raise any dispute.

(14) The party of the first part shall have to submit the
monthly bill alongwith log book to the Administrative
Officer and the said bill shall have to be paid by the
party of the second party with 15 (fifteen) days.

(15) During the period of duty, the driver shall not
consume or keep with him any intoxicants. If the
driver is found intoxicated or possessing the same,
the party of the first shall pay penalty of Rs. 1,000/-
(Rs. one thousand) to the party of the second part
or the said amount shall be deducted from the

monthly bill.

(16) If the party of the second part or any third party
suffers any loss or injury due to vehicle or driver of
the party of the first part, the party of the first part
shall be completely responsible to compensate the

same.

8. If the party of the second part does not find the services
of the party of the first part satisfactory, the party of the
second part can terminate the contract any time without

any notice.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory



10.

1.

12.

The party of the second party- shall give the necessary
training for safety and security.

For any reason or in any circumstance, if the party of the
first part shall not provide the vehicle without permission
of the party of the second part or the property/personnel
of the second party Company suffers any loss by the
party of the first part or their driver, the party of the
second part shall impose a fine of Rs. 5,000/- to the party
of the first part which will be agreeable to the party of the
first part and shall not make any submission or raise any
dispute.

All the controversies, difference of opinion and claims
arising out of the present contract shall be sent to the
manager of the Company Mr. Harish Megharam
Ramchandani and his decision will be final and the same

shall be binding to both the parties.

Any suit that may be filed by the owner as per the Indian
law, shall be made within the jurisdiction of Dwarka Court.

Both the parties have accepted that this agreement is

clearly explained to them and they have understood all the

conditions/ meaning of the agreement and they have signed

this agreement with complete responsibility and understanding.

That the contract for giving the vehicle on rent is made by

both the parties with pleasure and in full state of mind, after

reading and understanding, without any coercion, with a

healthy mind and the same is/will be acknowledged, approved

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory



1408

and binding to the heirs, successors, executers, administrators,

etc. of both the parties.

Party of the first part
Shri Balubha Pabubha Ker

Party of the second part

Shri Harish Megharam Ramchandani on

Behalf of M/s. RSPL Ltd. Company

Sign.
Sd/ -

For RSPL Ltd.
Sd/-
Authorized Signatory

Both the parties have made their seal-sign in presence of the
following two witnesses.

Witnesses

(1) Vanraj Gagubha
(2) Vijay Virpalbhai

Sign.

Sd/-
Sd/-

Signature, Photo & Thumb impression of party of first Part

Sign
Sd/-

Photo

PHOTO

Thumb Impression

L.H.T.

Signature, Photo & Thumb impression of party of Second Part

Sign

For RSPL Ltd.
Sd/-
Authorized
Signatory

Photo

PHOTO

Thumb Impression

L.H.T.

For RSPL Ltd.
Sd -

Sd/- Balubha Pabubha

Authorized Signatory
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STAMP PAPER OF

RS. 100

INDIA NON JUDICIAL

GUJARAT BP 129110

Sr. No. 5521, dated 19/12/18
Name of Purchaser; R.S.P.L.Ltd.

Signature of Purchaser : Sd/-

CONTRACT FOR GETTING VEHICLE ON RENT

This Agreement for getting the vehicle on rent is made on

this date - date 26/12/18 in month December, 2019

PARTY OF FIRST PART :
Shri Balubha Pabubha Ker
Aged adult, Religion : Hindu,
Occupation : Agriculture
(PAN No. DCRPK7899S),

Res. Kuranga, Dist. Devbhoomi Dwarka

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory



hereinafter in thié«agreementls_hall be_
referred to as _“Owne; of vehicle” or
“Party of First Part”, which expression
shall include party of first part, and his
executors, administrators, assignees,

etc. — Party of First Part.

AND

PARTY OF SECOND PART

For RSPL Lid.
Sd -
Authorized Signatory

M/s. RSPL Limited (PAN No.
AADCS7820A) which is a Company
registered under the Indian Companies
Act, 1956, the Project Office of which is
at C-1 and C-2, 3" Floor, Safal
Profitaire, Corporate Road, Near
Prahladnagar Garden, Satellite,
Ahmedabad-15, Gujarat and Soda Ash
Project Site is situated at Survey No.
471, Village : Kuranga, Tal. Dwarka,
Dist. Devbhoomi Dwarka through its
Authorized Signatory Shri  Harish
Megharam Ramchandani, aged adult,

Religion : Hindu, Occupation Service,

Sd/- Balubha Pabubha
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Devbhoomi Dwark_a, Gujara;[

Res. Kuranga, Tal. Dwarka, - Dist.

hereinafter in this agreement shall be

referred to as “Party of Second Part” or

“said Company” which expression shall

include party of second part, and its

executors,

administrators,

etc. — Party of Second Part.

assignees,

The Agreement for getting the vehicle on rent between the

Party of the First Part and Party of the Second Part is made

as under :

1. The party of the first part is in possession of the vehicle

as under :
Sr. Type of Name of | Registration No. | Model
No. vehicle Vehicle No.
Company
1. JCB JCB GJ-10-CE-8088 | 2007
Excavator

The Party of the first part had contacted the party of the
second part to give the above mentioned vehicle on rent

on monthly basis and after detailed discussion in this

regard, the party of the second party is ready to take the

For RSPL Ltd.

Sd -

Authorized Signatory

Sd/- Balubha Pabubha



vehicle on monthly_basis, the conditions of which will be—

as under:

2. The vehicle given on rent will remain present on the
project site of the aforesaid Company every day for 10
hours (08.00 hours in the morning to 06.00 hours in the
evening) for 28 days a month alongwith driver and in case
in unavoidable circumstances, if the requirement of
vehicle arises, the vehicle will have to be provided and no
additional amount for the same will be admissible. The
use of the said vehicle shall be made maximum for 280

hours in a month / as per requirement.

3. The Company shall pay Rs. 80,000/- (Rupees Eighty
Thousand only) as a rent which includes the insurance,
salary of driver, road tax, toll tax (if any), maintenance
and repair expenses etc. The fuel cost (diesel) of the
vehicle shall be paid by the Company. Except the monthly
rent and fuel cost, no other amount shall be paid by the

Company.

4.  For proper maintenance of the vehicle by the owner of the
vehicle, the owner of the vehicle shall carry out service/
maintenance of the vehicle for two days in a month so
that the vehicle can be made available without any
disturbance for 28 days of a month for 10 hours per day.
In case of any disturbance / breakdown / or any other
difficulty, the party of the first part shall have to replace
the vehicle within 30 minutes. If the party of the first part
fails to do so, the alternative arrangement shall be made

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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by the party of t_he second part and the expenses for the
same shall be recovered from the bill of the party of the"
first part and the same will be agreeable to the party of
the first part and shall not make any submission or raise
any dispute.

As per the prevailing rules, 1 (one) percent TDS shall be
deducted by the party of the second part from the amount
of monthly rent of the party of the first part.

This agreement shall be in force from 01/01/2019 to
31/03/2019 and after mutual discussion the same shall be
renewed afresh by rules and conditions of the agreement

for appropriate period.

During the period of this agreement, the owner of the

vehicle shall have to take care of the following facts :

(1) The vehicle or any part thereof shall not be sold/
hand over the possession to any other person/
mortgaged and the vehicle shall not be given for
use by ahy other person or to be ceased. If any
such thing is to be done, the party of the first part
shall have to obtain the written consent of the party

of the second part before 15 days.

(2) All the necessary license, fee, registration and all
the necessary expenses/taxes should be duly paid
in the office of the Transport and the maintenance
of the vehicle shall be made properly so that the

vehicle can be maintained in good condition.

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory
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Necessary insurance_ﬂf the vehicle shall be taken
by the party of the-first part and the insurance for
long period should be taken so that the vehicle can
be protected against all risks and after paying all the
amount of premium payable to the Insurance
Company, the copy of the receipt shall be given to
the party of the second part.

During the period of agreement, the liability of the
claims made by the other parties for the accidents
due to the said vehicle shall be of the party of the
first part.

The vehicle shall not be used for any such work
which may result into breach of law in force from

time to time.

The vehicle service shall be provided with a well-
dressed and an experienced driver in uniform
(alongwith valid driving license). Moreover, an
undertaking about the behaviour and the assurance
that the driver is not involved in any criminal or any
other offence shall be given and after getting the
due police verification, the copy thereof shall be
given to the party of the second part.

The vehicles bearing necessary registration in the
office of the Regional Transport shall be provided

and the same must be clean and proper.

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory
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The owner of the vehicle shall_hay_fe to employ a
driver with minimum 3 (three) years’ experience on
one vehicle who has obtained the medical certificate
(by a MBBS Doctor) about fitness. The Party of the
Second part shall take test of the driver and shall
also take interview. If the party of the second party
does not find the driver proper, the party of the first
part shall not place such driver on the vehicle.

The Party of the first part and the vehicle on rent
shall be under the administrative control of the
Administrative Officer, Kuranga site.

The maintenance of the logbook and such other
record shall be made by the party of the first part as
may be suggested by the party of the second part.

The labour laws applicable to the driver shall be
strictly followed.

For providing better services, the party of the first
part shall appoint a responsible person/supervisor
who will assure that the vehicle reaches at the place

of work and works properly.

The party of the first shall be follow the rules for
maintenance and service and if the vehicle is sent
for maintenance and service for more than two days
during the period of agreement, the party of the first
part shall have to make arrangement of other

vehicle. If the party of the first part fails to do so the

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory
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- _ party of the second party shall make élter_nate
arrangement and the expenses for the same shall
be recovered from the bill of the party of the first
part and the same will be agreeable to the party of
the first part and shall not make any submission or

raise any dispute.

(14) The party of the first part shall have to submit the
monthly bill alongwith log book to the Administrative
Officer and the said bill shall have to be paid by the
party of the second party with 15 (fifteen) days.

(15) During the period of duty, the driver shall not
consume or keep with him any intoxicants. If the
driver is found intoxicated or possessing the same,
the party of the first shall pay penalty of Rs. 1,000/-
(Rs. one thousand) to the party of the second part
or the said amount shall be deducted from the

monthly bill.

(16) If the party of the second part or any third party
suffers any loss or injury due to vehicle or driver of
the party of the first part, the party of the first part
shall be completely responsible to compensate the

same.

8. If the party of the second part does not find the services
of the party of the first part satisfactory, the party of the
second part can terminate the contract any time without

any notice.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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9.  The party of the second party shall give the necessary - -
training for safety and security. ]

10. For any reason or in any circumstance, if the party of the
first part shall not provide the vehicle without permission
of the party of the second part or the property/personnel
of the second party Company suffers any loss by the
party of the first part or their driver, the party of the
second part shall impose a fine of Rs. 5,000/- to the party
of the first part which will be agreeable to the party of the
first part and shall not make any submission or raise any
dispute.

11.  All the controversies, difference of opinion and claims
arising out of the present contract shall be sent to the
manager of the Company Mr. Harish Megharam
Ramchandani and his decision will be final and the same

shall be binding to both the parties.

12.  Any suit that may be filed by the owner as per the Indian

law, shall be made within the jurisdiction of Dwarka Court.

Both the parties have accepted that this agreement is
clearly explained to them and they have understood all the
conditions/ meaning of the agreement and they have signed

this agreement with complete responsibility and understanding.

That the contract for giving the vehicle on rent is made by
both the parties with pleasure and in full state of mind, after
reading and understanding, without any coercion, with a

healthy mind and the same is/will be acknowledged, approved

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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and binding to the heirs, successors, executors, administrators,

etc. of both the parties.-

Party of the first part Sign.

Shri Balubha Pabubha Ker Sd/ -
Party of the second part

Shri Harish Megharam Ramchandani on For RSPL Ltd.
Behalf of M/s. RSPL Litd. Company Sd/-

Authorized Signatory

Both the parties have made their seal-sign in presence of the
following two witnesses.

Witnesses Sign.
(1) Balubha Tharyabha Sd/-
(2) Aapabha Nagshibha Sd/-

Signature, Photo & Thumb impression of party of first Part

Sign Photo Thumb Impression

Sd/- PHOTO LH-Te

Signature, Photo & Thumb impression of party of Second Part

Sign Photo Thumb Impression

For RSPL Ltd.
Sd/- PHOTO LH.T.
Authorized
Signatory

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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- STAMP PAPER OF

RS. 100

INDIA NON JUDICIAL

GUJARAT

Sr. No. 7465, dated 16/3/19
Name of Purchaser: R.S.P.L.Ltd.

Signature of Purchaser : Sd/-

BP 131023

CONTRACT FOR GETTING VEHICLE ON RENT

This Agreement for getting the vehicle on rent is made on

this date - date 27/03/19 in month March, 2019

PARTY OF FIRST PART :

Shri Balubha Pabubha Ker

Aged adult, Religion : Hindu,

Occupation : Agriculture

(PAN No. DCRPK7899S),

Res. Kuranga, Dist. Devbhoomi Dwarka

For RSPL Ltd.

Sd - Sd/- Balubha Pabubha

Authorized Signatory
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hlere_inafter in_ this agréement_ shall be =
_referrezi to as “Owner of vehicle” or _
“Party of First Part”, which expression
shall include party of first part, and his
executors, administrators, assignees,
etc. — Party of First Part.

AND

PARTY OF SECOND PART

M/s. RSPL Limited (PAN No.
AADCS7820A) which is a Company
registered under the Indian Companies
Act, 1956, the Project Office of which is
at C-1 and C-2, 3“ Floor, Safal
Profitaire, Corporate Road, Near
Prahladnagar Garden, Satellite,
Ahmedabad-15, Gujarat and Soda Ash
Project Site is situated at Survey No.
471, Village : Kuranga, Tal. Dwarka,
Dist. Devbhoomi Dwarka through its
Authorized  Signatory Shri  Harish
Megharam Ramchandani, aged adult,

Religion : Hindu, Occupation Service,

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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Res. -Kuranga_,. Tal. _D_warka, _ Dist.
Devbhoomi Dwar!;a, Gujarat

hereinafter in this agreement shall be
referred to as “Party of Second Part” or
*said Company” which expression shall
include party of second part, and its
executors, administrators, assignees,

etc. — Party of Second Part.

The Agreement for getting the vehicle on rent between the
Party of the First Part and Party of the Second Part is made

as under:

1. The party of the first part is in possession of the vehicle

as under :
Sr. Type of Name of | Registration No. | Model
No. vehicle Vehicle No.
Company
1. JCB JCB GJ-10-CE-8088 | 2007
Excavator

The Party of the first part had contacted the party of the
second part to give the above mentioned vehicle on rent
on monthly basis and after detailed discussion in this

regard, the party of the second party is ready to take the

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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vehicle on monthly basis, the conditioné—of_which will be

as under :

2. The vehicle given on rent will remain present on the
project site of the aforesaid Company every day for 10
hours (08.00 hours in the morning to 06.00 hours in the
evening) for 28 days a month alongwith driver and in case
in unavoidable circumstances, if the requirement of
vehicle arises, the vehicle will have to be provided and no
additional amount for the same will be admissible. The
use of the said vehicle shall be made maximum for 280

hours in a month / as per requirement.

3. The Company shall pay Rs. 80,000/- (Rupees Eighty
Thousand only) as a rent which includes the insurance,
salary of driver, road tax, toll tax (if any), maintenance
and repair expenses etc. The fuel cost (diesel) of the
vehicle shall be paid by the Company. Except the monthly
rent and fuel cost, no other amount shall be paid by the
Company.

4.  For proper maintenance of the vehicle by the owner of the
vehicle, the owner of the vehicle shall carry out service/
maintenance of the vehicle for two days in a month so
that the vehicle can be made available without any
disturbance for 28 days of a month for 10 hours per day.
In case of any disturbance / breakdown / or any other
difficulty, the party of the first part shall have to replace
the vehicle within 30 minutes. If the party of the first part
fails to do so, the alternative arrangement shall be made

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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_—by_the party of the second part and the expenses fér the
same shall be recovered from the bill of the party of the
first part and the same will be agreeable to the party of
the first part and shall not make any submission or raise
any dispute.

5. As per the prevailing rules, 1 (one) percent TDS shall be
deducted by the party of the second part from the amount
of monthly rent of the party of the first part.

6. This agreement shall be in force from 01/04/2019 to
30/06/2019 and after mutual discussion the same shall be
renewed afresh by rules and conditions of the agreement
for appropriate period.

7. During the period of this agreement, the owner of the
vehicle shall have to take care of the following facts :

(1) The vehicle or any part thereof shall not be sold/
hand over the possession to any other person/
mortgaged and the vehicle shall not be given for
use by any other person or to be ceased. If any
such thing is to be done, the party of the first part
shall have to obtain the written consent of the party
of the second part before 15 days.

(2) All the necessary license, fee, registration and all
the necessary expenses/taxes should be duly paid
in the office of the Transport and the maintenance
of the vehicle shall be made properly so that the
vehicle can be maintained in good condition.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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(3) Necéssgry insurance of the vehicle shall be taken
by-the party of the first part and the insurance for
long period should be taken so that the vehicle can
be protected against all risks and after paying all the
amount of premium payable to the Insurance
Company, the copy of the receipt shall be given to
the party of the second part.

(4) During the period of agreement, the liability of the
claims made by the other parties for the accidents
due to the said vehicle shall be of the party of the
first part.

(6) The vehicle shall not be used for any such work
which may result into breach of law in force from

time to time.

(6) The vehicle service shall be provided with a well-
dressed and an experienced driver in uniform
(alongwith valid driving license). Moreover, an
undertaking about the behaviour and the assurance
that the driver is not involved in any criminal or any
other offence shall be given and after getting the
due police verification, the copy thereof shall be
given to the party of the second part.

(7) The vehicles bearing necessary registration in the
office of the Regional Transport shall be provided

and the same must be clean and proper.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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- (8) -The owner of t-hefuehicle shall have to employ a
driver with minimum 3 (three) years’ experience on
one vehicle who has obtained the medical certificate
(by a MBBS Doctor) about fithness. The Party of the
Second part shall take test of the driver and shall
also take interview. If the party of the second party
does not find the driver proper, the party of the first

part shall not place such driver on the vehicle.

(9) The Party of the first part and the vehicle on rent
shall be under the administrative control of the
Administrative Officer, Kuranga site.

(10) The maintenance of the logbook and such other
record shall be made by the party of the first part as
may be suggested by the party of the second part.

(11) The labour laws applicable to the driver shall be

strictly followed.

(12) For providing better services, the party of the first
part shall appoint a responsible person/supervisor
who will assure that the vehicle reaches at the place
of work and works properly.

(13) The party of the first shall be follow the rules for
maintenance and service and if the vehicle is sent
for maintenance and service for more than two days
during the period of agreement, the party of the first
part shall have to make arrangement of other

vehicle. If the party of the first part fails to do so the

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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party of the secona parfy shall make alternéte
arrangement and the expenses for the same shall
be recovered from the bill of the party of the first
part and the same will be agreeable to the party of
the first part and shall not make any submission or

raise any dispute.

(14) The party of the first part shall have to submit the
monthly bill alongwith log book to the Administrative
Officer and the said bill shall have to be paid by the
party of the second party with 15 (fifteen) days.

(15) During the period of duty, the driver shall not
consume or keep with him any intoxicants. If the
driver is found intoxicated or possessing the same,
the party of the first shall pay penalty of Rs. 1,000/-
(Rs. one thousand) to the party of the second part
or the said amount shall be deducted from the

monthly bill.

(16) If the party of the second part or any third party
suffers any loss or injury due to vehicle or driver of
the party of the first part, the party of the first part
shall be completely responsible to compensate the

same.

8.  If the party of the second part does not find the services
of the party of the first part satisfactory, the party of the
second part can terminate the contract any time without

any notice.

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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The party of the second party shall give fhefnecessary_

training for safety and security. -

For any reason or in any circumstance, if the party of the
first part shall not provide the vehicle without permission
of the party of the second part or the property/personnel
of the second party Company suffers any loss by the
party of the first part or their driver, the party of the
second part shall impose a fine of Rs. 5,000/ to the party
of the first part which will be agreeable to the party of the
first part and shall not make any submission or raise any
dispute.

All the controversies, difference of opinion and claims
arising out of the present contract shall be sent to the
manager of the Company Mr. Harish Megharam
Ramchandani and his decision will be final and the same

shall be binding to both the parties.

Any suit that may be filed by the owner as per the Indian

law, shall be made within the jurisdiction of Dwarka Court.

Both the parties have accepted that this agreement is

clearly explained to them and they have understood all the

conditions/ meaning of the agreement and they have signed

this agreement with complete responsibility and understanding.

That the contract for giving the vehicle on rent is made by

both the parties with pleasure and in full state of mind, after

reading and understanding, without any coercion, with a

healthy mind and the same is/will be acknowledged, approved

For RSPL Ltd.

Sd -

Sd/- Balubha Pabubha

Authorized Signatory



and binding to the heirs, successors, executors, administrators, -

etc. of both the parties.

Party of the first part Sign.

Shri Balubha Pabubha Ker Sd/ -
Party of the second part

Shri Harish Megharam Ramchandani on For RSPL Ltd.
Behalf of M/s. RSPL Ltd. Company Sd/-

Authorized Signatory

Both the parties have made their seal-sign in presence of the
following two witnesses.

Witnesses Sign.
(1) Vanraj Gagubha Sd/-
(2) Pababhai Karshanbhai Sd/-

Signature, Photo & Thumb impression of party of first Part

Sign Photo Thumb Impression

Sd/- PHOTO LH.T.

Signature, Photo & Thumb impression of party of Second Part

Sign Photo Thumb Impression

For RSPL Ltd.
Sd/- PHOTO LHET:
Authorized
Signatory

For RSPL Ltd.
Sd - Sd/- Balubha Pabubha
Authorized Signatory
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- GUJARAT POLLUTION CONTROL BOARD
_ PARYAVARAN BHAVAN
S £ Sector-10-A, Gandhinagar 382 010
=T T Phone : (079) 23222425
B [ / (078) 23232152
GPCB Fax . (078) 23232156 _-

) 5 = _ Website | www.gpcb .goviin
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector 10-A, Gandhinagar - 382010
Phone : (079) 23222425
(079) 23232152
Fax : (079) 23232156
Website: www.gpcb.gov.in

No. GPCB/JMN/CCA-1071/ID-43851/
Date :

To,

Shri Balubha Pabubha Ker,

Village : Kuranga,

Tal. Dwarka, Dist. Devbhumi Dwarka

Sub : For preserving the fertility of the land by
preventing the salt water pollution made by the
RSPL Company at Kuranga

Ref(1):  Your representation received vide Forest
& Environment Deptt.,Gandhinagar’s letter No.
ENV/10/2015/137/T-Cell/Part-5-18, dt. 17/05/2018

(2) With reference to your representation, spot
inspection carried out by Regional Office, Jamnagar
on 17/07/2018 and its inspection report.
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Sir,

With reference to the above subject and reference, it is
informed that you had made a representation for .
preservation of the fertility of the land by preventing the
salt water pollution made by the RSPL Company at
Kuranga. Pursuant to the same, the Regional Office,
Jamnagar of the Board had personally visited the place
on 17/07/2018 and has submitted a report to this office.
Looking at the observations made in the report of the

spot inspection, it was found in order. This is for your

information.

In the name & on
behalf
G. P. C. Board
Sd/-
(P. U.Dave)
Environment
Engineer



i 1447 SRR
: R/ l_} . o . .
| b EVOLUTIOM 5 COMNSTANT . = RS P L L I M IT E D
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Ahmedabad Office : C-1/C-2, 3" Floor, Safal Profitaire, Corporate Road, Near Prahiad Nagar Garden, Satellite, Ahmedabad - 380015

Tel - 079 - 29701607, 29701608, Fax No.- 079 - 29701606 ¢ E-mail : projectamd@rspl.net.in

A

RSPL:’E)OGNKG!ENV—OOMO?S;’ZO’LB‘-1 9 _ Date: 02.08.2018

The Regional Officer,

Gujarat Pollution Control Board,
Sardar Patel Commercial Complex,
Rameshwar Nagar,

Kasturba Gandhi Vikas Gruh Marg,
Bedi Bandar Road,
Jamnagar-361008

Sub.: GPCB officials’ site visit dated 17.07.2017

Dear Sir,

This has Teference to the site visit carried out by officials of Gujarat Pollution Control Board,
Jamnagar at our Soda Ash Project site located at Village Kuranga, Taluka Dwarka, District
Devbhumi Dwarka. .

In this connection, as desired during the site visit, we are submitting herewith the details as
Enclosure |.

Hope you will find this in order.
Thanking you,

Yours faithfully,
For RSPL LIMITED

M’
Authorized Signatory

Encl.: As above

 Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.R)
Fhone : 0512-2221201, 202-203, 204-205 & Fax No. : 0512-2221229-30 & E-mail - info@gharidetergent.com



= B - Enclosure |
Sr. | Particulars i Details - i
No.
01. | Present status of Soda Ash | The Project is at advanced stage of completion and start-up
Project activities will be taken up in phased manner after mechanical
completion.
Engineering completion — 98 % =
Overall Construction Completion — 85 — 90 %
®* Raw Materials — Major Raw materials necessary for
plant start up i.e. Limestone (Imported), Salt and Coal
(Imported) received at site.
Pre-commissioning trial run activities are in progress.
02. | To comply EC conditions | Noted and agreed.
during construction phase
03. | EC Compliance Report EC Compliance Report has already submitted to your office

vide our letter No. RSPL/CCG/VKG/ENV-002/042/2018-19
dated 15.06.2018. Copy of the same is reproduced herewith
for your ready reference please.
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GUJARAT POLLUTION CONTROL BOARD
VIGILANCE BRANCH

"Paryavaran Bhavan”, Sector - 10-A, Gandhinagar-
382010

INSTRUCTIONS FOR ENTERING FOR INSPECTION
(NOTICE)

Under the powers vested in me under Section-23
of Water Act, 1974, Section -24 of Air Act, 1981 and
Section-10 of Environment (Protection) Act, 1986, the
undersigned has the powers to enter into your premises

and carry out inspection for the following purposes -

(1) For implementation of the functions of the State

Board/Central Government entrusted to us;

(2) For the purpose of deciding as to how the
functions are to be performed, if any or whether
the compliance of any notice, order under this
Act or the provisions of the authority letters are

followed or not.



1452

(3) For the purpose of inspection of any equipment,
industrial plant, record, register, document or
any other important things and its testing or to
carry out search of any place where or there is
any reason to believe that any offence is
committed or is likely to be committed as per
the rules framed under this Act and the
undersigned shall enter to take possession of
such equipment, industrial plant, record,
register, document or any other important things
when there is reason to believe that there is
evidence of any such punishable offence under
the rules under this Act at the time mentioned

below:

Time for entering the Industry/Factory : 10.30 Hrs. on

29/12/2020.

The following persons are with the undersigned for
assistance :
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1. T. C. Patel,

2,

3.
Copy received Name of Officer visited
Signature : Sd/- Signature : Sd/-
Name : Mr. Bhola Kumar Name : J. M. Mahida

Design. : Plant Head Design.: DEE
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GUJARAT POLLUTION CONTROL BOARD
VIGILANCE BRANCH

I S e e S o

-

“Paryavaran Bhavan”, Sector - 10-A, Gandhinagar-
382010

-——----—-----------—----——-—————------—------—-—----—-—— -----

Date : : 29/12/2020
TR
M/s. RSPL Ltd.,
Kuranga,
Dist. Devbhumi Dwarka
Sub : For taking corrective measures for the
discrepancies/ shortcomings noticed during the
inspection of the Unit under the provisions of
Environmental laws.

Ref 1 Inspection of your unit under the Water

Act, 1974 / Air Act, 1981 /Environment Act,

1986.

Sir,
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With reference to the above subject and reference,
it is informed that the following officers of the Board had
visited your unit and carried out the spot inspection
during which the below mentioned errors/omissions

were observed :

(1) Care should be taken to seen that the waste
water/ contaminated rain water from your unit
does not go the other lands (S. No. 540, 598, 475)

situated within your complex.

(2) During the visit, heavy fugitive emission from
the coal thresher shed and coal conveyor transfer
points and black layer of coal particles was seen on
the internal roads as also on S. No. 540 land, so all
necessary steps may be taken for preventing

fugitive emission.

(3) As per the reading of online monitoring

system on the __ TPp Chimney, PM -103.09,
3
Malwre® S02- 67 Pg/Nme, NOx-4.9 Ylal?c0-39 ppm
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was noticed and therefore, the efficiency of CSP
may be corrected for bringing the PM within the

prescribed marking.

(4) The details of production, use of water, waste
water discharge, ammonia, ammonia carbonate
and HCL ___, _ generation during last three
months and the present stock may be produced

within 3 days.

Before taking the action against the aforesaid errors /
omissions, as per the principle of natural justice with a
view to provide opportunity of hearing to you, you are
directed to submit necessary explanation / clarification
to the Vigilance Branch of the Board, Gandhinagar as
also to the head office, Gandhinagar within 3 working

days as also the same may be uploaded on XGN.

Copy received Name of Officer visited
Signature : Sd/- Signature : Sd/-
Name : Mr. Bhola Kumar Name : J. M. Mahida
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Design. : Plant Head Design.: DEE
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- RSPL LIMITED

&hmedabad Office : C-1 1 C-2, 3" Floor, Safal Profitaire, Corporate Road, Near Pratad Nagar Garden, Satelite,

"RSPLICCGIVKG/ENV-004/124/2020-21 _

_ Topt e T T e
‘J&fig ilance Officer, ' ¢

Paryavaran Bhavan, Sec, 10 A,
Gujarat Pollution Control Board,
-Gandhinagar

- Tel - 079 - 20701607, 25701608; Fax No.- 079 - 29704606« E-mail : projecia ma@rs)

{netin

Date: 31/12/2020

Sub.: Compliance status report w.r.t. GPCB site visit dated 29.12.2020 for Soda Ash
Plant of RSPL LIMITED at Village Kuranga, District Devbhumi Dwarka (1D:43851)

Dear Sir,

Please find below our reply in respect of actions taken to the inspection remarks pointed out
during the site visit of GPCB officials vide dated 29.12.2020. ; :

- Compliance Status.

- &, Inspection Remarks
No. | B
1 |A care to be taken that any | We are not discharging.any effluent on land.
wastewater/contaminated rainwater | Effluents from different units is collected in

runoff from your plant do not go to
other lands (Survey No. 540, 598, 475)
within your plant premises.

the mixing pond which is then diluted with
seawater and once through return cooling
water and being discharged as per norms
into the Arabian Sea at a location.
recommended by N|O.,

Further, the water quality of runoff/storm
water during monsoon season is also
monitored at various significant points
leading to natural drains.

All due care is béing taken & will be ensured
further that no runoff rainwater goes to other
land within our plant premises,

2 | During visit heavy fugitive emission
has been observed from coal crusher
shed and coal conveyor transfer points
and coal particles has been observed
on nearby open land, internal roads

necessary steps to be taken to mitigate
fugitive emissions.

o

o |
i, Conivol BOAT
rujarat Peiuien Sonfrol B
- ansd 008 m

4

and in the land of Survey No. 540. All |

Dust extraction and dust suppression system
has been provided to minimize and control
the suspended particles in surrounding.
Water sprinkling system has also been
provided to reduce fugitive emission.

The high wind velocity during this season
also sometimes leads to get the dust
particles air borne,

However, the necessary steps have been
taken immediately to make the system more
effective to mitigate the fugitive emissions.

_

Ses FaL. 39709
LRt

saninagar-382010

fegd. Office : 118-121(Part), Block P &, Fezal Ganj, Kalpi Road, Kangur - 208 012 (U.F)
Bhone: 8512-2221201, 202-203, 204-205 o Faxdb, : 0512-2921220.30 o E-mail: info@gharidelermentoom

Anmedabad - 380015
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Cue-15111UP1988 PLCO0STT | ‘RSPL L}M"!TE

Ahmedabad Office : C-1/G-2, 3* Floor, Safal Profitaire, Gorporale Road, Near Prafiad Nagar Garden, Satslite, Ahmedabad - 380015
079 - 20701808 » E-mai T s ninetin

_Tel - 079 - 29701867, 29701508, Fax No.-

As per” the " reading of Online
Monitoring Systeém installed at Captive
TPP stack values recorded are PM —
103.09 mg/nm3, SO, — 67 ma/nms?,
NOx ~ 4.9 mg/nm3. To control PM in
permissible limits, efficiency of ESPs to
be increased.

(122.0 m) have been provided for coalllignite
fired-boliler to control particulate emissions
and for dispersion of emissions.

The air load test being conducted may have
led to increase in PM emission.

The necessary steps have alfready been
taken to increase the efficiency of ESPs.

Details related to Production, Water
Usage, . Wastewater Discharge,
Ammonia, Ammonium Carbonate and
HCI -purchase, Sludge Generation and
stock for last 3 months to be furnished
within 3 days.

Details related to Production, Water Usage
and  Wastewater - Discharge,  Sludge
Generation for last 3 months are attached
herewith as an Annexure-1(a).

Details related to Ammonia, Ammonium

ESPs along with adequate _stack. height | -

Carbonate and HCI are attached herewith as
an Annexure-1(b).

Thanking You.

Yours Faithfully,
For RSPL LIMITED

Authorized Signatory

Encl.: As above

Copy to: The Sr. Environmental Engineer
Gujarat Pollution Control Board
Gandhinagar-382010

Fegd, Office  119-121{Past), Block P & T, Fazal Garny, Kalgi Road, Kanpur - 208 0
Phome:: U512-2221201, 202-203, 204-205 o FaxNo. ; (512-222122830 & E-muil: nloggh

12{U.P)

"
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GUJARAT POLLUTION CONTROL BOARD
REGIONAL OFFICE,
Sardar Patel Bhavan, Rameshwarnagar, Jamnagar-
361008
Phone : (0288) 2752366

INSTRUCTIONS FOR ENTERING FOR INSPECTION
(NOTICE)

Under the powers vested in me under Section-23
of Water Act, 1974, Section -24 of Air Act, 1981 and
Section-10 of Environment (Protection) Act, 1986, the
undersigned has the powers to enter into your premises
and examine by taking help of any person as may be

found necessary for the following purposes -

(1) For implementation of the functions of the

State Board/Central Government entrusted to us;

(2) For the purpose of deciding as to how the
functions are to be performed, if any or whether

the compliance of any notice, order under this Act
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or the provisions of the authority letters are

followed or not

(3) For the purpose of inspection of any
equipment, industrial plant, record, register,
document or any other important things and its
testing or to carry out search of any place where or
there is any reason to believe that any offence is
committed or is likely to be committed as per the
rules framed under this Act and the undersigned
shall enter to take possession of such equipment,
industrial plant, record, register, document or any
other important things when there is reason to
believe that there is evidence of any such
punishable offence under the rules under this Act

at the time mentioned below:
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Time for entering the Industry/Factory : Morning 12.00
Hrs. on 23/06/2021. The following persons are with the

undersigned for assistance :

2. Dr.M. M. Poge -S.0.,
3. K. H.Tanna - AEE
4. C. H. Chauhan - AEE

Signature :Sd/- Illegible
Name of Officer : K. N.
Parmar

Designation : S.O.

To, ID - 43851

M/s. RSPL Ltd.,

Plot No. 237/P3, , 242/P1, 243, 245, 247/P1, etc.
At Village Kuranga, Tal. Dwarka,

Dist. Dev-bhumi Dwarka
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GUJARAT POLLUTION CONTROL BOARD
REGIONAL OFFICE,
Sardar Patel Bhavan, Rameshwarnagar, Jamnagar-361008
Phone : (0288) 2752366

The officers of the Gujarat Pollution Control Board had
visited your Unit today under the different environmental
rules of the State. Pursuant to the observations made,
information/documents provided by you during the visit of
your unit, as per the provisions of the environmental rules,
you are hereby given the following instructions and you
should submit the corhpliance report of the same within
one (1) week from the date of receipt of these instructions
to the Head Office of Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector 10-A, Gandhinagar under
intimation to this office, failing which presuming that you
have nothing to submit in this regard, further action

against your Unit under the provisions of this Act/Rules,

will be taken:

(1) Necessary precautionary steps may be taken to
see that the waste water from the open pakka
channel from Mixing Tank to Settling Tank for effluent

in your Unit does not overflow in the nearby fields.
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(3) Cement Concrete SD-Beds for drying the sludge

from the Settling Tank may be prepared.

Orders received Name of Officer visited
Signature : Sd/- Signature : Sd/-
Name : Mr. Bhola Kumar Name : H. N. Parmar
Design. : Plant Head Design.: DEE

Date : 23/06/2021 Date : 23/06/2021
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B RSPLICCGNKGI;:NV 004/034/2021-22 Diate: 05.07.2021 §
5 'ﬁe Regional Officer, - S =& = o . . =
o Gujarat-Pollution Con!ml Board, Ty ) ~
) = ) Jamnagar _ . B < 2 ’

Sub.: GPCB site visit dated 23.06.2021 for RSPL Scda Ash Plant at Village Kuranga, Dist.
Devbhumi Dwarka (ID: 4385%)

DearSir,

Please find below our peini-wise reply in respect of action taken to the inspection remarks pomted out
during the site visit of GPCB dated 23,06.2021

Inspection Remarks i Compliance Status

jl

There exists a concrete open | There exists concrete channel (RCC) of length of about
channei from mixing tank to | 584.1 m for transfer of treated/ diluted effluent from mixing
setting tank for transfer of | pond to outfall discharge chamber for its further disposal
effiuent in your plant unit | info the deep Arabian Sea at a location recommended by
Mention the controlicorrective | NIO.

measures {aken o ensure no
overflow of wastewater from | Slope of about 2 m has been provided between mixing pond |
charinel to nearby fields. and outfall discharge chambers.

Effluent level is always maintained below 85% of cutfall
discharge pump house depth 10 m to ensure no overflow
through automated DCS control system.

Additionally, we have also constructed a parapet wall of
height 45¢ mm {1.5 feet) and 230 mm thickness (0.75 foot)
covering mixing pond and 584.1 m canal tength thereby ne
overflow of effluent in any case. {(Photograph of parapet wall
attached herewiih as Annexure-I).

2. Ensure timely maintenance of During the visit, ESP cladding sheet rectification work for |
ESP connected with boiler. Boiler-2 was going on which was damaged during the |
' cyclone Taukize In the last menth i.e. May.

Due to eréct!on of scaffolding, we have restricled the
manpower movement engaged for hcusekeeplng work
below ESP.

Now the scafiolding has been dismantied and the cladding
sheet has been re-fixed. Maintenance work has been
completed. (Photograph of ESP area is atfached herewﬁh
as an Annexure-il) ;

3 SB-beds fo be made for drying | While cleaning discharge sump, the collected siudge has
of Sludge from your seftling tank | been stored near the sump terporarily for drying purpose.

: After site grading® compaction, ground cover of storage
area has been provided with membrane sheet of size 30m
x 20 m with 250 microns thickness fo ensure no land
contamination (Photograph is attached herewith as an
" | Annexure-Ti).

) [

GUJARAT POLLUB%EE CONTROL BOARD
Sandar Patel Bhavar Rameshwar Megar

Regd. Office : 119-121{Part), Block P & T, Eazal Ganj, Kalpi Road, Kanpur - 208 012 (UP)
Phone : 0512-2221201, 202-203, 204-205 « Fax No.: §512-2221228-30 » E-mall: info@gharidetergent.com



s _m x4 ,Mm !

i rw:zm&ara mkmmj ) Twy . -7 ' R g
SIN-U15111UP1988 PLOOCSTT i S L Lﬁ

TED

' ﬁhm&dabaﬁﬁfﬁs;e GG 3™ Floor, Safal Profitaire, Corporgie Read, NearPraHad NagarGamen Sat
elfite, Ahmedabad - 380015
L B - Jel-079- 29?&?567 29?9188& Fax o 079 - 29?01{‘30?6 s E-mail: prﬂs&e&amd@mpt patin

| After drying, it will be transferred to landfill site ot 2
- - - - desigriated area within plant premises. _

SE—— : ~ | We have tested siudge from NABL appmveﬁ‘!abaratory and 5
= - = 7 i it is non-hazardous in nature_An application has already
- been submitted to GPCB for land8ll within plant prem!@s
vide our letier dated 06.04.2021.

We hope our above astions are satisfactory as per your directions.
Thanking You. '

Yours faithfully,
For RSPL LIMITED.

Authotized Signatory
Encl.: as above
Copy to: Unit Head (Sr. Environmental Enginear}

Gujarat Pollution Control Board
Gandhinagar - 382 010

ﬂ@gﬁ‘ Gﬁ‘?ﬂe 119-121(?&#1) Block F’ & T Fazai Ganj, Kalp: Rc}ad Kanpur 20& 612 {u P}
Phone ; 05122221201, 262-203, 2{)4 205 @ Fax No.: 0512-2221229-30 » E-mail  info@gharidetergent.com



N - ' Annexure-|

Construction of Parapet wall (1.5 feet height) covering mixing pond and channel
length between mixing pond and outfall discharge chambers
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Annexure-l|

RTINS
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Housekeeping in Boiler ESP area after completion of maintenance work



Settled sludge storage near outfall discharge chamber
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Ahmedabad Office : C-1/C-2, 3 Floor, Sl Profitaire, Corporate Road, Nesr Prahlad Nagar Garden, Sateliite, Ahmedabad - 380015
- Tel -.079 - 29701607, 29?91608 Fax No.- 079 - 29701606 » E-mail : projectamd@rsplnetin = -

ANNEXURE RIb coplyp. T P
RSPL/CCG/HR/ENV«OO4/030/2021-227 L paes 06:2021

To,

The Regional officer,
Gujarat Control Pollution Board,
Jamnagar, Gujarat

Sub: Regarding complaint dated 08.06.2021 by one Shri Balubha
Pabubha Ker against RSPL. :

Respected Sir,

In Reference to the above cited subject it is to inform that
‘the notice send by the Counsel on behalf of Bhalubha Pabubha
Ker is based on incorrect and wrong facts. Our submissions to
RSPL related points are as below for your kind perusal:

1) The allegation regarding the loss of agriculture from revenue
S.No. 606, 629 is baseless and wrong. Shri Balubha Pabubha
Ker's land (Revenue S No. 606,629) is a barren and unirrigated
land and no agricultural activities are being carried out on these
lands. The question of doing agriculture by the complainant is
far from the truth and therefore no credence can be available

~ in favor of the complaint.

2) So far as Soda Ash production by us in our premises is
concerned, the same is being done with proper consent from
the authorities concerned and we are abiding by the terms of
the clearances and conditions of consent. There is no violation
by us in complying with the afforested conditions or the terms
of the clearance and our unit is working well within the
framework of the consent and clearances. Here it is also
pertinent to mention that RSPL has obtained permission to
discharge the treated effluent on the basis of recommendation
by the NIO and competent authority and accordingly the

| €|as2 |
GRAJARAT POLLUTION CONTROL BOARD Faemlord
Sardar Pate! Bh. -»n %‘aﬂ eshwar Magar .
a5 8

Regd Office : 118-121(Part), Block P & T Fazal Ganj, Kalpi Read Kanpur - 208 012 (U.P)
Phone : 0512-2221201, 202-203, 204-205 = Fax No. : 0512-2221229-30 » E-mail : info@gharidetergent.com
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" CIN- U15411UP1988 PLCO0S771 -

Ahmedabad Office : C-1 1C-2, S‘dFIoar Safal’ Proﬁtaire Corporate Road, Near Prahlad Nagar Garden, Sate!!lte Ahmedabad - 380015
= Tel - 079 - 20701607, 29701608 Fax No.- 079 - 29701606 E- matl pro;ectamd@rspl neLm -

~ -consent-to dlscharge was aliowed in favor O_f our unit by your -
esteemed office. RSPL is not dlschargmg any effluent on land.
Effluents from different units is collected in the mixing pond
which is then diluted with fresh seawater and once through
return-cooling water and being discharged from mixing pond to
pump house through a concrete canal for its further disposal
into the Arabian Sea at a location recommended by NIO. The
effluent prior disposal into sea is maintained to required norms
and hence there is no bad smell ever noticed and no impact on
the nearby trees /vegetatlon as mentloned in the complalnt

3) So far as the allegation regarding bringing chemical substance
to the unit from outside for the purpose of production as well as
storing the same in unorgamzed manner is conoemed it is
submitted that the Limestone and salt are the major. raw
materials for production of Soda Ash ‘and are being stored at
designated place within RSPL premises i.e. Raw Material
Handling (RMH) area almost 700 meters away from the land of
the Complainant. Thus, it cannot be assumed by the
Complainant that the storage could deteriorate the land of the
Complainant. Further proper Dust Extraction systems and Dust
suppression system i.e. water sprinkling systems have been
provided to control fugitive emissions. Besides this, daily

- sprinkling of water on the approach roads is being done for
suppression of dust additionally, and it is also to inform that we
have planted several species of trees within the ‘unit and

~abutting the periphery wall so that no adverse impact to the .
nearby areas is caused. The coal brought by RSPL is used in
boilers for steam and power generation. Coal is being stored
under the dedicated shed of 420 m x 120 m to control any
airborne dusting and water sprinkling is also in- place to control
the fugitive emissions. All the raw material handling is being
done through mechanlzed and closed conveyor systems. '
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o 4) The Complainant also alleged in this complaint théj_villager_s .

- - . from Kuranga and Gojiness have migrated is not true and the
same can be verified by local inspection. In fact, the villagers of
nearby villages are benefitted by getting employment directly
or indirectly. RSPL has carried out various activities under
corporate social responsibilities for the benefit of the nearby

* villagers and the services in terms of health, educat_i‘oﬁ, drinking
water, infrastructures, welfare schemes etc. are being
undertaken. By such initiatives living standards of the villagers
have significantly improved as compared to earlier.

o) Saltis one of the major raw material for production of Soda Ash.

The previously mentioned land is barren land, un-irrigated and
- hever been used for agriculture purpose. There is no possibility

of salt run-off water going in the survey no 606 & 629 as the
salt stack yard is approx. 900 meters away from the land survey
nos 606 and 629 and in fact in other direction. The salt is
stacked at designated place of RMH area and handled for s

~ further use through closed conveyor systems.

6) Lastly,! the complainant has alleged that our unit is discharging
contaminated water which is also not true. RSPL - is ' not
dischalrging any effluent on land. Effluents from different units
Is collected in the mixing pond which is then diluted with
seawater and once through return cooling water and being

- discharged as per norms into the Arabian Sea at a location
recommended by NIO.

It is| further to bring it to your kind notice that our plant was.
under scheduled shut down from 16.03.2021 to 19.03.2021
-and that too after giving prior intimation to your good office.
Since the plant was under shut down. Hence there was no
production and thus the question of effluent, generation of
dis harged does not arise. It is further to inform you that only
fresh sea water was flowing through the channel during that

period. It is significant to mention that the over flowing of the
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~ _ Wwater from the channel took place dug to:sudden breakdown-
inthe pump house and we have taken prompt-steps of rectify ~
. the same and water did not follow to the field of complainant
as alleged by him. It may be pertinent to mentions that the
land adjoining to the channel is part the parcel of our land
- and the complainant’s {and is away from channel. -

7) It is reiterated at the cost of repetition that there is no
agricultural activity in survey No. 606 and 629. This land is a

- barren and unirrigated land and no agricultural activities are |
being carried out on these lands. Since no agriculture activity
is being carried out and thus the question of alleged damage to
the crop standing on the land is far from truth.

‘Therefore, in the circumstances narrated herein before there is no
truth in-the allegations leveled against us. : '

Thanking You.
For RSPL Limited

&

-Author_ized.SignaLtory T '
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RSPLICCGNKG!EHV 004/034/2021-22

\'/ée Regional Oﬂicer, ’

Gujarat-Pollution Contrel Board,

Jamnagar

Date: 05.07.2021

< T - -

Sub,: GPCB site visit dated 23.06.2021 for RSPL. Soda Ash Plant at Village Kuranga, Dist.

Devbhumi Dwarka (1D: 43851)

~DearSir,

Please find below our paint-wise reply in respect of action teken o the inspection remarks pomted out
during the site visit of GPCB dated 23,06.2021

s,

1.

No.

Inspection Bemarks

Compliance Siatus

There exists a concrete open
channal from mixing tank to
seitling tank for transfer of
effiuent in your plant unit.
Mention the control/corrective
measures taken to ensure no
overflow of wastewater from
channel to nearby fislds,

There exists concrete channel (RCC) of length of about
584.1 m for transfer of treated! diluted effluent from mixing
pond to ouifall discharge chamber for its further disposal
into the deep Arabian Sez at a locatmn recommended by
NIO.

Siope of about 2 m has been provided between mixing pond
and outfail discharge char__nbers.

Effluent level is always maintained below 85% of outfali
discharge pump house depth 10 m to ensure no overflow
through automated DCS conirol system.

Addiiscnéliy, we have also constructed a parapet wall of

height 450 mm (1.5 feet) and 230 mim thickness (0.75 foot)
overing mixing pond and 584.1 m canal length thersby no
overflow of effluent in any case. (Photograph of parapet wall
attached herewith as Anngxure-l).

Ensure ftimely maintenance of
ESP connected with boiler.

During the visit, ESP cladding shest rectification work for |
Boiler-2 was going on which was damaged duting the |
cyclone Taukiae in the last month i.e. May.

Due to erection of scaffolding, we have restricted the
manpower movement engaged for housekeepmg work
below ESP.

Now the scaffolding has been dismantied and the cladding
sheet has been re-fixed. Maintenance work has been
completed. (Photograph nf ESP area is attached herewith
a5 an Annexure-il)

SD-beds to be made for drying
of Sludge from your seftiing tank

While cleaning discharge sump, the collected siudge has
been stored near the sump temporarily for drying purposs.
After site grading& compaction, ground cever of storage
area has been provided with membrane sheet of size 30m
x 20 m with 250 microns thickness to ensure no land
contaminafion {Photograph is attached herewith as an

’ Annexur&ut}

LULARAT POLUR%L CONTROL BOARD
Sandar Patel Bhavan Rameshwar Negar
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| After drying, it will be transferred to landfll site ot a
- = _ | desigriated area within plant premises. -

St ~ | We have tested s!udge fmm NABL approved iabaratory and =%

i - - — = it is nop-hazardous in nature. An application _has akready

- : —_ = been submitted to GPCB for landfll within plant prTmS'ES
: vide our letier dated 06.04.2021.

We hope our above actians are satisfactory as per your directions.

Thanking You.
Yours faithfully,
For RSPL LIMITED.
Y
P i § i

B - e

f
Authotized Signatory

Encl.: as above
Copy to: Unit Head (Sr. Environmental Engineer)

Gujarat Poltution Contrat Board
Gandhinagar — 382 010

ngd &ﬁ"fce 119-121{?’&:{} Block P & T Fazal Sani, Kaipl Road Kanpur - 20& 012 {U. ?}
Phone : 0512-2221201, 202-203, 2%205 @ Fax Mp.:0512-2221225-30 » E-mall : info@gharidetergent.com



I . = = Annexure-l

Construction of Parapet wall (1.5 feet height) covering mixing pond and channel
length between mixing pond and outfall discharge chambers



Housekeeping in Boiler ESP area after completion of maintenance work




Settled sludge storage near outfall discharge chamber
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RSPL/CCG/ENV-003/066/2017-18 Date : 05/10/17

1B,

Chief Environment Engineer,
Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector 10-A,
Gandhinagar

Kind Attention : Shri R. V. Patel

Sub :Submission in respect of the instructions
received by the Industry (RSLP) under Sec. 33A of
the Water Pollution (Prevention & Control) Act, 1974

Ref.:  GPCB Online Notice No. GPCB/JMN-CCA-
1071/1D-43851, Dated 09/08/2017
Resected Sir,

With  due respects, with reference to the
abovementioned subject, our pointwise reply to vyour

online notice under reference, is as under :
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1. In respect of point No. 1, we have already
submitted our detailed submission alongwith
photographs vide our letter No. RSPL/CCG/ENV-
003/16/2016-17, dated 27/04/2017, the copy of
which is enclosed herewith (Refer Annex.-I). The
collection of slurry was made in our premises
temporarily and its job is now and the place of slurry
Is reclaimed. Its photographs are enclosed herewith
(Refer Annexure-II). Now the slurry is not being

collected.

2. In respect of point No. 2, it is submitted that as
per the environment condition, we had to lay the
pipelines underground and in that regard, there was
hard rock which was not possible to be broken
through machine and for that purpose in that portion
controlled blasting was done so that the said area
could be dug by making it soft. In this regard, we

had mentioned about the partial effects in the Form
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No. 1 in the application, the extract copy of the said

form is enclosed herewith. (Refer Annexure-III).

It is further informed that at present we are in the
process of establishing (construction) stage of the Unit.
We hope that you will be satisfied with our above
clarification that we are not doing any work contrary to
the rules. At this stage, we faithfully submit that we shall

do the construction without breach of any conditions.

We humbly request you not to take any further action
pursuant to the notice dated 09/08/2017 issued by you

and same may please be filed and oblige.
Thanking you,

Yours faithfully,
For RSPL Limited,

Sd/-
Authorized Signatory

Encl : As above.
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RSPL/CCG/VKG/ENV-Q04/160 /2018-19 ~ ) ) ) -Date: 11.03.2019

" The Sr. Environmental Engineer,
Gujarat Pollution Control Board,

Gandhinagar N R (T
Sub.: Reply to the show-cause notice issued to us vide dated 05.03.2019 regarding the

observations pointed out during the site visit by GPCB officials on 02.01.2019.

&.
e

Dear Sir,
Please find below our point wise reply with respect to the subject matter.

| i
i go  Inspection Remark Reply
01. 5 It was found during the | Coal Crushing / Screening System (Transfer Towers) : |
i site visit that, regular ¢ De-dusting systems (Dust extraction equipment’s) have |
| de-dusting has not been  been already installed at the coal crushing /screening
(done from transfer units. However the de-dusting system was not operational
| point. during the inspection of GPCB officials on 02.01.2019.The

i same was being pointed out by the inspecting authority

' , vide letter dated 02.01.2019 and replied vide our letter

| dated 11.01.2019. The action was immediately taken on

! war footing basis tc make de-dusting system cperational

; at the earliest. g_

f s There are two crushing / screening stations. The de- |

: dusting system at the secondary crusher has been made |

i operational. While de-dusting system at primary crusher is |
partly completed and will be operational by last week of |

March 2019. (Photographs showing the progress is |

attached as Annexure-1) : _

¢ Further action has aiso been taken to prevent dust!

formation by providing the water sprinkler system for !

moistening / wetting the coal. The water sprinkiing system ’

has been installed along the coal stock pile with two row |

system of 16 nozzles ir each row as per design covering |

] the stock pile.(Photograph of water sprinklers is attached

herewith as Annexure-2) ;

02. | Coal was not covered in | Coal stack yard shed ;

| the coal storage area by ¢ The coal stockyard shed has been designed to cover the !

| unit. coal stockyard and yard equipment — Stacker / reclaimer. !

; At present the shed is under construction stage. Since we !

i' have commissioned only one stream and our inventory of |

B coal at this stage is being kept at minimat leval. Til! shed .

4 BRET s covered with roof and side cladding, It is being ensured !

that coal stock remains temporarily covered with tarpaulin. 1
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- Further you would appreciate that we have chosern the world's best available technology for
design, engineering, erection and commissioning of our Soda Ash Plant. The basic engineering of
our plant4s from NIOCHIIM, Ukraine and detailed engineering has been done by JACOBS. The -
structures, installations and all other statutory compliance related equipment's specifically
environment /de-dusting/dust suppression etc.have been installed and being commissioned under
the supervision of JACOBS Engineering.

We are in constant procedure of making the control measures fully functional and operational and

hence we would now request your good office to give us 4 -6 weeks' time to achieve the desired
norms/standards. -

Thanking You.

Yours faithfully,
For RSPL LIMITED

e

Authorized Slgnatory‘*,f

Encl.; as above

£
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< 5 ' | ~ - Annexure-1
Dust extraction system installed and operational in Secondary
Crusher area:
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ﬁhotograph' showing progress of dust extraction system in primary -
screen crusher house
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~ Photographs showing prqg_re‘s_s of dust extraction sysfem incoal -

day bin secondary and tertiary screen house

Regd. Office 119-121(Part), Block £ & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.R)
Fhone : 0812-2221201, 202-203, 204-205 o Fax No. : 0512-2221229-30 @ E-mail : info@gharidetergent.com



OB L) | s . .8 | =
OBl - RSPL LIMITED

¢ CIN-U151:1UP1988 PLCO09771 : ' : - ' , .
Ahmedabad Office : C-1/C-2, 3" Fioor, Safal Profitaire, Corporate Road, Near Prahiad Nagar Garden, Satellite, Ahmedabad
. Tei - 079 - 28701607, 29701608, Fax No.- 079 - 29701606 * E-mail - projectamd@rspl.net.in

- 380015

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Phone : 0512-2221201, 202-203, 204-205  Fax No. : 0512-2221229-30 ® E-mail : info@gharidetergent.com



3 . EYCLUTIOH iS5 CORSTANT % I : RS P L LI MITE D
CIN-<J15171UP1988 PLCO09771 : : : '

Ahmedabad Cffice : C-1/1C-2, 3" Floor, Safal Pfoﬁtaire. Corporate Road, Near Prahlad Nagar Garden, Sagﬁ E - QODTS.
_ Tel - 079 - 28701607, 29701608, Fax No.- 079 - 29701606 * E-mail : projec SpMELN T

{@R;"FL_\ = -_' 1495

Water sprinkling activity in coal yard: -
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TheSr. Environmental Engineer,

Gujarat Pollution Control Board,
Gandhinagar

Sub.: Reply to the Show Cause Notice dated 29.05.2019 issued to Soda Ash Plant of MW/s RSPL
Limited, Village Kuranga, Taluka Dwarka, District Devbhumi Dwarka -

Ref.: Visit of GPCB Jamnagar officials on 08
Dear Sir, ' -
Please find below our point-wise reply with respect to the subject matter.

-03.2019 at plant site,

S. N/ Points Reply - X
01. | Sample taken during the | The land owner of Survey No: 540 (from where the sample was taken)
| inspection at site is found has excavated a trench “within his plot area which is low lying area
| to have TDS of 90404 compared to surrounding area. The aforesaid agriculture land is being
mg/L which is used for commercial purpose.  Some shops (unauthorized) are being
exceeding the fixed limits operated within his plot area. Wastewater and solid waste generateq by
and seems fo be sea| the shc:pcsl is also getting collected in the trench. ' :

water, so instead of As the water collected in the trench was stagnant for long time which
disposing the effluent it i | Might have increased the TDS concentration due fo evaporation.
through pipelines, it is ) ) . .
dischargedonland. | We are not discharging any plant effluent on land. Effiuents from different

: units is collected in the mixing: pond/dilution pond/settiing pond which iz
then diluted with seawater and once through retum cooling water and
being discharged. as per noms into the Arabian sea through muitiport
diffusers at a location recommended by NIO.

|

I - Further, we would like to bring in your kind notice that aforesaid land fies
: ’ ' near plant area and since’long we have been trying to purchase/acquire

.

1

|

r the land through negotiations. However. due to personal vested
| interests, land owner never agreed mutually on the terms for selling this
piece of land for the benefit of surrounding area. He is always creating

L nuisance for our project by one or another way.

Systems installed by the operationzl. Our plant was not in operation due to frequent interruptions
unit are not calibrated and for last few days. Online monitoring systems will be linked soon with
were not linked with servers once plant gets stabilized. |
.| CPCB and Board's
| website.

‘02. ONLINE monitoring | Online  monitoring systems have been installed. calibrated and
[
:
|

Thanking You.

Yours faithfully,
For RSPL LIMITED

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanp_u.!: - 208 Q?Z (U.P) Page 1 of
Phone : 0512-2221201, 202-203, 204-205 & Fax No. : 0512-2221229-30 © E-mail : info@gharidetergent.com
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- The Sr. Environmental Engineer, =
- Gujarat Pollution Control Board,
Gandhinagar

Sub.: Reply to the show-cause notice issued to us vide dated 13.08.2019 regarding the

observations pointed out during the site visit by GPCB officials on 10.07.2019.
(RSPL Limited, Village Kuranga, Dist. Devbhumi Dwarka; ID 43851) v

Dear Sir,

Please find below our point-wise re.ply with respect to the subject matter.

S. Observations Reply
No:
01. Dust emissions have been observed from the During the site visit of GPCB officials,
Inspection valves of a Conveyor belt of your junction boxes of conveyor beli were
- unit. inadvertently open  which  were
; immediately closed. All conveyor covers
are closed and there is no fugitive dust
emission.
02. Gland leakage has been found from Soda | Gland leakage from Soda Ash Cooler
Ash Cooler (B) unit thereby alkaline water (B) has already been arrested by !
has been found on the floor - providing a pipe to collect in the Scda
Ash Solution pit.

We hope our above actions are satisfactory as per your directions.

Thanking You.

Yours faithfully,
For RSPL LIMITED

Auth(zjgm‘y%

'%bglﬁ

] & ¢ B
fmyberat Setictaes Sasdeat Boo,
..é'-,rFy'tui?.a PRk PR I A S
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RSPL/ICCG/VKG/ENV/004/016/2021-2022 _: : -Date: 28.04.2021

- To, 5

" The Dy. Chief Environment Engineer, | e ' -

- T Paryavaran Bhawan, Sec 10 A,
- Guijarat Pollution Control Board,
Gandhinagar-382010

Kind Attn.: Shri G. H Trivedi

Sub.: Reply to Notice issued to us w.r.t. GPCB site visit dated 29.12.2020 for Soda Ash Plant of
RSPL LIMITED at Village Kuranga, District Devbhumi Dwarka {ID:43851)

Dear Sir,
Please find below our point-wise reply with respect to subject matter.
S. No. Observations Reply
1 During Site visit water | As informed earlier, the land owner of Survey No. 540/P-1, where the |

ponding was observed on
western side of the land in
survey no. 540/P-1 which
is contaminated by the
salt and rainfall in past
seems to be collected in
low lying area.

water ponding observed, has excavated a trench within his plot area |
which is low lying area compared o surrounding area. i

I
We are not discharging any effluent on iand. Effluents from different |
units is coilected in the mixing pond which is then diluied with |
seawater and once through return cocling water and being |
discharged as per norms into the Arabian Sea at 2 location |
recommended by MIO, !

Further, we would like to bring in your kind notice that aforesaid land i
is not being used for agricultural purpose and is being used for ;
commercial purpose. Some shops (unauthorizedj are being operated
within his olot area. Wastewater and solid waste generated from the
shops is aiso getting collected in the trench. {Photograph attached !
as Annexure-A) ?

2 Heavy Fugitive Emissions
was observed from your
coal crusher shed and
from coal conveyor
transfer points and
because of that black
layer of coal particles was
observed in nearby open
land, internal roads and in
survey no 540/p-1

Dust extraction and de-dusting bag filters have bsen provided at coal |
crusher/screen units for the control of dusi emissions.

Bag filter details are as follows:

B BAG FILTER DETAILS FOR COAL HANDLING f
I Quantity i T
&= - ¥ | |
S | i\!ame_f LOCATION of Bags & | Size of Bags & fages :
Ne. |Tag No. -
Cages
8F-1 '
COAL- PRIMARY '
1 26 49mm x 4265m
115008 | copery HOLISE 68 P149rmm x 4265mm ‘
z it COAL-DAYBIN 580 B145mm x 4255mm I
17 1115009 o IS |
i COAL- |
i BF-3 | SECONDARY !
: 2 imxd T
* lisoo10|  crusHer 48 Giasmmsdatmn |
HOUSE |
COAL- |
BF-4 | SECONDARY i |
& 9z | @14%mm x 4265mn ;
115011 | SCREEN HOUSE | | PRSI |

S . ! ; |
!
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T = Water sprmklzng system has also been provided to reduce fugatwe
- B emission. -

. ' The high wind velocity during that winter season lead fo get the dust
particles air borne.

However, the necessary steps had been taken immediately to make
the system more effective to mitigate the fugitive emissions.

3 Hazardous Waste In the outfall discharge sump, some suspended solids get settled
Authorization has not over a period of time. While cleaning discharge sump once in year,
been taken for ETP settled sludge stored near the sump needs to be properly landfilled.

sludge and sludge is
being collected in Pits. We have tested sludge from NABL approved laboratory and it is non-

hazardous in nature. Copy of the analysis report is attached herewith
as Annexure-2.

Since it is non-hazardous, as per industrial practice, this will be used
for filling in low lying areas, making bunds & making internal roads.

Further, an application has already been submitied tc GPCB for
disposal within plant premises vide our letter dated 06.04.2021,

Thanking You.

Yours Faithfuily,
/g REPL L}MFEED { e
,_.r.;"' L E ]l e -‘.4___,‘1

Authorized Slgnatory l

Encl.: As above

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kelpi Road, Kanpur - 205 012 (U.P)
Phone : 0512-2221201, 202-203, 204-205 » FaxNo.: 0512-2221229-30 « E-mail * info@gharidetergent.com
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Annexure-2 -

BIUBIS Near Himalays Machinery, GIDEC § fakarpure, Vadodara-10 70
o , Phone \G; 2265 - 6131008, 5131007 - I e
ENVIRGNMENTAL MONITORING REFORT - .

DOC 7. G TSOHRECSOL mAT AiA R, T T T E & REV.: 00
e N HAZARDOUS WASTE CHARACTERISM‘EM REPORT
] ame of Clienl | Mfs. RSPL1Ed, i
| Sampling _?ftﬁ_ ) _ - _ .| 18.17.2018
| Sample ) § ! Waste Sama}e (Re;ected SEnd‘a (Dwarku E:uJa: at}
[ (f_glkegr{-ed by _‘ _ - _ . 1 3 Mfs. Hadam E!‘smmmmg&i‘ital Consufiant - e i)
| 5} Physical Anslysis _ _ !
: Physical Form | : Semi Solid ) .
Colour ) | Greyish white

| b} Characterisation of Snng aste

JI The analysis of the Soifd Wﬂste is camed :mt in ac..ordanw with the Hazardous Waste Management, Handling and ;
i+ Trans-boundery Movement) Rules, 2016, i
Ihrs includes following _parameters ; _ |

1. Flammahility /Ionitibility 3-
- a} The given sample Is not capabie undnr tarzdard prcs:,urn & iemn@ra&urc, causes fire through friction, atnc plon of
maoisture, or spontanaous chemical changes.

b} When ignited i does not busn vigorously & persicstently create hazard,
| ¢) The solid waste is not ﬂarmabk & not an cxirliz_f.—:r.

3 CQI‘TES_WJEL
L =2 R o |
| a) The sample dos-c nni’ shm*.' "< 2or ?—'~ !? S

b} So, solid waste Is not corrosive In nature. ) - . :

-.3 E%Q ogitivity {Rg@;tiy_;g1_~-

. a) It is stable and does not Undergoes Violent Cha ange.
b} It.does not react Vielently with water or forms potentially explosive mixture with Water.

L ©) When mixed with water, does not generate foxic gases, Vapours or Fumes. _ _ B

¢ 4. Toxicity :-
4 s\:l (
No. | PRramgtits Avalescy ' dnits g .[
2. | Cadmium PN ™
% | Cosper : mgll e
4 Thed T
5. [ Nidel R af. |z
§' 3 Z’n_r : A ‘I L A L
7. | Arsenie L men 1l
P g | Mercury ! maft 3
lf &, i Mexs Chromium mgft :

6. M2

Hesults

915

<g0

Q.16

<0.07
40 Qx._

Ij[..’"u

§ <D
“U'E}{}l

H
i

The 1GXPCILf test was (.x)rrlt,‘d out for the 'aﬂowzhg pdr;:m“{”crh, (m\szcmfd re#wam to the case:

gg:sccmagpn leulf

; {Haznrdous Wasle Bules, 2034

T Solubility in water

Tostal ﬁ[koumlj o

g
14| OB & Greass

< 2er =12
_ imgft
25 myil

b it

20 i

250 ragfl.
L 2 mal

B 2 ["'19!1_.

i
i

 Spictrophotomeler

Insteumwwnt Hserd

DF sty

AAE ]

5 Qrﬁr»}@m'@n& .




1502

- : Armexure - 2

i L e S d s e Py -: wi B Yo 46 i Fog™ ok
87 17543, Nesr Himatays Machinery, GIDC ¥ ERBT
B o C TN R e e o R o
- hotje - (O) G285 - 81310048, 8131084

ENVIRUNMENTAL MONITORING REPORT

L1687 Tholgum -7 " 7" g :=i A 2
| 16, | Magnesium T moi : ; ag 1 ;
[ i/ | Swpmate  mght i .28 | Cmnrﬂ“mm e |
|18, jSodwm L mail_ I 587 Flame Photometer
P19 ) Reactive Sifca - { tigfL i T iR | j Colorietdc Mot i
g vy - | i %
200 . Chloride ! gL | | 73 ] Titrimretric Method !
L2 Mosture . ! % . | ] 4944 - L Loss on Drving -
5 9% leachate solution prepamd in DM Water.
Car bnnate Taste:
e e S S S i =

] ] T i By i Canesntation Lindts i S A
Mo ! f__@r,:.&:m«-tq»_-j_ﬁ,!"a.ug@:_ e Y ] B s Waste Rules, 2016y | PUmeatUs ,

L CicumCarbonate | % {:j 43 [ waA | EDTAMethod |
Note:

0.5 gm Dried solid sample was dissoived in 2 mi HCL and make upo 100 mi with distilfled water and titrated
againsk EDTA (D.01 M} for carbonate taste,

The resylts for the above given parameters for the fomicity Lesh are within proscribed limit, So, & is concluded
that the waste does nol exhibit any characteristic of toxicity.

= QQH.{ZLUEIQ&
Hazardous Waste (Management, Hadiing and Trans-Boundary) Ruides, 2016 fizx declared that a solid waste is
hazardous if it exhibils any of the Tollowing characteristics. :
1) Flammability
2% Corrosivity
3] Explositivity
a} Tcxicii'y

Since the sample does not exhibit any of the ahove menticned characteristics, .i is concluded that it is pot
hazardous in nature,

For KADAM ENVIRONMENTAL CONSULTANTS

{Report of Mis. RSPL L} (Rejected Sand) (Dwarks Guiarat Sit £23)

Limits.are given as per the Hazardous Waste (Managermient, Handiing and Trans- “houndary Movement} Rules,
2018,

m;ﬁn‘alvﬁéd By-— _

‘?*\ . ié! "
R Dat’s%t ﬁﬁﬁt&}
*References:

+  Heranlous Wasle (Management, Handling ard Trans-Houndary Movement} Ruies, 20146

s Aratysis Method: reference « STANDARD METHODS for the Examination of Water ard Wasta
vaaler- Prepered and jointly published by Americsn Public Health Associzlion, American Water
Works Association, and Weater Poliution Control Federation.




§g  B _' . 1503 :
O/~ " '

e RSPL LIMITED
CiN-U15111UP1988 PLCOOST 71 ;

Ahmedabad Office : C-1/ C-2, 3" Floor, Safal Profitaire, Corporate Read, Near Prahlad Nagar Garden, Satelfite, Ahmedabad - 330015
Tel - 079 - 29701607, 29701608, Fax No.- 079 - 28701606 ° E-mail : projectarnd@rsplnetin

o RSPLICCGIVKGIENV-0047021/2021-22 Y, _E : -Date: 25.05.2021 — __
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To,

The Dy Chief Environment Engineer,
Paryavaran Bhawan, Sec 10 A,
Gujarat Pollution Control Board,
Gandhinagar-382010

oot Boarg

his

Kind Attn.: Shri G. H Trivedi

Sub.: Reply to Show Cause Notice issued to us under Air Act 1881 w.r.t GPCB site visit
dated 08.02.2021 for Soda Ash Plant of RSPL LIMITED at Village Kuranga, District
Devbhumi Dwarka {1D:43851} :

Dear Sir,

Please find below our point-wise reply with respect to subject matter.

Observations Reply

8.
No.
1

During the visit salt was | During the visit, sait deposition observed on Survey
spread in your unit. No. 606 which was due to coastal atmospheric
| conditions during winfer season thigh fog} which
i might have resulted deposition of salt on the land.

We are not discharging any effluent on land. Efflueats
from different units is collected in the mixing pond |
i i which is then diluted with seawater and once through

' return cooling water and being discharged as per
porms into the Arabian Sea at & location .
recommended by NIO.

2 i During the visit dusting was | Various air poliution control measures have been
naticed on the land of plot no- | provided in process units and process units are .
i 540 and survey no. 606, operated within intact profile sheets. Capital cost
incurred  towards major  air  pollution  control |
equipments/ systems is about Rs. 60 Crores. :

R

The dusting observation is due to the area is in high ’
| coastal wind velocity. :
| | ESPs along with adequate stack height (122.0 m) '
| | 1 have been provided for coalfiignite fired boiler to
l i control particulate emissions and for dispersion of
1 | emissions. Individual ESP with each boiler has been |
i provided. i

i
!

Regd. Office - 115-12%(Past), BlocK P & 1, Fazal Lan), Keipt Road, kanpur - 208 012 (LR
Phone - §512-2221201, 202-203, 204-205 » FaxNo.:0512-2221228-30 s E-mail : info@gharideiergent.com
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' Four kins are installed for product;on which have X
! been provided with ESP’s and Scrubbers as per | S
| | design specifications.

|
!
]
]

| Bag filters as a part of Lime Grinding system as well |
as a common de-dusting (dust extraction system |
consisting of bag house, 1D Fan, exhaust duct) has |
been provided for the Lime Grinding area.

' As a part of Ammeonia recovery system, the Tower
Gas Scrubbers iccated on the top of two stage |
Ammonia Gas Absorbers and has been instaileg. |
Both Ammonia Gas Absorber are operating. Further.
chilled water consideration for absorption process
has ensured good absorption efficiency.

| Two stage scrubbing of CO2 gas and Filter Air
i | Washer (scrubber} has been installed for Ammonia
' Absorption  in  Fillration/Calcination area and
[ operating. Both Filter Air Washers {(Scrubber) are
operatmg

! Furihermcre adeguate Air Pollution Coniroi :
- measures have alsc been provided to control fugitive -
| emissions.

Dust suppression system i.e. water spnnkimg

system andfor Dust Extraction system is

being provided to control fugitive emnssmns

from ali the vulnerable sources.

- Closed storage shed for Coal has been
provided.

+» Closed Gantry/Hood covering has been |

i considered for conveying systems. ;

* Ensuring covered fransport vehicles for raw -
materiai and finished product. ¢

. Additionally, daily sprinkiing of water on the approach
i roads is being done for dust suppression. Al
. emissions are within limits as per the norms laid down
by GPCB.

We are regularly moniforing our Ambient Air quality |
through a2 recognized NABL Approved lab
(M/s Kadam Environment Consultants. Vadodara)
and air quality results were within the norms. Copy of
! Monitoring report during that period ie. February |
repori is atiached herewith as an Annexure-l. ,-

= i}

Regd. Difice : 118-121{Par), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 812 (U.P}
Fhene 1 §512-2221201, 262-203, 204-205 # Fax No.:0512-2221228-30 » E-mail - info@gharidetergent.com
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L P - : "Plantation have also-been undertaken along the’
i S ~— | periphery of- plent “so as 1o . avoid any

'3 | adverse impact to nearby areas. ' :
| 3 | During the visit results of | No effluent discharge is taking place in Survey No.
’ sample taken from ETP iniet | 540 and 506 from plant. Effluents from different |
mixing of ETP 2. Qutlet of | process units is coliected in the mixing pond which is -
ETP and 3.ww sample  then diluted with seawater and once through returs -
i collected from open weli af i cooling water and being discharged as per norms inio '
S.No.B06 and 4. Water  the Arabian Sea at 2 iocation recommended by NIO.
sampie collected from pond at |

S.No.540 from your unit were |

| found to be simitar. ! The plant is in proximity to seashore. Seawater effect

| i seems in these survey nos.

As informed eariier. the private land of Survey No.
| 540 and 6086 are barren land and not being used for -
agriculture purpose. The land owner of Survey NG.
540, where the water ponding observed, has
excavated a trench within his plot area which is iow
lying area compared to surrounding area. The land is
being used for commercial purpose. Some shops -
| {unauthorized; are being operated within his plot.
5 area. Wastewater and solid wasie generated from the
| shops is also getting collected in the trench. :

R

in view of above. we request your kind authority fo withdraw show cause notice under Air Act
1981 as we are complying unit and please do not mitiate any action.

Thanking You.

Yours Faithfully,
For RSPL LIMITED

——
,.’1. i ‘\"\\ (*‘—-\

Authorized Signatory

Encl: As ai)ove

Regd. Office : 119-121(Part), Block P & T, Fazal Gani, Kalsi
: v » Bio . i, Kalpi Road, Kanpur - 208 012 {UP.
Phone | 0512-2221201, 202-203, 204-205 = FaxNo.:0512-2221228-30 » Email:mfa@gha{iﬁetérgeﬁgmm
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RSPL/ICCG/VKG/ENV-004/061/2021-22 Date: 18.08.2021
' : >

| | W2 A
\/Tg, v\}/wj\g&b ;

The Unit Head, ' G2 ; i VL

Gujarat Pollution Control Board, \arat Potiution Cfﬁt““' ®

Sector-10-A, Paryavaran Bhawan, Gu Head Office

Gandhinagar-382010 s actor No.- 05,

.rn.r( - ;:}
Gandh'&nagawﬁﬁm i |

Kind Attn.: Smt. S.V. Bhargav
Sub.: Reply to the Notice issued under the Air Act 1981 w.r.t. GPCB site visit dated

23.06.2021 for Soda Ash Plant of RSPL LIMITED at Village Kuranga, District
Devbhumi Dwarka (1D:43851) -

Respected Madam,

'Please find below our point-wise reply with respect to the subject matter.

S. Inspectioﬁ remarks Reply

No.

1. During the visit, the heaps of limestone | Limestone heaps stacked in the stockyard
were not covered. contain lumps which does not get airborne

and does not required to be covered.

2. | During the visit, there was observed a | White layer on the complainer's land may
white layer on the complainers | be due to coastal storms and weather
discharge from our plant.

3. | Cement concrete sludge drying beds | While cleaning guard pond, the collected
are not constructed for the sludge | sludge has been stored near the sump

generated from settling ponds from temporarily for drying purpose. After site
your unit grading and compaction, ground cover of

storage area has been provided with a
standard impermeable membrane sheets to
ensure no contamination of the land. -

After drying, it will be transferred to landfill
site at a designated area within plant
premises.

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Phone : 0612-2221201, 202-203, 204-205 ¢ Fax No. : 0512-2221229-30 » E-mail ; info@gharidetergent.com
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F t ’ J _ | Furiher, we are in the process of getting

' | approval from GPCB for secured landfill site

1wﬁhm our plant premises for which an

application has already been made on

| 06.04.2021. After getting the CTE, we will

| start construction of lendfill site as per
] guidelines.

\ We have tested sludge from NABL |
approved laboratory and it is non-|
hazardous in nature (copy attached

| herewith as Annexure-1} ‘

In view of above, we request your kind authority to withdraw notice under Air Act 1981 as we
are-always ready and willing to cormply with all your directions given for control of pouutqon

\We request you not to initiate any action against our unit.

Thanking You.

Yours Faithfully,
For RSPL LIMITED

Authorized Signatory
Encl.: As above
Copy fo: The Regional Officer,

Guijarat Pollution Control Board,
Jamnagar

Regd. Office : 119-121(Pary), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
' Phone  0512-2221207, 202-203, 204-205 « Fax No. : 0512-2221228-30 » E-mail: info@gharidetergent.com
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RSPL LIMITED

Ahmedabad Office : C-1 1 02, 3 Fioar, Sefz) Profitzire, Comorate Roat, Nesr Prablad Nagar Garden, Salelfite, Ahmedebad - 380015

RSPL/CCGVKG/ENV-004/067/2021-22

To,

The Unit Head,

Gujarat Pollution Control Board,
Sector-10-A, Paryavaran Bhawan,
Gandhinagar-382010

Kind Atin.: Smt. S.V. Bhargav

Sub.: Reply to the Notice issued under the

“Tel- 078 - ZOV0I807, 20701808, Fax No.- 072 - 20701805 © E-mell projectamd@repl.netin -

Date:11.00.2021 -

Alr Act 1981 w.r.t. GPCB site visit dated

23.06.2021 for Scda Ash Plant of RSPL LIMITED at Village Kuranga, District

Devbhumi Dwarka (ID:43851)
Ref. : Your Nofice dated 12.08.2021

Respected Madam,

Please find below our point-wise reply with respect to the subject matter.

8. inspection remarks Reply
No.
y During the visit, the heaps of imesfone | Since our Soda Ash plant was put in
were net covered. opergtion, we have been importing the
' | imestone (80-120mm) o feed the lime
kilns. The limestone heaps siacked in the
stockyard contain lumps which do not get
- airbome and do not require to be covered.
2. | During the visit, there was observed 2 White layer on the complainer’s land may
white layer on the complainer's |‘be due fo coastal storms and weather
agriculiural iand. condiions. There is no possibiity of
discharge from our plant.
: |
3. Cement concrete siudge drying beds | Whiie cleaning guard pond, the collected |
are nol constructed for the sludge ; sludge has been stored near the sump
enerated from seffiing ponds from | temporerily for drying purpose. Affer site
3&“_ unit. ol grading and compaction, ground cover of
i siorage area has been provided with a
: standard impenmeable membrane sheets fo
% N ensure no coniamination of the land.
T q.:‘i
\ 6 A~
12 Lt e o
P8 O AT,
BN R I%&Q*‘ ﬁ'}-
il ?‘0‘ ﬁs;a
53?\“\"'@@ S
e Regd. Office : 116-121(Part), Biook B & T, Fazal Geni. Xzlpt Rosd, Kanpur - 208 012 (U.R)

Phone : 0512-2229201, 202-208, 204-205 © Fax No.: 0512-29° 22830 ¢ E-mall : info@gheridetergent.com
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CIN- U15{12UP1988 PLCO0S771

Ah;nedabad Offics : C-1/C-2, 3" Floor, Saral Profitaire, Curpcrate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015
Tel - 076 - 28701807, 25701508, Fax No.- 079 - ~28701606 « E-mail : projectamd@rspl.netin

b " . After drying, it will be transferred fo landfii 2 -
= ; ' = site at a designated area within plant —
= ’ i ~ _ | premises. : ) i
| Further, we are in the process of getting
'| approval from GPCB for secured landfill site
! within our plant premises for which an
i application has already been made on
i 06.04.2021.

‘ We have tested sludge from NABL

' approved [aboratory and it is non- |
hazardous in nature ({(copy attached |
[ herewith as Annexure-1)

In view of above, we request your kind authority to withdraw notice under Air Act 1981 as we
are always ready and willing to comply with all your directions given for control of poliution.

We request you riot fo initiate any action against our unit,

Thanking You.

Yours Faithfully,
For RSPL LIMITED

Authorized Signatory

Encl.: As above

Copy to: The Regional Officer,
Gujarat Pollution Control Board,
Jamnagar

Re_qd -Office : 119-121 (Part) Block P&T Fazal Ganj- Kalpi Road Kanpur 208 012 (U. P)
Phone : 0512-2221201, 202-203, 204-205  Fax No.: 0512-23% 229-30 » E-mail : info@gharidetergent.com
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RSPL LIMITED
Ahmedabad Office : C-1/C02, 3™ Floor, Safal Profitaire,
Corporate Road, Near Parhlad Nagar Garden, Satellite,
Ahmedabad - 380015
Tel. 079-29701607, 29701608, Fax No. 079-29701606 —
Email : projectamd@rspl.net.in

RSPL/CCG/ENV-003/16/2017-18 Date : 27/04/17

To,

The Regional Officer

Gujarat Pollution Control Board,

Sardar Patel Commercial Complex,
Rameshwarnagar, Kasturba Gandhi Vikasgruh Marg,
Bedi Bandar Road, Jamnagar - 361008

Sub : Regarding the visit of GPCB, Jamnagar dated
21/04/2017 to our Soda Ash Project site

Resected Sir,

With  due respects with reference to the
abovementioned subject, it is submitted that the officer of
GPCB, Jamnagar had visited our proposed Soda Ash
Project site on 21/04/2017.

You are humbly requested to consider our following
submissions pursuant to the instructions issued by the

Officer of GPCB during the site visit.
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(1) The work of micro tunnel for the sea-water intake is
in progress. The slurry found during the work of micro-
tunneling is collected by us in our premises only. We are
collecting the same taking sufficient precautions to see
that the slurry does not go the agricultural fields in the
surrounding area. The same shall be utilized for filling up

the pits in the premises after the water evaporation.

(2) Further, as regards collection of slurry by us as per
your instructions it is submitted that we have maintained
the height of the walls with necessary strength. We

enclose herewith the photographs showing the said fact.

(3) After evaporation, the remaining thick slurry is to be
utilized for filling up the pits and therefore, there is no

likelihood of any side effects.

We hope that because of the precautions being taken by
us, there is no question of flowing the slurry in the

surrounding area.

Thanking you,
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Yours faithfully,
For RSPL Limited,

Sd/-
Authorized Signatory

Encl : Photographs

Copy to

Shri R. V. Patel,

Senior Environmental Engineer,
Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector-10-A,
Gandhinagar
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21/04/2017
GUJARAT POLLUTION CONTROL BOARD
REGIONAL OFFICE,

Sardar Patel Bhavan, Rameshwarnagar, Jamnagar-361008
Phone : (0288) 2752366

The officers of the Gujarat Pollution Control Board had
visited your Unit today under the different environmental
rules of the State. Pursuant to the observations made,
information/documents provided by you during the visit of
your unit, as per the provisions of the environmental
rules, you are hereby given the following instructions and
you should submit the compliance report of the same
within 7 days from the date of receipt of these instructions
to the Head Office of Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector 10-A, Gandhinagar under
intimation to this office, failing which presuming that you

have nothing to submit in this regard, further action

against your Unit under the provisions of this Act/Rules,

will be taken:
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(1) An action plan for proper collection and disposal
of the slurry coming out during the dredging/drilling
of micro tunnel for sea water intake which is
collected in the Kachcha pond and on the land, may
be prepared and sent to this office alongwith
photographs and be implemented as also to take
precaution to see that the same does not go in the

agricultural lands in the surrounding area.

Orders received Name of Officer visited
Signature : Sd/- Signature : Sd/-
Name : H. V. Joshi Name : V. S. Soni
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Ahmedabad Office : C-1/C-2, 3' Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Sateliite, Ahmedabad - 380015
Tel - 079 - 20701607, 29701608, Fax No.- 079 - 207016086 = E-mail : projectamd@rspknetin

RSPL/CCG/VKG/ENV-004/075/2018-19 T~ - _  Date 02082018 -

The Regional Officer,

Gujarat Pollution Control Board,

Sardar Patel Commercial Complex,

Rameshwar Nagar,

Kasturba Gandhi Vikas Gruh Marg,

Bedi Bandar Road, T
Jamnagar-361008 B2 Ar

Sub.: GPCB officials’ site visit dated 17.07.2017

Dear Sir, |

This has reference to the site visit carried out by officials of Gujarat Pollution Control Board,
Jamnagar at our Soda Ash Project site located at Village Kuranga, Taluka Dwarka, District
Devbhumi Dwarka. - -

In this connection, as desired during the site visit, we are submitting herewith the details as
Enclosure .

Hope you will find this in order.
Thanking you,

Yours faithfully,
For RSPL LIMITED

e
Authorized Signatory

Encl.: As above

_ Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Fhone : 0512-2221201, 202-203, 204-205 e Fax No. : 0512-2221229-30 ® E-mail : info@gharidetergent.com



= ) T " Enclosure | - -

“8Sr. | Particulars Details .
No.
01. | Present status of Soda Ash | The Project is at advanced stage of completion and start-up
Project activities will be taken up in phased manner after mechanical
completion.
Engineering completion — 98 %
* Overall Construction Completion — 85 — 90 %
Raw Materials — Major Raw materials necessary for
plant start up i.e. Limestone (Imported), Salt and Coal
(Imported) received at site.
Pre-commissioning trial run activities are in progress.
02. | To comply EC conditions | Noted and agreed. :
during construction phase
03. | EC Compliance Report EC Compliance Report has already submitted to your office
vide our letter No. RSPL/CCG/VKG/ENV-002/042/2018-19
dated 15.06.2018. Copy of the same is reproduced herewith
for your ready reference please.
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Mmﬂﬂabpd Cfice : \,-* 1C-2, 3 Floor, Safal Profitaire, Co.pom & Road, Near Prahiad Nagar Garden, Sateliite, Ahmedabad - 38”0? 5
Tel - 079 29701507 29701608, Fax No.- 079 - 29701605 = E- ma pro;ec*amd@rspi nekin

| RSPUCCG/VKGENV-004/114/2018-19~ .~ - - = Date: 03.122018 - _

The Regional Officer,
Gujarat Pollution Control Board,
Jamnagar

Sub.: GPCB site visit dated 28.11.2018
Dear Sir, -

This refers to the site visit carried out by officials of GPCB, Jamnagar dated 28.11.2018 for
Survey No. 540 and area near Survey No. 606 at RSPL Project site located at Vlliage Kuranga,
District Devbhumi Dwarka.

In this context we wish to inform you as under:

1. The land owner of Survey No. 540 has excavated a trench within his plot area may be to
collect rain water, as a result of which the run-off rain water got collected in the .
excavated trench. Further we also like to inform you that the aforesaid agriculture land is
being used for commercial purpose. Some shops are being operated within the plot

area. Wastewater and solid waste generated by the shops is also getting collected in the
trench.

However, we have deployed our pumps for déewatering the trench. (Photographs
attached as Annexure-|).

2. The land near Survey No. 606 belongs to RSPL Limited. We have dewatered our plot
area as per directives. (Photographs attached herewith as Annexure-l).

Hope our above actions are satisfactory as per your direction.

Thanking you,

Yours faithfully,
For RSPL L!MH‘ED

Authorized Signatory

Encl.: As above

Regd ﬂffsce 119 121(Part), Biock P& T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 {(U.P)
Fhene : 0512-2221201, 202-203, 204-205 « Fax No. : 0512-2221229-30 ¢ E-mail: info@gharidetergent.com
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o RSPL LIMITED

Ahmedabad Office : C-1/C-2; 3" Floor, Safal Profitaire, Corporate Road, Near Prahlad Nager Garden, Satellite, Ahmedabag - 380015.

- RSPL/CCG/VKG/ENV-004/142/2018-1¢ _ =

Tel - 079 - 28701607, 29701608, Fax No.- 079 - 29701606 * E-mail : projectamd@rspi.netin

The Regional Officer,

Guijarat Pollution Control Board,

Jamnagar

Date: 11.01.2019~ _

Sub.: Reply to the letter issued to us vide dated 02.01.2019 regarding the observations pointed
out during the site visit by GPCB — Vigilance, Rajkot.

Dear Sir,

Please find below our point wise reply in respect of action taken to the inspection remarks pointed
out during the site visit of GPCB on dated 02.01.2019.

ﬁi‘)- Inspection Remark Reply
01. | Dusting was observed from | Dedusting systems (Dust extraction equipment’s) have been
Coal Crusher during the | already installed at the crushing units. Action has been taken
visit. to speed up the work to make dedusting system operational
at the earliest. Photograph showing the work going on for
making the system operational is attached as Annexure — 1.
Further action has also been taken to prevent any dust
formation by providing the water sprinkler system. The
sprinkling system has been immediately installed along the
coal stock pile and made operational for misting the coal.
Photograph of water sprinklers is attached here with as
Annexure — 2. :
02. | Complete the work of Coal | The shed development of coal storage yard is under
Storage Yard speedily. progress. Maximum portion of infrastructure installation for
covered shed of coal storage yard is already completed. The
area where the inventory of coal at present is restricted to be
stored will be completed with covered shed by April 2019.
‘Action has also been taken to cover the coal stock
temporarily with tarpaulin and shall ensure coal remains
covered.
03. | Speedily install the online | Online monitoring system for the stack emissions of power
monitoring system (Power | plant has been installed.
Plant).
04. | Calibrate the probe | Calibration of online monitoring for effluent in respect of
(Ammonia and SS) of online | Ammonia and SS has been done.
monitoring for effluent.
05. | Make Pukka roads for all | Pukka roads have been made in most of the plant area and
RMH area. other operational areas. Pukka road development in RMH
area is also under progress, however action has been taken
tc speed up the pukka road development in RMH area. The

Regd. Office : 118-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P.)

Fhone : 0512-2221201, 202-203, 204-205 » Fax No. : 0512-2221229-30  E-mail : info@gharidetergent.com

vIC

Page-tof 2



L= 1528 . -
* L—' E¥OLUTION 5 CGHST}\NTJ v = s i RS P L L ' M IT E D
) | ‘J15111UP1988 PLCO09T71 ¥ ) ) ' ; ¥
Ahmedabad Office : C-1/C-2, 3™ Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015
Tel - 079 - 29701607, 28701608, Fax No.- 079 - 28701606 ¢ E-mail - projectamd@rspl.netin

- motorable GSB roads in RMH area will be completed by -

= = - _ January end 2019. Photograph showing the progress of
: ' ‘pukka road development is attached here with as Annexure
—3 :

06. | Camy-out dewatering from | As stated earlier also vide our letter dated 03.12.2018 that the
the farm of Bhayabhai. land owner of Survey No. 540 has excavated a trench within
: his plot area may be to collect rain water, as a result of which
the run-off rain water got collected in the excavated trench.
Further we also like to inform you that the aforesaid
agriculture land is being used for commercial purpose. Some
shops are being operated within the plot area. Wastewater
and solid waste generated by the shops is also getting
collected in the trench. :
However, we have again deployed our pumps as per your
directives and the trench has been dewatered. (Photographs
attached as Annexure—4)

We hope our above actions are satisfactory as per your directions.
Thanking You.

Yours faithfully,
For RSPL LIMITED

.

Authorized Signatory

Encl.: As above

Copy to:

1. The Member Secretary,
Gujarat Poliution Control Board
Gandhinagar -382 010

2. Gujarat Pollution Control Board — Vigilance
Race Course Ring Road, Near Union Bank of India, Rajkot — 360001.

~ Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (UP)  Page2of2
Fhone : 0512-2221201, 202-203, 204-205 « .Fax No. : 0512-2221229-30 « E-mail: info@gharidetergent.com
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E _Anm_axi.ire -1
Work going on for ma"king the dust extraction sy?.s_tem operational: -
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! Annexurt_e =2
Water sprinkling activity in coal yard:




. . _ Annexure -3




Dewatering acﬂvity from the ploi of survey No. 540: -

i Annexure — 4
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ahmdabad Otfice : C-1/C-2, 3“g Floor, Safal Preﬁtalre Corporate Road, NearPrahlad Nagar Garden, Satellite, Ahmedabad - 380015.
' Tel 079 - 29701607, 29701608 Fax No.- 079 29701606 = E-mail : pm;ectamd@rspl netin

) | - 1833

" RSPLICCGNVKG/ENV-004/160 /2018-19 _  Date 11.032019

The Sr. Environmental Engineer,
Gujarat Poliution Control Board,
Gandhinagar %

Sub.: Reply to the show-cause notice issued to us vide dated 05 03. 20?9 regardmg the
observations pointed out during the site visit by GPCB officials on 02.01.2019.

Dear Sir,
Please find below our point wise reply with respect to the subject matter.

!_ ]
| No.  Inspection Remark Reply
01. I It was found during the | Coal Crushing / Screening System (Transfer Towers) : O
| site visit that, regular + De-dusting systems (Dust extraction equipment’s) have |
;de dusting has not been  been already installed at the coal crushing /screening
. done from transfer units. However the de-dusting system was not operational
| point. during the inspection of GPCB officials on 02.01.2019.The

same was being pointed out by the inspecting authority
vide letter dated 02.01.2019 and replied vide our letter
: . dated 11.01.2019. The action was immediately taken on
| _ war footing basis tc make de-dusting system cperational
!

at the earliest.
» There are two crushing / screening stations. The de- !
dusting system at the secondary crusher has been made |
! operational. While de-dusting system at primarv crusher is
; partly completed and will be operational by last week of
: March 2019. (Photographs showing the progress is
attached as Annexure-1)
] o Further action has aiso been taken to prevent dust
I formation by providing the water sprinkier system for
Lo, moistening / wetting the coal. The water sprinkiing system :
; has been instalied along the coal stock pile with two row |
i system of 16 nozzles ir each row as per design covering |
; i the stack pile.(Photograph of water sprinklers is attqcnﬂa |
herewith as Annexure-2)
i 02. | Coal was not covered in | Coal stack yard shed !
. the coal storage area by ¢ The coal stockyard shed has been designed tc cover the |
L unit. coal stockyard and yard equipment — Stacker / reclaimer. |
| At present the shed is under construction siage. Since we !
have commissioned only one stream and our inventory of '
coal at inis stage is being kept at minimal tevel. Till shed ;
is covered with roof and side cladding, It is being ensured !
that coal stock remains temporarily covered with tarpaulin.

e 1
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Page 1 of

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Fhone : 0512-2221201, 202-203, 204-205 » -FaxNo. : 0512-2221229-30 ¢ E-mail : info@gharidetergent.com
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Ahmedabad Office : C-1/ C-2, 3™ Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Sstefite, Ahmedabad - 380015.
: __Tel - 079 - 20707607, 29701608, Fax No.- 079 - 28701608 « E-mail : projectamd@rspl.netin

= Further- you wodld appreciate that we have chosen the world’s best available technology for -
design, engineering,-erection and commissioning of our Soda Ash Plant. The basic engireering of
our plant is from NIOCHIIM, Ukraine and detailed engineering has been doné by JACOBS. The
structures, installations and all other statutory compliance related equipment’s specifically
environment /de-dusting/dust suppression etc.have been installed and being commissioned under
the supervision of JACOBS Engineering.

We are in constant procedure of making the control measures fully functional and operational and

hence we would now request your good office to give us 4 -6 weeks’ time to achieve the desired
norms/standards. ; ;

Thanking You.

Yours faithfully,
For RSPL LIMITED

Authorized Signatory

e =

Encl.: as above

£

Page 2 of

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
. Fhone : 0512-2221201, 202-203, 204-205 » Fax No. : 0512-2221229-30  E-mail : info@gharidetergent.com
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Ahmedabad Office : C-1/C-2, 3" Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015
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] -  Annexure-1 -
Dust extraction system installed and operational in Secondary
Crusher area:

Regd. Office :119-1 21(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (UP)
Fhone : 0512-2221201, 202-203, 204-205 & Fax No. : 0512-2221229-30  E-mail : info@gharidatergent.com
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- Photograph shdwin_g progr_e_s's of dust extraction system in primary  ~
screen crusher house '

-

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Fhone : 0612-2221201, 202-203, 204-205 » Fax No.:0512-2221229-30 e E-mail : info@gharidetergent.com
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'-Photog‘raphs showing progress of dust extraction system in coal -
day bin secondary and tertiary screen house

Regd. Office 118-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 {U.P)
Fhone : 0512-2221201, 202-203, 204-205 « Fax No. : 0512-2221229-30  E-mail : info@gharidetergent.com



. EYOLUNON 1S COHSTANT i e,

S J15111UP1988 PLCO09771 | RS P L L I M ITE D

Ahmedabad Office : C-1/C-2, 3" Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015
. Tel-079- 29701607, 29701608, Fax No.- 079 - 29701608 E-mail : projectamd@rspl.net.in

< E@ I-‘*?J""‘I:’I-_]
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Water sprinkling activity in coal yard: .

Regd. Office : 119-1 21(Part), Block P & T, Fazal Ganj, Kaipi Road, Kanpur - 208 012 (U.P)
Fhone : 0512-2221201, 202-203, 204-205 © Fax No.: 0512-2221229-30 ¢ E-mail : info@ghaslutergent.com
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—_ RSPL/ICCGIVKG/ENV-004/075/2018-19 - _ ~ _- - . Date: 02.08.2018

The Regional Officer,

Gujarat Pollution Control Board,

Sardar Patel Commercial Complex,

Rameshwar Nagar,

Kasturba Gandhi Vikas Gruh Marg,

Bedi Bandar Road, i
Jamnagar-361008 goed B 0 X

Sub.: GPCB officials’ site visit dated 17.07.2017

Dear Sir,

This has Teference to the site visit carried out by officials of Gujarat Pollution Control Board,
Jamnagar at our Soda Ash Project site located at Viilage Kuranga, Taluka Dwarka, District
Devbhumi Dwarka. - '

In this connection, as desired during the site visit, we are submitting herewith the details as
Enciosure I.

Hope you will find this in order.
Thanking you,

Yours faithfully,
For RSPL LIMITED

~

4
W
Authorized Signatory

Encl.: As above

 Regd. Office ; 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.R)
Fhone : 0512-2221201, 202-203, 204-205  Fax No.: 0512-2221229-30  E-mail: info@gharidetergent.com



vide our letter No. RSPL/CCG/VKG/ENV-002/042/2018-19
dated 15.06.2018. Copy of the same is reproduced herewith
for your ready reference please.

- - ‘ B = _ i " Enclosure | -
-[Sr. | Particulars Details . 2
No.
01. | Present status of Soda Ash | The Project is at advanced stage of completion and start-up
Project activities will be taken up in phased manner after mechanical
completion.
Engineering complet!on 98 % R
Overall Construction Completion — 85 — 90 %
Raw Materials — Major Raw materials necessary for
plant start up i.e. Limestone (Imported), Salt and Coal
(Imported) received at site.
Pre-commissioning trial run activities are in progress.
02. | To comply EC conditions | Noted and agreed. -
during construction phase
03. | EC Compliance Report EC Compliance Report has already submitted to your office
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RSPLICCGIVKG/ENV-004/114/2018-18 " . = -Date: 03122018 - ._

The Regional Officer,
Gujarat Pollution Control Board,
“Jamnagar

Sub.: GPCE site visit dated 28.11.2018
Dear Sir,

This refers to the site visit carried out by officials of GPCB, Jamnagar dated 28.11.2018 for
Survey No. 540 and area near Survey No. 806 at RSPL Project site located at VlIIage Kuranga,
District Devbhumi Dwarka.

In this context we wish to inform you as under:

1. The land owner of Survey No. 540 has excavated a trench within his plot area may be to
collect rain water, as a result of which the run-off rain water got collected in the .
excavated trench. Further we also like to inform you that the aforesaid agriculture land is
being used for commercial purpose. Some shops are being operated within the plot

area. Wastewater and solid waste generated by the shops is also getting collected in the
trench.

However, we have deployed our pumps for dewatering the trench. (Photographs
attached as Annexure-l).

2. The land near Survey No. 606 belongs to RSPL Limited. We have dewatered our plot
area as per directives. (Photographs attached herewith as Annexure-ll).

Hope our above actions are satisfactory as per your direction.

Thanking you,

Yours faithfully,
For RSPL LIMITED

AN
M ?
g

Authorized Signatory

Encl.: As above

Rega’. Off:ce 119- -121(Part), B!ock P &T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Fhone : 0512-2221201, 202-203, 204-205 ¢ Fax No. : 0512-2221229-30 ¢ E-maii : info@gharidetergent.com
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Abmedabad Office : G-1/C-2, 3" Floor, Safal Profiiairs,

el - 079 - 20701607, 29701608; Fax

Roa, Near Pratiad Nagar Gardon, Satolite, Afmetabad - 380076
No.- B79 - 20761606 » E-mail : projectamd@sploetin -
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RSPL/CCGIVKG/ENV-004/124/2020-21

Tor” P Ty ®
"’-.Milance Officer, ¢

Paryavaran Bhavan, Sec. 10 A,
Gujarat Pollution Control Board,
-Gandhinagar

ANNEXURE A20 Couy

‘Date: 31/1212020

Sub.: Compliance status report w.r.t. GPCB site visit dated 29.12.2020 for Soda Ash
Plant of RSPL LIMITED at Village Kuranga, District Devbhumi Dwarka (1D:43851)

Dear Sir,

Please find below our reply in respect of actions taken to the inspection remarks pointed out
during the site visit of GPCB officials vide dated 29.1 2.2020, :

- Compliance Status

wastewater/contaminated  rainwater
runoff from your plant do not go to
other lands (Survey No. 540, 598, 475)
within your plant premises,

S. Inspection Remarks ]
No.| - : :
1T |A care to be taken that any | We are not discharging any effluent on land.

Effluents from different units is collected in
the mixing pond which is then diluted with
seawater and once through return coaling
water and being discharged as per norms
into the Arabian Sea at a location
recommended by NIO.

Further, the water quality of runoff/storm
water during monsoon season is also
monitored at various significant points
leading fo natural drains.

All due care is b‘éir_rg taken & will be ensured
further that no runoff rainwater goes to other
land within our plant premises.

2 | During visit heavy fugitive emission
has been observed from coal crusher
shed and coal conveyor transfer points
and coal particles has been observed
on nearby open land, internal roads

necessary steps to be taken to mitigate
fugitive emissions.

Lot
PO
Y
B oot CEEXE ﬁ%@&ﬁ
rujarat Poliube Conteo:
T aed Ofioe

and in the land of Survey No. 540. Al

Dust extraction and dust suppression system
has been provided to minimize and control
the suspended particles in surrounding.
Water sprinkling system has also been
provided to reduce fugitive emission.

The high wind velocity during this season
also sometimes leads to get the dust
particles air borne.

However, the necessary steps have been
taken immediately to make the system more
effective to mitigate the fugitive emissions.

|

i
getar WO I
mﬁmﬂﬁgﬁfﬂf&@m 16

Regd. Office ; 119-121{Pan), Block P & T, Fazaj Sanf, Kalpi Road, Kanpur - 208 012 {U.P}

Phons | $512-2924201, 202-203, 204-205 o EaxNa:

:0512-2221229-30 » E-mall: nfo@gharidelergenteom
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Ahmediabag Office : G-1/ C-2, 3" Floor, Safal Proftaire, Corporato Road, Near Prafiad Nagar Garden, Satelite, Ahmedabad - 380015

5 el - 076 - 20701807, 29701608, Fax No.- 079 - 20704605 = E-mai : projectamd@rspinet in

Monitoring System installed at_Captive
TPP stack values recorded are PM —
103.09 mg/nm?, SO; - 67 mg/nm?,
NOx - 4.8 mg/nm®. To control PM in
permissible limits, efficiency of ESPs to
be increased.

-3 | As ber the reading of Online

ESPs along with- adequate _stack. height |

1(122.0 m) have been provided for coallignite

fired-boiler to control particulate emissions
and for dispersion of emissions.

The air load test being conducted may have
led to increase in PM emission.

The necessary steps have already been
taken to increase the efficiency of ESPs,

Details related to Production, Water
Usage, . Wastewater Discharge,
Ammonia, Ammonium Carbonate and
HCI purchase, Sludge Generation and
stock for last 3 months to be furnished
within 3 days.

Details related to Production, Water Usage
and  Wastewater - Discharge, Sludge
Generation for last 3 months are attached
herewith as an Annexure-1(a).

Details related to Ammonia, Ammonium
Carbonate and HCI are attached herewith as
an Annexure-1(b).

Thanking You.

Yours Faithfully,
For RSPL LIMITED

Authorized Signatory
Encl.: As above
Copy to: The Sr, Environmental Engineer

Gujarat Pollution Control Board
Gandhinagar-382010

segd. Cffice - 118-121(Part), Block P & T, Fezal Ganj, Kalpi
Phons:: §512-2221201, 202-20

Road, Kanpur - 208 012 (U.P)

3, 204-205 » FaxNo. : 0512222122930 » E-mail: info@gharidelorgent com.
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A9 . - RSPL LI—MI’TED

: ' Ahmedabad Office : C-1/C-2, 3%

Floor, Safal Profitaire, Corporate Road, Near Prahiad Nagar Garden, Satellite, Ahmedabad - 380015

Tel - 079 - 29701607, 29701608, Fax No.- 079 - 29701606 » E-mail : projectamd@rspl.net.in

RSPLCCG/VKG/ENV-004/047/2079-20

H07.2019

19

The Regional Officer,

Gujarat Pollution Control Board,

Jamnagar

Date: -

. - 1
-} 99
GUJARAT POULUTION CONTAOL R0ARD
Sarder Ratel Bhayan, Rameshwar Nagar
Jamnagar-361608

Sub.: GPCB site visit dated 10.07.2019 for RSPL Soda Ash Plant at Village Kuranga,

Dist. Devbhumi Dwarka .

Déar Sir,

e T T e i

Piease find kelow our point-wise reply in respect 'of action taken to’the inspection remarks

- pomnted out during the site visit of GPCB dated 10.07.2019.

:;3 Inspection Remark Reply

01. | Akkaline water has been | We would like to inform you that we have dewatered the drain
found in kachcha open | as suggested by GPCB Officials, we have already started
drain near Calciner unit, | construction of parapet wall to avoid water discharge outside
Arrangement  should be | the plant.
made to take drain water i :

|into mixing pond of ETP & | The Parapet wall will be ready before 30 July which will
make a parallel wall around | completely take care of effluent entering into storm water
calciner unit to avoid water | drain. B “
discharge outside.

02. [ Make all the storm water | We have already started the work of storm water drainage all
drains for disposal of rain | around the plant units. All these drainage will be pucca in

) water pakka = (proper | nature. This work is expected to be completed within 2 to 3
' ’} drainage system) around all | months. '
F | the plant units.
03. { Due to leakage in Gland of | We have already taken the action on this point and stopped
‘f Soda Ash Cooler (B) water | the leakage.in Gland of Soda Ash Cooler (B). Now no water
has been found on the floor | can be observed on the floor. -
it should be immediately '
closed/stopped. pH of the
1same has been found
alkaline.

04 |Heavy fugitive emissions | During the visit the fugitive emissions were due to calciner
have been observed in | tripping, which is now being addressed and work will be
calcination plant (Unit: 5). It | completed by 30 July.
should be  immediately

- closed/stopped.

05. | Dust emissions have been | As you must have observed during the visit that our conveyor
observed from inspection | belts are covered, however during the visit the emissions were
valves of total 16 conveyer | observed from inspection valves of the conveyor belt .We
belts in° calciner unit. It | have immediately taken the action and now emissions are

i: 0512-2221201, 202-203, 204

W\

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj,

O

Kalpi Road, Kanpur - 208 012 (U.P))

-205 & Fax No.:0512-2221229-30 ¢ E-mail : info@gharidetergent.com

Page 10f2
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should be immediately | under con't_rol. We are herewith submitting the recent pictures | -
| controlled/ stopped. | of the plant as Annexure, depicting the present-

= Improve Housekeeping. ‘housekeepingof the plant. - o -

1 = . . ) -

06. | Complete the'work of Coal | Covering of the coal yard shed is nearly 60% complete. It is

shed. ' expected to complete the shed covering work within 2 months
time. Photographs showing the progress is enclosed herewith
as Annexure-il.

07. | Cover the fly-ash area from | We have started the covering the fly ash, so that it does not
four sides. get air borne .Water sprinkling has also been started and the
work will be completed by 30th July.

) 08. | OEEMS for ai* and water | We have already Installed online air and effluent monitoring

monitoring shaall be | systems which are operational.
installed-and it should be’ '
informed to GPCB

We hope our above actions are satisfactory as per your directions. -
Thanking You.

Y,o&.-!rs faithfully, T
For RSPL LIMITED ;.8
L "'r'.Q-'/

W

A

/gy b ) ‘1

- A \ I'-/ i

Authofized Signatory, e

RN

} Copy to: Unit Head (Sr. Environmental Engineer)
3 Guijarat Pollution Control Board
Gandhinagar -382 010

~ Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P))
Fhone : 0512-2221201, 202-203, 204-205 » Fax No. 0512-2221229-30 = E-mail : info@gharidetergent.com
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- Ahmedabad Office : C-1/C-2, 3" Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Gerden, Satellite, Ahmedabad - 380015
Tel - 079 - 29701607, 29701608, Fax No.- 079 - 29701606 * E-mail - projectamd@rspl.net.in

RSPLICCG/VKG/ENV-004/ 072/2019-20

g‘)ﬁg Regional Officer,
" Gujarat Pollution Control Board,

Jamnagar

Date: 05.08.2019

Sub.: Compliance status report w.r.t. GPCB site visit dated 10.07.2019 for Soda Ash Plant
of RSPL Limited at Village Kuranga, District Devbhumi Dwarka (ID: 43851)

\ ) T
Y ¥

Dear Sir, _ ] L A\9/

Kindly refer to our earlier submitted action taken report vide our ietter dated 17.07.2019 w.r.t.
GPCB site visit dated 10.07.2019, , R

in continuation to same, we are hereby submitting point-wise compliance status report against
inspection remarks pointed out during the site visit of GPCB dated 10.07.2019.

3‘0 Inspection Remark Compliance status

01. | Alkaline water has been | We would like to inform you that we have dewatered the drain
found in kachcha open | and arrangement has been made to take drain water into
drain near Calciner unit, | mixing pond of ETP.

Arrangement should ' be
made to take drain water | As suggested by GPCB Officials, we have completed
into mixing pond of ETP & | construction of parapet wall surrounding the calciner unit to
make a parallel wall around | avoid water discharge outside.
calciner unit to avoid water
discharge outside.

| 02. | Make all the storm water | There is already storm water drainage around ali the piant
drains for disposal of rain | units and now these drains are being converted into pukka
water pakka (proper | drains. Progress work of same is attached as Annexure-l,
drainage system) around all
the plant units.

03. | Due to leakage in Gland of | Gland leakage from Soda Ash Cooler (B) has already been
Soda Ash Cooler (B) water | arrested by providing a pipe to collect in the Soda Ash
has been found on the floor ; Solution pit.
it should be immediately
closed/stopped. pH of the
same has been found
aikaline.

04. | Heavy fugitive emissions | The fugitive emissions observed were attended then and
have been observed in | there. It wiil be ensured to avoid such re-occurrence.
calcination plant (Unit: 5). It
should be immediately %\o\\ﬂ
closed/stopped. : GUJARAT POLLUTION CONTROL BOARD

Sarder Patel Bnavan. Rameshwar Nagar
Jamnagar-361006

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P) © 29¢ 10t 2

Phone : 0512-2221201, 202-203, 204-205 = Fax No. : 0512-2221229-30 » E-mail : info@gharidetergent.com
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Ahmedabad Office : C-1/ C-2, 3" Floor, Safal Profitaire, Corporate Road, Near

Prahlad Nagar Garden, Saiellite, Ahmedabad - 380015

Tel - 079 - 29701607, 29701608, Fax No.- 079 - 29701606 * E-mail : projectamd@rspl.net.in

Dust emissions have been

valves of total 16 conveyer

belts in calciner unit. It
should be immediately
controlled/ stopped.

Improve Housekeeping.

observed from —inspection -

During the site-visit of GPCB officials, some fids of cbnveyor
boxes wherever not properly closed were attended.

06.

Complete the work of Coal
shed.

Maximum portion of infrastructure installation for covered
shed of coal storage yard is already completed. Side
claddings of coal shed are also completed. Roof shed of
100 m is already completed and remaining work is in progress
on urgent basis. '

The entire coal stock is being temporarily covered with
tarpaulin and shall ensure coal remains covered. Progress
work of coal shed is attached as Annexure-il.

i

Cover the fly-ash area from
four sides.

Fly ash area has been covered, so that it does not get air
borne. Photographs showing covered fly ash area are
attached as Annexure-lil.

08.

Connect the OEEMS for air
and water parameters with
servers and inform to the
Board

We have connected online emissions and effluent monitoring
systems for air and water parameters with server.

The above observations have been addressed and request your kind authority to process our
- consent to operate proposal.

Thanking You.

Yours faithfuily,
For RSPL LIMITED

' gﬁféﬁJﬁ .
- Authorized Signatory~

Copy to: Sr. Environmental Engineer
Gujarat Poliution Control Board

Gandhinagar -382 610

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kaipi Road, Kanpur - 208 012 (U.p) ade 20f2

Phone : 0512-2221201, 202-203, 204-205 » Fax No. : 0512-2221229-30 ¢ E-mail - info@gharidetergent.com

'RSPL LIMITED




Progress work of pakka storm water

H
drain

Annexure-!

02.
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- : Annexure-li
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Covered Fly Ash area

Annexure‘-'llé
N .
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1558 °  RSPL LIMITED

(Formerly kndwn as ROHIT SURFACTANTS PRIVATE LIMITED)

Branch Office : C-1/C-2, 3™ Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015

Tel - 078 - 29701607, 29701608,

Fax No.- 079 - 29701606 = E-mail : projectamd@rspl.nét.in

RSF’LKCCGNKG/ENV@OA’IH 61/2018-19

The Regional Officer,
Gujarat Pollution Control Board,
- Jamnagar

Date: 14.03.2019

Sub.: Reply to the letter issued to us vide dated 08.03.2019 regarding the observations

pointed out by you during the site visit

District Devbhumi Dwarka

Dear Sir,

of our Soda Ash plant at Kuranga,

Please find below. our point wise reply in respect of action taken to the inspection remarks

 “pointed out during the site visit of GPCB on dated 08.03.2019.

-

No.

Inspection Remark

Reply

01.

Work of making shed in the
coal yard work is in under
progress. Complete the job
immediately

The coal stockyard shed has been designed to cover the coal
stockyard and yard equipment— Stacker / Reclaimer. At
present the shed is under construction stage. The work for
shed completion is going on war footing basis and shall be
completed soon. Since we have commissioned onlv one
stream and our inventory of coal at this stage is being kept at
minimal level. Till shed is covered with roof and side cladding,
it Is being ensured that coal stock remains temporarily |
covered with tarpaulin. ‘
Further action has also been taken to prevent dust formation
by providing the water sprinkler system for meistening /
wetting the coai. The water sprinkling system has been
installed along the coal stock pile with two row system of 15 ,_
nozzles in each row as per design covering the stock pile. L

02.

Foliow all the conditions of
CCA. '

Noted.
The conditions of CCA shall be strictly followed with.

03.

Online monitoring system in |
the Boiler that has been

installed needs to be
calibrated on immediate
basis and make it
functional.

Online monitoring system has been calibrated.

9(\@\3 \ﬁ | | |
GUIARAT POLLUTION COMTROL BOARD -
S;!{;‘af P B Hameswar Nagar
‘ dampsge T B

Phone : 0512-2551201, 202

Regd. Office : 109/368, R. K. Nagar, G.T. Road, Kanpur - 208 012 (U.P.)

-203,204-205 « Fax No. : 0512-2550832-33 E-mail : info@gharidetergent.com
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Branch Office : C-1/C-2, 3" Fioor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden; Satellite, Ahmedabad - 380015

- Tel - 079 - 29701607, 29701608, Fax No.- 07 - 29701606 » E-mail ; projectamd@rspl.net.in

=5 s , iy : o
04. | Water _table in " survey | Since the said survey No-540 is fear sea shore and due to its E
' number 540 is 3 feet proximity to sea, the ;water table may be shaliow at some |
Please clarify. places. :
| ' However as stated ]ear[ier also vide our letter dated
03.12.2018 that the land owner of Survey No. 540 has
excavated a trench within his plot area may be to collect rain
water, as a result of which the run-off rain water got coliected
in the excavated trench. Further we aiso like to inform you
that the aforesaid agriculture land is being used for
commercial purpose. Some shops are being operated within
. , the plot area. Wastewater and solid waste generated by the
| shops is also getting collected in the trench. '

We hope our above actioné are satisfactory as per your directions.
Thanking You. -

Yours faithfully,

For RSPL LIMITED

34

Authorized Signatory

~ Copy to: Gujarat Poliution Controi Board (HO), Gandhinagar -382 010

Regd. Office : 109/366, R. K. Négar. G.T. Road, Kanpur - 208 012 (U.P).
Phone : 0512-2551201, 202-203,204-205 « Fax No. : 0512-2550832-33 E-mail:Infn@gharidetérgent.oom
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'RSPL LIMITED

© Ahmedabad Office : C-1/C-2, 3™ Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015.

Tel - 079 - 28701607, 29701608, Fax No.- 079 - 28701608 =

E-mail ; projectamd@rspi.netin

- RSPL/ICCG/VKG/ENV-004/142/2018-19% =~ - )

The Regional Officer,

Gujarat Pollution Control Board,

Jamnagar

Date: 11.01.2019

Sub.: Reply to the letter issued to us vide dated 02.01.2019 regarding the observations pointed
out during the site visit by GPCB — Vigilance, Rajkot.

Dear Sir,

Please find below our point wise reply in respect of action taken to the inspection remarks pointed
out during the site visit of GPCB on dated 02.01.2019.

ﬁt_ Inspection Remark Reply
01. | Dusting was observed from | Dedusting systems (Dust extraction equipment's) have been
Coal Crusher during the | already installed at the crushing units. Action has been taken
visit. to speed up the work to make dedusting system operational
at the earliest. Photograph showing the work going on for
making the system operational is attached as Annexure — 1.
Further action has also been taken to prevent any dust
formation by providing the water sprinkler system. The
sprinkling system has been immediately installed along the
coal stock pile and made operational for misting the coal.
Photograph of water sprinklers is attached here with as
Annexure — 2.
02. | Complete the work of Coal | The shed development of coal storage yard is under
Storage Yard speedily. progress. Maximum portion of infrastructure installation for
covered shed of coal storage yard is already completed. The
area where the inventory of coal at present is restricted to be
stored will be completed with covered shed by April 2019.
Action has also been taken to cover the coal stock
temporarily with tarpaulin and shall ensure coal remains
covered.
03. | Speedily install the online | Online monitoring system for the stack emissions of power
monitoring system (Power | plant has been installed.
Plant).
04. | Calibrate the probe | Calibration of online monitoring for effluent in respect of
(Ammonia and S8) of online | Ammonia and SS has been done.
monitoring for effluent.
05. | Make Pukka roads for all | Pukka roads have been made in most of the plant area and
RMH area. other operational areas. Pukka road development in RMH
area is also under progress, however action has been taken
to speed up the pukka road development in RMH area. The

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P.) -

Phone : 0512-2221201, 202-203, 204-205 » Fax No. : 0512-2221229-30 » E-mail : info@gharidetergent.com

9/c.
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Ahmedabad Oﬂlce C-1/C-2, 3 Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015
3 Tel - 079 - 29?0160? 29701608, Fax No.- 079 - 29701606 E-mail : pm;ectamd@mpl netin

:E’@? =L

i motorable GSB roads—m RMH area will be completed by
- ' January end 2019. Photograph showing the progress of
; pukka road development is attached here with as Annexure
-3.

06. | Carry-out dewatering from | As stated earlier also vide our letter dated 03.12.2018 that the
the farm of Bhayabhai. land owner of Survey No. 540 has excavated a trench within
his plot area may be to collect rain water, as a result of which
the run-off rain water got collected in the excavated trench.
Further we also like to inform you that the aforesaid
agriculture land is being used for commercial purpose. Some
shops are being operated within the plot area. Wastewater
and solid waste generated by the shops is also getting
collected in the trench.

However, we have again deployed our pumps as per your
directives and the trench has been dewatered. (Photographs
attached as Annexure—4)

We hope our above actions are satisfactory as per your directions.
Thanking You.

Yours faithfully,
For RSPL LIMITED

e

Authorized Signatory

Encl.: As above

Copy to:

1. The Member Secretary,
Gujarat Pollution Control Board
Gandhinagar -382 010

2. Gujarat Pollution Control Board - Vigilance
Race Course Ring Road, Near Union Bank of India, Rajkot — 360001.

Regd. Office : 119- -121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 mzm p)  PageZof2
Fhone : 0512-2221201, 202-203, 204-205 = Fax No. : 0512-2221229-30 « E-mail : info@gharidetergent.com
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Annexure-1

- Work going on for making the dust extraction system operational:

¥
.

R AgUGE
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) _ Annexure - 2
Water sprinkling activity in coal yard: :




5
]
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Annexure -3 :
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Annexure — 4

;

Dewatering activity from the plot of survey No. 540:
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RSPL LIMITED

. Anmedabad Office : C-1/C-2, 3™ Fioor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015

RSRL/ICCG/NKG/ENV-004/1 60 /2018-19

Tel - 079 - 29701607, 28701608, Fax No.- 079 - 25701606 »

The Sr. Environmental Engineer,
Gujarat Pollution Control Board,
Gandhinagar

E-mail : projectamd@rspl.net.in

~ Date: 11.03.2019

\ I
o~ ] ’i A
oy Ll it A
(> ok /R

Sub.: Reply to the show-cause notice issued to us vide dated 65.03.2ﬂ1§ regarding the
observations pointed out during the site visit by GPCB officials on 02.01.20189.

Dear Sir,

Please find below our point wise reply with respect to the subject matter.

r

: S.
No.

inspection Remark

Reply

01.

It was found during the
1 site visit that, regular
| de-dusting has not been
‘done  from transfer
| point,

1
i
i
i
!
|
i
1

Coal Crushing / Screening System (Transfer Towers) :

De-dusting systems (Dust extraction equipment’s) have
been already installed at the coal crushing /screening
units. However the de-dusting system was not operational
during the inspection of GPCB officials on 02.01.2019.The
same was being pointed out by the inspecting authority
vide letter dated 02.01.2019 and replied vide our letter
dated 11.01.2019. The action was immediately taken on
war footing basis tc make de-dusting system cperational
at the earliest.

There are two crushing / screening stations. The de-
dusting system at the secondary crusher has been made |
operational. While de-dusting system at primary crusher is |
partly completed and will be operational by last week of
March 2019. (Photographs showing the progress is
attached as Annexure-1)

Further action has aiso been taken to prevent dust
formation by providing the water sprinkler system for !
moistening / wetting the coal. The water sprinkling system !
has been instalied aiong the coal stock pile with two row |
system of 16 nozzles in each row as per design covering
the stock pile.(Photograph of water sprinklers is attached
herewith as Annexure-2)

R S e R

02.

+ Coal was not covered in
: the coal storage area by
P unit.

é, e ". i

Coal stack yard shed

L]

gy gyl
SRt

The coal stockyard shed has been designed to cover the !
coal stockyard and yard equipment — Stacker / reclaimer.
At present the shed is under construction stage. Since we |
have commissioned only one stream and our inventory of [
coal at inis stage is being kept at minimal level. Til! shed
is covered with roof and side cladding, It is being ensured !
that coal stock remains temporarily covered with tarpaulin. .

rage 1 of

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)

Fhone : 0512-2221201, 202-203, 204-205 « Fax No. : 0512-2221229-30  E-mail : info@gharidetergent.com
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+  EVOLUTION {5 CONSTANT

N ~_ RSPLLIMITED

Ahmedabad Office : C-1/C-2, 3™ Fioor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Sateilite, Ahmedabad - 380015
' _ Tel- 079 - 29701607, 20701608, Fax No.- 079 - 29701606 » E-mail - projectamd@rspl.nelin . =

Further”you would appreciate that we have chosen the world’s best available technology for

_design, engineering, erection and commissioning of our Soda Ash Plant. The basic engineering of —
our plant is from NIOCHIIM, Ukraine and defailed engineering has been done by JACOBS. The
structures, installations and all other statutory compliance related equipment’s specifically
environment /de-dusting/dust suppression etc.have been installed and being commissioned under
the supervision of JACOBS Engineering.

We are in constant procedure of making the control measures fully functional and operationa! and
hence we would now request your good office to give us 4 -6 weeks' time to achieve the desired
norms/standards. :

Thanking You.

Yours faithfully,
For RSPL LIMITED

\

9

Encl.: as above

Page 2 of

Regd. Office : 119-1 Z1(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
- Fhone : 0512-2221201, 202-203, 204-205 » Fax No. : 0512-2221229-30 @ E-mail ; info@gharidetergent.com
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e A ;o RSPL LIMITED

Ahmedabad Office : C-1/ C-2, 3" Floor, Safal Profitaire, Corporate Road, Near Prahlad Nagar Garden, Satellite, Ahmedabad - 380015.
™ __Tel- 079 - 29701607, 29701608, Fax No.- 079 - 29701606 » E-mail : projectamd@rspl.net.in

7 W_,,s«"“f:’i___]

= % - = & - Annexure-1

Dust extraction system ihst_alled and opera'tional in Secondary
Crusher area:

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Fhone: 0512-2221201, 202-203, 204-205 « Fax No. : 0512-2221229-30  E-mail : info@gharidstergent.com
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Ahmedabad Office : C-1/C-2, 3™ Fioor, Safal Profitaire, Corporate Road, Near Prahiad Nagar Garden, Satellite, Ahmedabad - 380015
S ' . Tel-079-29701607, 29701608, Fax No.-079 - 28701606 » E-mail : projectamd@rspl.net.in

Photograph showing progress of dust extrat_:tiion'systemin primary
screen crusher house

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P.)
Fhone : 0512-2221201, 202-203, 204-205 » Fax No. : 0512-2221229-30 ¢ E-mail ; info@gharidetergent.com
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Ahmedabad Office : C-1/C-2, 3" Floor, Safal Profitaire, Corporate Road, Near Prahiad Nagar Garden, Satelite, Ahmedabad - 380078
: _ Tel - 079 - 29701607, 29701608, Fax No.- 079 - 20701606 » E-mail : projectamd@rsplnetin

Photographs sﬁ;)wing progress of dust extraction system-in coal
day bin secondary and tertiary screen house | |

Regd. Office :119-1 21(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.RP)
Fhone : 0512-2221201, 202-203, 204-205 « -Fax No. : 0512-2221229-30 © E-mail : info@gharidetergent.com
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- EVOLUTION 1§ CORSTAHT

'J15111UP1988 PLCO0S771 o RSP L L I MI T E D

Ahmedabad Office : C-1/C-2, 3™ Floor, Safal Pfoﬁiaire, Corporate Road, Near Prahlad Nagar Garden, Satgjli - Q{}OTS.
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- Water sprinkling activity in coal yard: : -

Regd. Office : 119-121 (Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.R)
Fhone : 0512-2221201, 202-203, 204-205 » Fax No. : 0512-2221228-30 « E-muil : info@sghss+Istergent.com
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saias e Gujarat Pollutmn Contml Board
- ‘Regional Ofﬁce-Jamnagar

-~ =7 . Inspection Report Afﬁ@ oty A Ty A 2' ¥

e i i . 4 - = wn?x me.ﬁ&!f:

(N

| Place Visited:- - [RSPL limited (ID-43851), - - = e

) 237/p3, 242/pl, 243,245, 247/p1, 251/p3, 256 etc.
Near NH-8E, Kurunga — 361335
Ta and Dist: Devbhumki Dwarka. s

Reference:- Chemical and foul odor containing wastewater d1scharged on land of
complainer by M/s. RSPL between 22:00 Hrs 16/06/2024 to 06:00 Hrs
17/06/2024

(Complaint letter is attached herewith which is received on 20/06/2024)

Date and time of Visit:- | Date: 21/06/2024, 11:00 hrs & onwards.

Person Contacted:- 1) Shree Balubha Pabubha Ker (Complainer)

2) M. Sunil Buddh (Plant Head)

Observation:-

With reference to above mentioned complaint we, the under sign visited the above

mentioned places and the observation are as follow:-

> First of all, Complainer Shree Balubha Pabubha Ker is contacted on his mobile number 9898542841
and met him near his land located at sr. no. 540, 606 and 629 at Kurunga, Devbhumi Dwarka. He
informed that Chemical and foul odor containing wastewater discharged on his land by M/s. RSPL
between 22:00 Hrs 16/06/2024 to 06:00 Hrs 17/06/2024. He also added that wastewater coming from
~ open wastewater conveying canal of industry and from other internal plants of industry to his land.
First of all, Sr. NO. 540 is visited with Shree Balubha Pabubha Ker. During visit no any wastewater
discharge is observed on land of Mr Balubha Pabubha Ker. During visit blackish and salty wet layer
of soil is observed on sr. no. 540 and soil sample is collected for analysis purpose. Details are as per |
data sheet. During visit following water samples are collected from Sr. No. 540 for analysis purpose
and details are as per datasheet (1) water sample collected from open kachha pit of s.no. 540 nr. open
well (2) open well water sample collected from s.n0.540.

Then after Sr. No. 606 is visited with Mr Balubha Pabubha Ker. During visit no any wastewater
discharge is observed on land 6f Mr Balubha Pabubha Ker. During visit whitish salty wet layer of soil
is observed on sr. no. 606 and soil sample is collected for analysis purpose. Details are as per data
sheet. During visit following water sample is collected from Sr. No. 606 for analysis purpose and
details are as per datasheet (1) open well water sample collected from s.n0.606.

Then after Sr. No. 629 is visited with Mr Balubha Pabubha Ker. The said land is observed without
any agricultural activity, however naturally grown dry grasses have covered its major part and at
remaining portion of the land top soil has developed salty/whitish layer and soil sample is collected
for analysis purpose. Details are as per data sheet.

Unit has provided CCTV to capture footage of Sr. No. 540 & 606. For the verification of the
complaint, regarding wastewater discharge in land of complainer sr. no. 540, 606. Monitoring team
has verified data of CCTV installed from available CCTV Footage. As per data, rain is observed on
date 17/06/2024 @05:30 AM morning and no any wastewater discharge is observed from industry to
complainer’s land. Unit has constructed water retaining and storm water drain in periphery of sr.no.
540 & 606. Photographs attached of before raining, during raining and after raining.

As perearlier reports black and salty layer observed on sr no 540 and whitish salty layer observed on
st no 606 which is under remediation procedure as perhigh court order in matter SCA 6970 of 2023.

Page 1 of5
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- This layer is mixed with rain water which might results into blackish and salty wet layer of soil imfst..

1o 540 and salty whitish wet layer of soil on stno 606. As only-wet soil observed on land of complainer
and no any water-logging is-observed; no any water sample collected from sr no 540 &606 and 629
other-than water and soil safples mentioned above. - A s ?

~ | » Thenafter unit is visited.-This unif is engaged-in prodiction of (1) Soda Ash (Light Seda Ash)=46550

—~ MT/M; (2) Steam (3 no of CFBC Boiler) =450 TPH, (3) Power= 50 MW (4) Power generation by

{-- ~Emergency D.G. Set =6 MW. Unit hasapplied for CCA which is under process. Effluent generated
from Soda Ash Plant is mixed with cooled water and treated with diluted sea water along with acid
dosing system for neutralization at mixing pond: One water samiple collected from open channel after
mixing pond in presence of complainer and industry representatives for analysis purpose and details
are as per datasheet. After neutralization, treated/Diluted effluent is transferred through a concrete
open canal to the retention pond. During visit discharge of effluent into sea is observed going on and
one water sample collected from final discharge line of unit and details are as per data sheet. During
visit OCEMS reading are as follows: pH —7.85, TSS- 329.1 mg/l, NH3N — 0.00 mg/l, Flow-23498 |
m3/hr.

> As per complain, complainer mentioned wastewater discharge from open canal to his land. At the time
of inspection no any discharge traces are observed from open canal to complainer’s land and also not
verified as per CCTV footage installed at sr no 540 &606. However during visit unit is instructed that
unit shall have to provide 24x7 CCTV surveillance (with atleast 15 day recording storage) system at
open channel starting from mixing pond to effluent guard pond.

> This unit is engaged in production of Soda ash which required following main raw materials such as
Salt, Lime stone, ammonia etc. and fuel like Coal, coke, lignite etc. For this raw material and fuel unit
has provided different storage facilities hence unit is instructed to provide raw material, product, and
fuel storage quantity in premises and also submit details of storage facility with necessary
specification. .

> Point wise verification observations are as follows of instructions given to unit on during visit dated:

22/04/2024.

(1) During visit it is observed that unit has stopped sea water dilution in final discharge line before
OCEMS and also remove connection of pipeline and provide blind on both sides of the pipeline.
(Photographs attached)

(2) Unit has provided industrial wastewater generation and fresh sea water dilution details to the board
which is also uploaded in online XGN in extra document tag.

(3) Unit has submitted calibration certificate of installed OCEMS with stack and outlet to the board,
which is also uploaded in online XGN in extra document tag.

> Necessary following written instructions are issued at the time of visit.
(1) Unit shall have to provide 24x7 CCTV surveillance (with atleast 15 day recording storage) system
at open channel starting from mixing pond to effluent guard pond.
(2) Provide raw material, product, and fuel storage quantity in premises and also submit details of
storage facility with necessary specification.

As per complain, There are three survey numbers mentioned on which pollution occurred i.e. Sr. No. 540,
606 and 629 out of which High court matter SCA 6970 of 2023 is going on for survey no 540 & 606
hence if you agree we may put this case into compensation committee of district Devbhoomi Dwarka for
srno 629 as during visit it is observed that naturally grown dry grasses have covered its major part and at
remaining portion of the land top soil has developed salty/whitish layer.

Visited by:-
\ “.r'*’ v Lot
P> ) o P KScin

(CH Chauhan)  (JMJadav) _ (HK Shah)

AEE AEE SO
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SN "Sr No 606 Before Raining

| -
D28 Mow 845298

Sr No 606 After Raining
fods Fnmick o Yoe Sy Tocke Vi
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pipeline anﬂ rov:de blind

Stopped sea water dilution in final dlscharge line before OCEMS and also remove connectlon 01 1 2.14

e,

1
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> s | RSPL LIMITED
Ahmedabad Office : C-1/C-2, 3" Figor, Safal Profitaire, Corporste Road, Near Prahlad Nagar Garden, Satelite, Aimedabad - 380015

Tet - 079 - 28701607, 20701808, Fax No.- 079 - 23701606 » E-mail : projectamd@rsplnetin

repucconvKaEnv-soacazazszs ANNEXURE A’-‘- DateiES. 082024 -

. The Regional Offidsr, L : g z
—  _ Gujarst Poliution Control Board, ' a

— _Jamnagar =

‘ Sub.: GPCR site visit dated 21.08.2024 2t RSPL Sods Ash Plant near Village Kuranga, Dist, Devbhumi
Dwarka (GPCB KGN 1D:43881) +

Hespacisd 20,

Please find below our replylcomplianca stalus w.r.t, the inspection remarks pointed out by SPCB Officisis
on 21.08.2024.

- 1. | Unit shail have to provide 24x7 CCTV | Noted.

; | survelliance (with atiesst 15 days |

i | recording  storage) systam &l open | As direciad, CCTVY surveiliance system will be instatied and
| channel starting from miking pond o | wa will inform after completion of the same.

_ | affluent guard pond. J _ -

- 2. | Provide details of raw materlal, product | The datalls are attached herawith ss Annexure-i.

| andl fuel storage quanilty in premises |

and also submit detalls of storage |

| facility with nscessary specification. |

. T

Thanking You,
Yours faithfully, . :
For RSPL LIMITED/ <>~ 2+1, N o
dfse s f
P Y ({14 LN
AN
Authorized Signato ?ox,a \:‘ C)"-'“ @-""Ag
A% 2P @t Ll
Enol.: asabove Sl af 7
| o %‘gp:"iﬁ
\/%mf to: The Unit Head %@é&*"
Gujarat Poliution Controf Board A
Gandninagar ~ 382 010

Regd, Office : 118-121(Part), Block P & T, Fazal Ganj, Kalp! Road, Kanpur - 208 012 (U.P)
Phone - 0512-2221201, 202-203, 204-205 » Fax No.: 0512-2221229-30 ¢ E-mafi . info@gharidatergent.com
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Lol 7 4

ey

RE A23

Data as per Gam Namuno No. 12, Dt. 29-03-2023, 15-05-

2023, 26-06-2024, 10-09-2024 & 10-01-2025

Balubha Pabubha Ker

1 2019-2020 | Groundnut - Groundnut
2 2020-2021 Groundnut Groundnut
3 2021-2022 Juvar Juvar
4 2022-2023
5 2023-2024 s -—-
6 2024-2025
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(UHled et Al o, 2%05 dl15/08/209U)

Sletell WLAELRLelL olli (Widl ololR): = . =
HLEL Ad%w) (¢co) TYFEQ C:}p*{ S*JPPUED
GUEEL UGell (¢c0)

dajell AHel HBls (¢ceo)

- wsell [@Qatdl:
ad Hluu Ulsej elly Wsell @tz | Rlaugel dlld uA | gall Weltelt AA
& R, AL R80) bt e ETELE
201¢-2020 [wilg Haugoll L-U3-0¢ gl Welloll/Ao et
2020-2021 |udls Hagoll L-OU-RR [-=-/Ae?L At
R0R-R022  [--- HIRA otell.|---

. DS REVENUE DEPARTMENT
E GOVERNMENT OF GUJARAT
Date: 29-03-2023 16:30:46 IST
E MAMLATDAR OFFICE, OKHAMANDAL :

5270123030327543

Ao : A2l YAoU-Qsllot Fosi, oot AU AuRlell ot5e1/ Chargable Copy i3 3. W.00/- (3Ulait Ui Yzu).
Page 1 of 1
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VILLAGE FORM NO. 12 ’

Block / Survey | 540 Mouje : Kurunga
No
Total Area ; 1-05-22 Taluka: | Dwarka
District : Devbhumi Dwarka
Old Block/S.No. | 297 Promulgation Note No. 2406,

dt. 16/07/2015)

Name (Account No. ) of present Khatedar —

Madha Saviji (890)
Balubha Pabubha (890)
Ghelubha Rambha Manek (890)

Details of Crop

Year Season Name of Area of Source of Trees | Remarks.
Crop crop irigation & object | Own/
Ha.-are-sq. of irrigation Govt.
m.
2019-2020 Kharif Groundnut 1-53-78 | Own Well / other -
mode
2020-2021 Kharif Groundnut 1-05-22 | —/ other mode -
2021-2022 - - No information available

Digitally signed by

DS, REVENUE DEPARTMENT,

GOVERNMENT OF GUJARAT

Date : 29-03-2023 16:30:46 IST

MAMLATDAR OFFICE, OKHAMANDAL

Courtesy : National Information Science Centre, Gujarat State
Chargeable Copy Rs. 5/- (Rs. five only)
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2021-2022 |udls ofellR L-0U-RR [l /21e2t dlct
2022-2023 [--- - R atell.[--- -
R023-202% |- WEA el |---

~ 5270124091040416

Dlgrla!ty signed by:
DS REVENUE DEPARTMENT 9

: : GOVERNMENT OF GUJARAT @§

5 Date 10-09-2024 11:42:16 IST

. MAMLATDAR OFFICE, OKHAMANDAL

Aol = Al2l YAst-[Astiot Fosi, o2l A% Elut@,tc{l si5Gl/ Chargable Copy i3 3. 4.00/- (3ulall Ui yRU).

Page 1 of 1



- ' VILLAGE FORM NO. 12

Block / Survey | 540 Mouje : Kurunga
No
Total Area ; 1-05-22 Taluka : Dwarka
District : Devbhumi Dwarka
Old Block/S.No. | 297 Promulgation Note No. 2406,
dt. 16/07/2015)

Name (Account No. ) of present Khatedar —

Madha Saviji (890)
Balubha Pabubha (890)
Ghelubha Rambha Manek (890)

Details of Crop

Year Season Name of Area of Source of Trees | Remarks.
Crop crop irrigation & object | Own/
Ha.-are-sq. of irrigation Govt.
m.
2021-2022 Kharif Groundnut 1-05-22 | — / other mode -
2022-2023 C - No information available
2023-2024 = # No information available

Digitally signed by
DS, REVENUE DEPARTMENT,
GOVERNMENT OF GUJARAT
Date : 10-09-2024 11:42:16 IST

MAMLATDAR OFFICE, OKHAMANDAL

Courtesy : National Information Science Centre, Gujarat State

Chargeable Copy Rs. 5/- (Rs. five only)
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. DS REVENUE DEPARTMENT 9
 GOVERNMENT OF GUJARAT
. Date: 10-01-2025 11:34:41 IST

5270125010050319 . MAMLATDAR OFFICE, ‘OKHAMANDAL

Alogeal : 0l YAst-LRstiat Bos, oAt A2 AGlell =56t/ Chargable Copy i3 3. 4.00/- (3ulal Wit Yau).
Page 1 of 1
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- VILLAGE FORMNO. 12 - -

Block / Survey | 540 Mouje : Kurunga
No
Total Area ; 1-05-22 Taluka : Dwarka
District: | Devbhumi Dwarka
Old Block/S.No. | 297 Promulgation Note No. 2406,
dt. 16/07/2015)

Name (Account No. ) of present Khatedar —

Madha Saviji (890)
Balubha Pabubha (890)
Ghelubha Rambha Manek (890)

Details of Crop

Year Season Name of Area of Source of Trees Remarks,
Crop crop irrigation & object | Own/
Ha.-are-sq. of irrigation Govt.
m.
2021-2022 Kharif Juwar 1-05-22 — / other mode z
2022-2023 - - No information available
2023-2024 - = No information available

Digitally signed by
DS, REVENUE DEPARTMENT,
GOVERNMENT OF GUJARAT
Date : 10-01-2025 11:34:41IST
MAMLATDAR OFFICE, OKHAMANDAL

Courtesy : National Information Science Centre, Gujarat State
Chargeable Copy Rs. 5/- (Rs. five only)
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: Drgltaity- ;lénad by
* DS REVENUE DEPARTMENT
 GOVERNMENT OF GUJARAT

5270123030327544

Dala 29-03-2023 16:30:33 IST

MAMLATD&FI OFFICE, OKHAMANDAL

Alogel : AR YAoll-[Asliot Fosi, st A¥U

Qgle{l st5¢t/ Chargable Copy i3 3. 4.00/- (FUlall Ul YR).
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VILLAGE FORM'NO. 12

Block / Survey | 606 Mouje : Kurunga
No
Total Area ; 1-86-59 Taluka: | Dwarka
District: | Devbhumi Dwarka
Old Block/S.No. | 328/Paiki 1 | Promulgation Note No. 2406,

dt. 16/07/2015)

Name (Account No. ) of present Khatedar —

Jalubha Karshanbha (892)
Balubha Pabubha (892)
Merubha Balubha (892)

Details of Crop

Year Season Name of Area of Source of Trees | Remarks.
Crop crop irrigation & object | Own/
Ha.-are-sq. of irrigation Govt.
m.
2019-2020 Kharif Groundnut 1-86-59 No source / -
other mode
2020-2021 Kharif Groundnut 1-86-59 | -—/ other mode -
2021-2022 - -

No information available

Digitally signed by
DS, REVENUE DEPARTMENT,
GOVERNMENT OF GUJARAT
Date : 29-03-2023 16:30:33 IST

MAMLATDAR OFFICE, OKHAMANDAL

———

Courtesy : National Information Science Centre, Gujarat State
Chargeable Copy Rs. 5/- (Rs. five only
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: DS REVENUE DEPARTMENT 9
1 GOVERNMENT OF GUJARAT @ i
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VILLAGE FORM NO. 12 -

Block / Survey | 606 Mouje : Kurunga
No
Total Area ; 1-86-59 Taluka: | Dwarka
District: | Devbhumi Dwarka
Old Block/S.No. | 328/Paiki 1 | Promulgation Note No. 24086,

dt. 16/07/2015)

Name (Account No. ) of present Khatedar —

Jalubha Karshanbha (892)
Balubha Pabubha (892)
Merubha Balubha (892)

Details of Crop

Year

Season

Name of Area of Source of Trees | Remarks.
Crop crop irrigation & object | Own/
Ha.-are-sq. of irrigation Govt.
m.
2021-2022 Kharif Juwar 1-86-59 No source / =
other mode

2022-2023 - . No information available
2023-2024 - -

No information available

Digitally signed by

DS, REVENUE DEPARTMENT,

GOVERNMENT OF GUJARAT
Date : 10-09-2024 11:42:47 IST
MAMLATDAR OFFICE, OKHAMANDAL

Courtesy : National Information Science Centre, Gujarat State
Chargeable Copy Rs. 5/- (Rs. five only
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_ - VILLAGE FORMNO. 12 -

Block / Survey | 606 Mouje : Kurunga
No
Total Area ; 1-86-59 Taluka : Dwarka
District : Devbhumi Dwarka

Old Block/S.No. | 328/Paiki 1 | Promulgation Note No. 2406,
dt. 16/07/2015)

Name (Account No. ) of present Khatedar —

Jalubha Karshanbha (892)
Balubha Pabubha (892)
Merubha Balubha (892)

Details of Crop

Year Season Name of Area of Source of Trees Remarks.
Crop crop irrigation & object | Own/
Ha.-are-sq. of irrigation Govt.
m.
2021-2022 Kharif Juwar 1-86-59 No source / -
other mode
2022-2023 - = No information available
2023-2024 & - No information available

Digitally signed by

GOVERNMENT OF GUJARAT
Date : 10-01-2025 11:35:06 IST

DS, REVENUE DEPARTMENT,

MAMLATDAR OFFICE, OKHAMANDAL

Courtesy : National Information Science Centre, Gujarat State

Chargeable Copy Rs. 5/- (Rs. five only
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GUJARAT POLLUTION CONTROL BOARD
REGIONAL OFFICE,
Sardar Patel Bhavan, Rameshwarnagar, Jamnagar-361008
Phone : (0288) 2752366 Email: ro-gpcb-
jmn@gujarat.gov.in

INSTRUCTIONS FOR ENTERING FOR INSPECTION
(NOTICE)

Under the powers vested in me under Section-23 of
Water Act, 1974, Section -24 of Air Act, 1QSi and
Section-10 of Environment (Protection) Act, 1986, the
undersigned has the powers to enter into your premises
and examine by taking help of any person as may be

found necessary for the following purposes -

(1) For implementation of the functions of the State

Board/Central Government entrusted to us;

(2) For the purpose of deciding as to how the
functions are to be performed, if any or whether the
compliance of any notice, order under this Act or the

provisions of the authority letters is made or not.
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(3) For the purpose of inspection of any equipment,
industrial plant, record, register, document or any
other important things and its testing or to carry out
search of any place where or there is any reason to
believe that any offence is committed or is likely to
be committed as per the rules framed under this Act
and the undersigned shall enter to take possession of
such equipment, industrial plant, record, register,
document or any other important things when there
is reason to believe that there is evidence of any
such punishable offence under the rules under this

Act at the time mentioned below:

Time for entering the Industry/Factory : In the morning
at 12:30 on 28/12/18. The following persons are with the

undersigned for assistance :
1. B. B. Vasara, - AEE

Signature :Sd/- Illegible
Name of Officer : P. S. Dave
Designation : S.0.



1600

To,

M/s. RSPL Ltd.,

At Kuranga, Tal. Dwarka,
Dist. Dev-bhumi Dwarka

Two copies received.

Sign. of Receiver of this Notice
Sd/-
(T. Trivedi)
Trushar Trivedi
Ass. Manager
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GUJARAT POLLUTION CONTROL BOARD
REGIONAL OFFICE,
Sardar Patel Bhavan, Rameshwarnagar, Jamnagar-361008
Phone : (0288) 2752366 Email: ro-gpch-
jmn@gujarat.gov.in

The officers of the Gujarat Pollution Control Board had
visited your Unit today under the different environmental
rules of the State. Pursuant to the observations made,
information/documents provided by you during the visit of
your unit, as per the provisions of the environmental
rules, you are hereby given the following instructions and
you should submit the compliance report of the same
within one (1) week from the date of receipt of these
instructions to the Head Office of Gujarat Pollution Control
Board, Paryavaran Bhavan, Sector 10-A, Gandhinagar
under intimation to this office, as also be uploaded in your

PCB-ID on the website of the Board

WWW.gpcbxgn.gujarat.gov.in., failing which presuming

that you have nothing to submit in this regard, further
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action against your Unit under the provisions of this

Act/Rules, will be taken:

(1) The water logging in and around S. No. 540
(private ownership) situated in the middle of the
premises of the Plant should be immediately

removed.

(2) The water logging in the plant premises near S.
No. 606 (private ownership) besides the Plant sould

be immediately removed.

10,

RSPL. Ltd.,

At : Kuranga,Tal.Dwarka
Dist. Devbhumi Dwarka

Orders received Name of Officer visited
Signature : Sd/- Signature : Sd/-
Name : Trushar Trivedi Name : P.S.Dave
Design. :Asstt. Manager Design.: SO

Date : 28/11/18 Date : 28/11/18
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Ahmedabad Cffice \./-4 1C-2, 3“’ Fiaor Safal Profitaire, Co.pcra ] Road Near Pranaci Nagar Garden, Satellite, Ahmedabad - 380015
Tel - 078 - 28701607, 29701608, Fax No.- 079 - 28701606 = E-mail : projectamd@rspl.netin

RSPL/CCGAKG/ENV-004/114/2018-19 ' ' _ Date: 03-12.2018

The Regional Officer,
Gujarat Pollution Control! Board,
Jamnagar

Sub.: GPCE site visit dated 28.11.2018
Dear Sir, -

This refers to the site visit carried out by officials of GPCB, Jamnagar dated 28.11.2018 for
Survey No. 540 and area near Survey No. 606 at RSPL Project site located at Village Kuranga,
District Devbhumi Dwarka.

In this context we wish to inform you as under:

1. The land owner of Survey No. 540 has excavated a trench within his plot area may be to
collect rain water, as a result of which the run-off rain water got collected in the
excavated trench. Further we also like to inform you that the aforesaid agriculture land is
being used for commercial purpose. Some shops are being operated within the plot
area. Wastewater and solid waste generated by the shops is also getting collected in the
trench.

However, we have deployed our pumps for dewatering the french. (Photographs
attached as Annexure-l).

2. The land near Survey No. 606 belongs to RSPL Limited. We have dewatered our plot
area as per directives. (Photographs attached herewith as Annexure-li).

Hope our above actions are satisfactory as per your direction.

Thanking you,

Yours faithfully,
For RSPL LIMITED

Authorizedéignato ry

Encl.: As above

Regd fofce - 119- 121(Part), B]ock P &T, Fazal Ganj, Kaipi Road, Kanpur - 208 012 (U.P.)
Fhone : 0512-2221201, 202-203, 204-205 & Fax No.:0512-2221229-30 @ E-mail: info@gharidetergent.com
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CIN-U15111UP1988 PLCOOITT

611 RS |
RSPL LIMITED

Anpdabad Office ; C-1

1G-2, 3" Fioor, Saii Profiare, Corporats Rosd, Near Pral Satellie, Anmedabad - 380015
Tel - 676 - 20701607, 29?*&150&_ ! rahlad Nagar Garden, Satelliie, Ahmedabad - 350015

RSPUCGGHKIENV&D&!OQ?IEO%-ZS

__ The Unit Head
Gujarat Peliution Control Board,

AN

Gandhinagar, Gujarat =

Fax No.- 075 - 26701608 ¢ E-mail : projectamd@rspl.netin

NEXURE N2b -

Date: 15.07.2024

- Sub.: Status of work w.r.t NOD dated 23.11.2022 & implementation of recommendations of Schedule-1

- Ref.:

Auditor (DDU, Nadiad) w.r.t Soda Ash Plant of RSPL Limited located at Village Kuranga, Disirict

Devbhumi Dwarka, Gujarat (GPCB 1D: 43851).

1. Notice issued by the GPCB vide outward no.781155 dated 12.01.2024.

2. Our letter RSPLICCG/VKG/ENV-004/2023-24, dated 15.01.2024 regarding status of work.
3. Our reply vide letter RSPL/ICCG/IK/ENV-004/085/2023-24, dated 24.01.2024

4. Our letter RSPL/CCG/NK/ENV-004/088/2023-24, dated 16.02.2024 regarding status of work.
5. Our letter RSPLICCG/K/ENV-004/109/2023-24, dated 12.03.2024 regarding status of work.

- Respected Madam,

With reference to above, please find below the Current status of compliance regarding the Notice of Direction
(NOD) 23.11.2022 issued by the Board & implementation of recommendations of Schedule-1 Auditor (DDU,

Nadiad)

S. Directions Current Status of Compliance / Remarks
No. ;
A To provide 24*7 CCTV surveillance systems | Complied.

with at least 15 day recording storage at the
common boundary of industry and survey
no.540 & 606 to avail evidences for any
release of contamination /

pollutant from the industry in future.

As directed 24*7 CCTV surveillance system with at least
15 days recording storage have been installed at the
common boundary survey no.540 & 606 within the plant
premises CCTV has been installed. The same was
intimated to GPCB vide our letter dated 07.12.2022 &
also verified during the visit of GPCB team on
08.12.2023.

To remove salt confaining top soil layer from
the survey no.540 & 606 under the
supervision of District  Agricultural
Department or its authorised expert institute/
officer or Schedule- auditor.

Under progress as per directions of Hon'ble Gujarat
High Court.

To construct water retaining wall at the
common boundary of industry and survey
no.540 & 606 to prevent water seepages/
leakages/overflow from the industry even
during unforeseen sltuation under the
supervision of authorised expert institute/
officer in Civil Engineering field.

‘Complied.

Peripheral drain with retaining wall of required surface
gradient surrounding the Survey No 540 & 606 at the
common boundary has been completed. The
completion status along with drawings was submitted to
the Board vide our leiter dated 12.03.2024. The
completion certificate by Schedule -1 Auditor is attached
as Annexure-1.

if required surface gradient towards survey
n0.540 & 606 to be changed at appropriate
location or a trench at the boundary of the
premises within premises to be provided in
order to divert surface runoff required
precautionary measures for future release of
water/ waste water from the industry leading

Complied.

Peripheral drain with retaining wall of required surface
gradient surrounding the Survey No 540 & 606 at the
common boundary has been completed. The
completion status along with drawings was submitted fo
the Board vide our letter dated 12.03.2024. The

to survey no.540 & 606 etc. completion cert] Schedule -1 Auditor is attached
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To submit study, report geo=hydroiogy report
including drainage pattern above/ below soil,

with actual reason of high salinity in the-wells
at survey no.540 & 606 & conform the
salinity is” inherent due to their location

| nearby ssacoast and not due to activities of

your plant.

Complied.

Hydrogesiogical study report conducted by Mis Hydro.
Geo Survey Consultants, Jodhpur_with reasons of
salinity in survey. no 540 & 606 has been slready
annexed with the submitted ESA study report, report
submitted vide our letter dated, 15.04.2023.

To submit short term and long-term action
plan with reasonable timeline for the above.

Complied.

The short term and long-term action with time line has
been submitted to the Board vide our letter dated
28.12.2022.

in addition to above, Coal handling guidelines are being followed with and coal is stored in a covered shed
(dimensions: 420 m X120 m X 32 m). Further system like ESP & stack design is done in a scientific manner.
To prevent any dust formation the industry has installed water sprinkler system along the coal stock pile and
for misting the coal. Dry fogs system has been provided at truck tippler(unioading) point. Water sprinkfing on
roads and regular cleaning is being carried out to minimize dust poliution.

Further, after the recommendation of Phase-l study construction of internal pucca road (6.09 km) has already
been completed and the lining of storm water drains (2.609 km) has already besn completed and status of the
same was also submitted vide letter dated 12.03.2024.

Aforesaid is without prejudice to our rights as available in law.

This is for your information and record please.

Thanking You.

Yours faithfully,
For RSPL LIMITED

4
A%

Authorized Signatory

Encl.: as above

py to: The Regional officer

Gujarat Pollution Control Board
Jamnagar — Gujarat

Regd. Office : 119-121({Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 @12 (U P}

Phone : 0512-2221201, 202-203, 204-205 ® Fax MNo.:0512-2221228-30 ¢ E-mail : info@gharidetery




This is to certify that RSPL Ltd,, Soda Ash Plant, Kuranga Village, Devbhumi Dwarka

TO WHOMSOEVER IT MAY. CONCERN e

T = = = S

District, Gujarat has successfully completed the construction of Peripheral drain with

retaining wall of required surface gradient surrounding Survey No. 540 & 606,

Project Name:

Lozation:

Compiletion Date:

Thanking vou,

Yours Sincerely,

( ﬁordinah}r,

Environmental Site Assessment Phase 1] study at RSPL
Lid.

> RSPL 1, Soda Ash Plant, Kuranga Village, Devbhumi
Dwarka District.

29th February, 2024

Environmental Consuliancy Cell

Date: 02-07-2024

Dharmsinh Desai University

College Road, Nadiad - 387 001, India. Ph: 91 0268 2520502 Fax : 91 0268 2520501 Website : www.ddu.ac.in
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Date: 15.01.2025

RSPLICCG/IK/ENV-004/082/2024-25 N

The Unit Head -

Gujarat Pollution Control Board, =

Gandhinagar, Gujarat [EOERT 3 ‘

i i Gandhinagar-382010 )

Sub.: Request for Revocation against the Closure Direction under Section 33-A of the Water (Prevention
and Control of Pollution) Act-1974 and Section 31-A of the Air (Prevention and Control of Pollution)
Act-1981 as amended from time to time to Soda Ash Plant of RSPL Limited located at Village Kuranga,
District Devbhumi Dwarka, Gujarat (GPCB ID: 43851).

SR L‘E‘-':Tlg

Ref.. 1. Closure direction issued by the GPCB vide outward no.781155 dated 12.01.2024.

2. Our reply vide letter RSPL/CCG/IK/ENV-004/085/2023-24, dated 24.01.2024

3. Our letter RSPL/CCGI/IK/IENV-004/098/2023-24, dated 16.02.2024 regarding status of work.
4. Our letter RSPL/ICCG/IK/ENV-004/109/2023-24, dated 12.03.2024 regarding status of work.

5. Our letter RSPL/ICCG/IKIENV-004/27/2024-25, dated 15.07.2024 regarding status of work.
Respected Madam,

With reference to above, please find below the Current status of compliance regarding the Notice of Direction (NOD)
23.11.2022 issued by the Board & implementation of recommendations of Schedule-1 Auditor (DDU, Nadiad).

S.

No.

Directions

Current Status of Compliance / Remarks

A

To provide 24*7 CCTV surveillance
systems with at least 15 day recording
storage at the common boundary of
industry and survey no.540 & 606 to avail
evidences for any release of contamination
/ pollutant from the industry in future.

Complied.

As directed 24*7 CCTV surveillance system with at least 15
days recording storage have been installed at the common
boundary survey no.540 & 606 within the plant premises
CCTV has been installed. The same was intimated to GPCB
vide our letter dated 07.12.2022 & also verified during the visit
of GPCB team on 08.12.2023.

To remove salt containing top soil layer
from the survey no.540 & 606 under the
supervision  of District  Agricultural
Department or its authorised expert
institute/ officer or Schedule-| auditor.

Under progress as per directions of Hon’ble Gujarat High
Court.

To construct water retaining wall at the
common boundary of industry and survey
no.540 & 606 to prevent water seepages/
leakages/overflow from the industry even
during unforeseen situation under the
supervision of authorised expert institute/
officer in Civil Engineering field.

Complied.

Peripheral drain with retaining wall of required surface gradient
surrounding the Survey No 540 & 606 at the common
boundary has been completed. The completion status along
with drawings was submitted to the Board vide our letter dated
12.03.2024. The completion certificate by Schedule -1 Auditor
is attached as Annexure-1.

If required surface gradient towards survey
n0.540 & 606 to be changed at appropriate
location or a trench at the boundary of the
premises within premises to be provided in
order to divert surface runoff required
precautionary measures for future release
of water/ waste water from the industry
leading to survey no.540 & 606 etc.

Complied.

Peripheral drain with retaining wall of required surface gradient
surrounding the Survey No 540 & 606 at the common
boundary has been completed. The completion status along
with drawings was submitted to the Board vide our letter dated
12.03.2024. The completion certificate by Schedule -1 Auditor
is attached as Annexure-1.

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Phone : 0512-2221201, 202-203, 204-205 ¢ Fax No. : 0512-2221229-30 ® E-mail : info@gharidetergent.com
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Directions _ Current Status of Compliance / Remarks -

S.
| No. . : . = =
TE | To submit-study, repert geo-hydrology | Complied. -
- report including drainage pattern above/ - :
below soil, with actual reason of high | Hydrogeological study report conducted by M/s Hydro Geo
salinity in the wells at survey no.540 & 606 | Survey Consultants, Jodhpur with reasons of salinity in survey
& conform the salinity is inherent due to | no 540 & 606 has been already annexed with the submitted
their location nearby seacoast and not due | ESA study report, report submitted vide our letter dated.
to activities of your plant. 15.04.2023.

F To submit short term and long-term action | Complied.
plan with reasonable timeline for the above.
The short term and long-term action with time line has been
submitted to the Board vide our letter dated 28.12.2022.

In addition to above, Coal handling guidelines are being followed with and coal is stored in a covered shed
(dimensions: 420 m X 120 m X 32 m). Further system like ESP & stack design is done in a scientific manner.
To prevent any dust formation the industry has installed water sprinkler system along the coal stock pile and for
misting the coal. Dry fog system has been provided at truck tippler(unloading) point. Water sprinkling on roads and
regular cleaning is being carried out to minimize dust pollution.

Further, after the recommendation of Phase-1 study construction of internal pucca road (6.09 km) has already been
completed and the lining of storm water drains (2.609 km) has already been completed and status of the same was
also submitted vide letter dated 12.03.2024.

As directed vide closure notice dated 12.01.2024, the Bank guarantee (Guarantee Number: 0534624BG0000008
dated 24.01.2024) of amount of Rs 61,84,720 /- {Rs. Sixty-One Lac Eighty-Four Thousand Seven Hundred Twenty-
only} (10 % of the estimated cost) had already been submitted-along with time bound action plan.

The directions given in NOD dated 22.11.2022 are all complied with, except the soil replenishment job in Survey No
540, 540/p1 & 606, which is being now undertaken by GPCB as per directions of Hon’ble High Court Order dated
27.03.2024 in SCA no. 6970 of 2023. The estimated amount of Rs 1,57,15,000/- towards the job of soil replenishment
work to be carried out has also been deposited as directed by GPCB vide our letter dated 04.06.2024.

In view of above, we request your kind authority to withdraw closure direction under Section 33-A of the Water
(Prevention and Control of Pollution) Act-1974 and under Section 31- A of Air (Prevention and Control of Pollution)
Act 1981 as amended from time to time as we are always committed to abide by the rules and regulations & comply
with directions given by the GPCB.

The online application for closure revocation has also already been submitted on GPCB XGN portal 09.02.2024.

Aforesaid is without prejudice to our rights as available in law.

Thanking You.

Yours faithfully,
For RSPL LIMITED

LY

Authorized Signatory \;~‘ﬂ//y;’

%
o . <
"‘“‘.'-",'..';-/'—

Encl.; as above

Copy to: The Regional officer
Gujarat Pollution Control Board
Jamnagar — Gujarat

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Phone : 0512-2221201, 202-203, 204-205 e Fax No. : 0512-2221229-30 ® E-mail : info@gharidetergent.com
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= . _TO WHOMSOEVER IT MAY CONEERN"

This is to certify that RSPL Ltd., Soda Ash Plant, Kuranga Village, Devbhumi Dwarka

District, Gujarat has successfully completed the construction of Peripheral drain with

retaining wall of required surface gradient surrounding Survey No. 540 & 606.

Project Name:

Localion:

Compiletion Date:

Thanking you,

Yours Sincerely,

A \ |
Al

Environmental Site Assessment Phase II study at RSPL
Lid. >

RSPL Lid., Scda Ash Plant, Kuranga Village, Devbhumi
Dwarka District.

29th February, 2024

Environmental Consuliancy Cell

Date: 02-07-2024

Dharmsinh Desai University

College Road, Nadiad - 387 001, India. Pk : 91 0268 2520502 Fax : 91 0268 2520501 Website : www.ddu.ac.in
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-~ RSPL/CCG/IK/ENV-004/083 /2024-25 ~ .- = = -  Date: %‘6 OT2008 =
’ lf\:‘- '
g Lﬁ/ a\\?ﬁ sg’s?‘* i ¥
The Unit Head 1:.“;1/\ ‘a%‘{}y
Gujarat Pollution Control Board, ‘ & .a"i\‘“'j » 5B
3 = ‘5';‘.‘}:; ‘«‘%f\:‘a- [y %"‘QA
Gandhinagar, Gujarat ) @ﬁ\w «._u= ﬁﬁr-ﬁﬁ.f.j; ;
‘ﬁ ;..- ,g.;;} g n‘y:&%;‘v

Sub.: In regard to soil remedlation‘}‘ﬁmrk as @Pectgeﬁ“ y Hon’'ble High
court in its order dated 27.03.2024 mg@i& No.6970 of 2023 filed
by Balubha Pabubha Ker vs. State of Gujarat and Others and
panchnama 23.12.2024 during the site visit by committee

members.

Respected Madam,

1. '-I'he work of soil remediation was to be undertaken by the GPCB as per the
directions given by Hon’ble High Court of Gujarat in Spe.cial Civil Application
No. 6970 of 2023 by its order dt. 27.03.2024 and pursuant thereto, the
amount of Rs.1,57,15,000 /- towards the remediation of the soil has been
deposited with the GPCB (State Bank of India, Gandhinagar) as per the

directions of GPCB by its letter dated 29.05.2024.

2. That thereafter another order dt. 08.08.2024 was passed by Hon’ble High
Court of Gujarat which was challenged by way of SLP No. 26733 of 2024
wherein the Hon'ble Supreme Court was pleased to grant stay of further
proceedings of SCA No.6970 of. 2023 on 18.11.2024 subject to deposit of an
amount of Rs.1,50,00,000/- with the registry of the Hon’ble Court which has

been duly complied with by RSPL limited.

. 8 That on 23.12.2024 during the site visit by committee members all the

parties were present and in the presence of the Committee, the Petitioner

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (U.P)
Phone : 0512-2221201, 202-203, 204-205 ¢ Fax No. : 0512-2221229-30 » E-mail : info@gharidetergent.com
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- A . (i.e Balubha Pabubha Ker) of the said SCA N0.6970 of 2023 took an.

e - = — —

d!;jectfon'regard_ing-the work being c-orllan'ued of soil rlernedia-tion sfating that -
the proceedings of ScA No.6970 of 2023 were stayed by the Hon'ble )
Supreme Court and that therefore, no work should be carried out on the _
subject parcels of land as directed. The said stand was taken by the
Petitioner in the presence of all Committee members including the officer of

the GPCB and the concerned person of DDU, Nadiad, where after, the

Petitioner refused to sign on the report / panchnama.

4, That during the panchnama dated 23.12.2024, RSPL Ltd. has infact
suggested that the soil remediation may continue and be completed and
RSPL has no objection to continue the soil remediation work. The same has

been recorded in the panchnama dated 23.12.2024.

5. In view of above it is requested to continue the soil remediation work and

the same be completed.

6. The aforesaid submission is without prejudice to our rights and contentions
and without prejudice to our stand in the writ petition being SCA No0.6970
of 2023 as well as the Appeal pending before the Hon’ble National Green
Tribunal as well as the SLP pending before the Hon'ble Supreme Cogrt and

other proceedings in this regard.

Thanking You.

Yours faithfully,
For RSPL LIMITED

=
Authorized Signatory

Copy to: The Regiconal officer
Gujarat Pollution Control Board
Jamnagar - Gujarat

Regd. Office : 119-121(Part), Block P & T, Fazal Ganj, Kalpi Road, Kanpur - 208 012 (UP)
Phone : 0512-2221201, 202-203, 204-205  Fax No. : 0512-2221223-30 » E-mail : info@aharidatarnant rom
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ANNEXURE - A 29

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
= {Under Article 136 of the Constitution of India)

SPECIAL LEAVE PETITION (CIVIL) No. OF 2024

[From the impugned Interim judgment and order dated
08.08.2024 passed by the Hon’ble High Court of Gujarat at
» - Ahmedabad in R/Special Civil Application No. 6970 of 2023

-+ ~with Civil Application (Direction) No. 1 of 2024 in R/Special

Civil Application No. 6970 of 2023]

WITHPRAYER FOR INTERIM RELIEF

IN THE MATTER OF: -
..“RSPL Limited ...PETITIONER
VERSUS
... Balubha Pabubha Ker & Ors. _ ...RESPONDENTS
LA. NO. OF 2024

-+ Application for Permission to file Additional Documents
VOLUME-I

PAPER — BOOK

(FOR INDEX KINDLY SEE INSIDE)

ADVOCATE FOR THE PETITIONER: MR. MILIND KUMAR
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RECORD OF PROCEEDINGS

S.NO. PARTICULARS 'PAGES

10.
11.
12.
13
14,

15:

16.
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MASTER INDEX
S:No- Partlcufars of document Page no. of partto -| Remarks
e which it belongs
Part | Part Il
(Conten | Contents
ts of of file
- s 2 paper alone
= Book) '
(@) | (i) (iif) (iv) [ (v)
Court Fee ~
. ‘O/R on Limitation A A
2. | Listing Proforma AT-A2 | A1-A2
13. Cover page of paper Book A3
4. Index of Record of Proceedings Ad
D Limitation Report prepared by the AS |
: Regqistry ' -7
6. Defect List A6
7 Note Sheet NS1
=¥ 10.,.
B Synopsis & List of Dates B—Q
9.. | Impugned Interim judgment and |1=5
order dated 08.08.2024 passed by
the Hon’blé High Court of Gujarat
-at Ahmedabad in R/Special Civil
-Application No. 6970 of 2023 with .
Civil Application (Direction) No. 1
of 2024 in R/Special Civil .
Application No. 6970 of 2023.
10. SLP with affidavit 6—22
11, | ANNEXURE P-1: 23-24
Copy of inspection report dated
29.03.22.
12. ANNEXURE P-2: 25-27
Copy of Notice of direction dated
23:11.22.
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3.

ANNEXURE P-3:
Copy of R/Special Civil
Application No. 6970 of 2023
dated 20.03.23.

28 - 61

14.

ANNEXURE P-4:
Copy of letter dated 11.05.23.

62 -

418

| ANNEXURE P-5: -

Copy of letter dated 21.06.23.

63 — 65

& ]_6-

ANNEXURE P-6:
Copy of reply filed by the
petitioners dated 29.06.23.

66 — 96

17,

ANNEXURE P-7:
Copy of show cause notice dated
1507.23. _

97

T8

ANNEXURE P-8:
Copy of reply to show cause notice
dai‘_[ed 29.07.23.

98-108

i

ANNEXURE P-9: _
Copy of letter dated 10.08.23.

109-110

20.

ANNEXURE P-10:
Copy -of -order “dafed 30.11.23
passed by the High Court in

-| R/Special Civil Application No.

6970 of 2023.

111-115

2

ANNEXURE P-11:
Copy of site inspection dated
09.12.23. -

116-138

22.

ANNEXURE P-12:
Copy of reply by petitioner dated
12.12.23.

139-140

23.

ANNEXURE P-13:
Copy of letter dated 10.01.24.

141-151
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Copy of order dated 12.02.24
passed by NGT Western Zone
Bench Pune in Appeal No. 15 of

i24- 54 ANNEXURE P-14: 152-156
' Copy of order dated 12.01.24 of
the respondent. B

25-7| ANNEXURE P-15: 157-172
Copy of Affidavit in reply filed by
respondent GPCB dated 15.01.24
filed before the High Court.

26._ | ANNEXURE P-16: v 173-175
Copy of letter dated 24.01.24. :

227.=7| ANNEXURE P-17: 176-189
Copy of Civil Application No.1 of
2024 1o R/Special  Civil
Application No. 6970 of 2023
dated 25.01.24 filed before the

_High Court. :
[28.-- | ANNEXURE P-18: 190-192
Copy of order dated 05.02.24
passed by the High Court in
R/Special Civil Application No.
1706 of 2024.

29. | ANNEXUREP-19: 193-195
Copy of rejoinder affidavit dated
08.02.24 filed by respondent No. 1 ~ |
filed before the High Court. -

30. ANNEXURE P-20: u 196-244
Copy of Appeal No. 15-of 2024 '
dated 09.02.24 filed before the
NGT Western Zone Bench Pune.

31, ANNEXURE P-21: . 245-250
Copy of order dated 09.02.24
passed by the High Court in
R/Special Civil Application No.

6970 of 2023.
32. ANNEXURE P-22: 251-257

2024.
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ANNEXURE P-23:

Copy of order dated 05.03.24
passed by Hon’ble High Court
R/Special Civil Application No.
6970 of 2023.

258

34, 1

ANNEXURE P-24:

Copy of additional affidavit dated
16.03.24 filed by the petitioner
before the High Court.

259-274

B

ANNEXURE P-25:

Copy of affidavit dated 24.03.24
filed by the respondent before the
High Court.

275-294

ANNEXURE P-26: , 5
Copy “of order dated 27. 03.24

passed by Hon’ble High Court _

R/Special Civil Apphcatmn No
6970 of 2023.

295-311

137

ANNEXURE P27:
Copy of SLP (C) No.11219-.-

11220/2024 dated 03. QS 24 filed
before this Hon’ble Coufc

312-364 .

SLP (C) No.11219-11220/2024.

" ANNEXURE P-28:

Copy of order dated 14.05.24
passed by this Hon’ble Court in

Y
] N
| o em i

ANNEXURE P-29:
Copy of order dated 29.05.24 of
the respondent:

"1 366-367

40.

ANNEXURE P-30:

Copy of affidavit dated 11.06.24
filed by the respondent before the
High Court.

368-377

41.

ANNEXURE P-31:
Copy of affidavit dated 11.06.24

| filed by the petitioner before the

High Court.

378-403
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| ANNEXURE P-32:

Copy of inspection report dated
21.06.24.

404-408

s =

A3

- ANNEXURE P-33:

Copy of order dafed 02.07.24
passed by Hon’ble High Court
R/Special Civil Application No.
6970 of 2023.

409-412

ANNEXURE P-34:
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,:-L_——_‘ GEC | _Diary No0.51042/2024

it v | DECLARATION

fomow oz ZAlledefectsthave~been duly cured.  Whatever has been
- added/deleted/modified in the petition is the result of curing of

- =@ defects -and nothing else. Except curing the defects, nothing

= has been done. Paper books are complete in all respects.
Dated: 08.10.2024
= - 2 o i : T\/\L\/
Sl raie viL e : (MILIND KUMAR)
T et | T ~ Advocate for the Petitioner
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(=% =7 27 ~FTINTHE HIGH COURT OF GUIARAT AT AHMEDABAD

DHetrint Davdyisnud Dhtedos District Devbhoomi Dwarka
maosmrmiacs 2o CIVILAPPLICATION (DIRECTION) NO. 1 OF 2024
IN
SETERTE AT T SPECIAL CIVIL APPLICATION NO. 6970 OF 2023

" " MEMO OF PARTIES =
RSPL Limited '
Having registered office at: :

C-1/C-2, 3" Floor, Safal Profitaire,
Near Prahladnagar Garden, Satellite,
-Ahmedabad-380015. ...Applicant

s (Orl. Respondent No.4)

e Versus

: 1.~ The State of Gujarat
o R ¢  Notice to be served through
e Forests and Environment Department
i Having office at: Block 14, 8% Floor,
Sachivalay, Gandhinagar-382010.

2. Central Pollution Control Board : .
=~ Notice to be served through Regional Directorate,
Having office at: Parivesh Bhavan,

Opposite Ward No.10 VMC Office, -
Subhanpura, Vadodara-390023. o

3. Guyarat Pollution Control Board
_ . Notice to be served through Chairman,,
s Having office at: Paryavaran Bhavan, _ ”
Sector 10-A, Gandhinagar-382010. ...Opponent No.1 to 3
= ¥ i - (Orl-Respondent No. 1 to 3)

4, Balubha Pabubha Ker
Male, Aged: Adult,
Residing at: Village Kuranga, -
Taluka: Dwarka, -
- District: Devbhoomi Dwarka. ...Opponent No.4
g ol (Orl. Petitioner

Filed by:
~ foree
(MILIND KUMAR)

Advocate for the petitioner
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A
IN THE SUPREME COURT. OF INDIA
CIVIL APPELLATE JURISDICTION
SPECIAL LEAVE PETITION (CIVIL) NO. OF 2024
IN THE MATTER OF -
RSPL Limited ...PETITIONER
VERSUS
Balubha Pabubha Ker & Ors. ...RESPONDENTS

OFFICE REPORT ON LIMITATION
1. The Petition is/are within time.

2.  The petition is barred by time and there is delay of
days in filing the same against order dated 08.08.2024 and
petition for condonation of ___ days delay has been filed.

3. The petition is barred by time and there is delay of
days in re-filing the same and petition for condonation of

days delay has been filed.

New Delhi BRANCH OFFICER
Dated : 04.11.2024 '
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, A-1
PROFORMA FOR FIRST LISTING
SECTION:IX

The case pertains to (Please tick/check the correct box):

o o 0 v o 50 R o

a

O

Central Act: (Title) Under Article 136 of the Constitution of India
Section: Under Article 136

Central Rule: (Title) NA

Rule No(s): NA

State Act: (Title) NA

Section: ; NA

State Rule: (Title) NA

Rule No(s): NA

Impugned Interim order : (Date)___NA

Impugned Final Order/Decree : (Date) 08.08.2024

High Court: (Name) High Court of Gujarat at Ahmedabad

Names of Judges- THE CHIEF JUSTICE MRS. JUSTICE SUNITA
AGARWAL and HONOURABLE MR. JUSTICE PRANAV TRIVEDI
Tribunal / Authority : (Name) N/A

Nature of Matter: Civil O Criminal

(a) Petitioner/Appellant No.1: RSPL Ltd

(b} e-mail ID: NA

{c) Mobile phone No. NA

(2)Respondent N.1: BALUBHA PABUBHA KER & Ors.
(b) e-mail ID: NA

(c) Mobile phone No. NA

(a) Main category classification: ___06

(b) Sub classification: 605

Not to be listed before: NA

(a) Similar disposed of matter with citation, if any, & case details:
No similar matter

(b) Similar Pending matter with case details:

No similar matter

Criminal Matters:

(@  Whether accused/convict has surrendered: [] Yes (I No
(b)  FIR No. NA
(c)  Police Station: NA




11.

Date:

1634

_ A-2
(d)  Sentence Awarded: i NA
(e)  Period of Sentence undergone including period of
Detention/Custody undergone: NA
Land Acquisition Matters:

(a)  Date of Section 4 notification: _NA

(b) Date of Section 6 notification: ___NA
(c)  Date of Section 17 notification: _ NA

Tax Matters: State the tax effect; NA

Special Category (First petitioner/appellant only):

O Senior Citizen > 65 years [1SC/ST OWoman/ Child [] Disabled
OLegal Aid case [ In custody

Vehicle Number (in case of Motor Accident Claim matters):
N/A

04.11.2024

prler

[MR. MILIND KUMAR]
AOR for petitioner(s) /Appellant(s)
Chamber No. 639, D Block
Supreme Court of India Additional Building Complex
: Registration No:1566
- 9868161390

milindkraor@gmail.com
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SYNOPSIS AND LIST OF DATES

' The Petitioner State prefers the instant Special Leave Petition

being aggrieved by the impugned interim order and judgment

passed by the Hon’ble High Court. The petitioner is aggrieved by

the Hon’ble High Court’s directions, which permit a Committee

constituted by the Gujarat Pollution Control Board (GPCB) to

compute damages allegedly caused by the petitioner’s industrial
activities. These damages, according to the Hon’ble High Court,

include not only loss of crop but also mental harassment suffered

by the respondent, Balubha Pabubha Ker (Respondent No. 1). It

has been left open to the Committee to recover these damages

from the petitioner company or other erring officials/persons of
GPCB.

The petitioner made several attempts to comply with GPCB

directives regarding soil rémediation, subject to obtaining the

necessary consent from co-owners of the land. Despite these

efforts, the co-owners either refused consent or did not respond,

creating an insurmountable obstacle to compliance. Despite this,

the impugned directions have been passed without fully

considering the impediments faced by the petitioner in executing

the remedial work. -

That the orders dated 27.03.2024 and 08.08.2024 are
overlapping in as much as the directions in the order dated
27.03.2024, inter-alia, require Respondent no. 2 GPCB to
pay an amount of Rs.20,00,000/- as compensation to the
Réspondent no. 1 (Petitioner of SCA No0.6970 of 2023)
towards damages caused to him for loss of his income from
the lands in question, rﬁentaf harassment and legal
expenditure for the period 2019 onwards and to recover the

same from the erring officials and to conduct Departmental
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Inquiry. The said order dated 27.03.2024 to the extent that
- the same directed the Respondent no. 2 GPCB to pay the
amount of Rs.20,00,000/- to the Petitioner of SCA No.6970
of 2023, which came to be stayed by this Hon’ble Court by
way of order dated 14.05.24 in SLP (C) 11219-11220/2024
which is pending consideration before this Hon’ble Court.
The.reafter, the impugned ofcler has been passed which
inter-alia is based on the same consideration wherein the
Hon'ble High Court has observed at the interim stage
without due consideration of the relevant aspects that on
account of the inaction on the part of the Respondent no. 2
GPCB and for the activity of the Petitioner RSPL Ltd., the
petitioner of SCA No0.6970 of 2023 is suffering recurring
losses and is required to be comp'enséted and in this regard,
has again directed Respondent no. 2 GPCB to place the
matter before the Comrﬁittee_ .oo_n_stituted by Respondent no.
2 GPCB for the purposes of computation of damages caused
to the Respondent no. 1 due to the delay in replenishment
of soil and for which, all factors pertaining to the damages
including the loss of cro-p, mental harassment etc. shall be
ihc!uded in the damages to be computed by the said
Com.'mi'ttee and that it would be open for the Committee to
provide for realization of the damagés computed from the
defaulting company or any other erring officials/persons of
- the Respondent no. 2 GPCB.

All these aspects in r'es;aéct of computation of damages or
whether the respondent no. 1 in fact suffered any damage
or that whether he was in fact undertaking any agricultural
activity or not or that he is entitled to any such amount are
disputed questions of fact and the Hon’ble High Court under
226 of the Constitution of India ought not to have

undertaken a fact finding exercise by examining disputed
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questions of fact which were best adjudicated by the

~ competent Tribunal established under the provisions of

National Green Tribunal Act which has jurisdiction to
entertain matters pertaining to environment etc.

That though the issue of the maintainability and the locus of
the respondent no. 1 to maihtain the petition have been
téken in the affidavit in reply and also during the course of
hearing of the captiohed petition, the Hon’ble High Court
has brushed aside the same by further observing that the
issﬁe réised by therein is an environment issue which is
required to be taken care of on the submissions made
therein and that the respondent no. 1 is the Sarpanch of the
Village and can raise e_nvirbnment issue. The Hon’ble Hi_g'h_
Court has not consid_ered the fact that the res'pondent no. 1
was agitating the said issue in his personal capacity and not _
as a Public Interest Litigation as Sarpanch of the Village.
Further, the allegations made by the respondent no. 1 have
been categorically denied by the petitioner RSPL in its
Affidavit in Reply filed from time to time and further
contradicted in the affidavits filed by the Respondent no. 2
GPCB from time to time, however, the Hon’ble High Court
has chosen to enter into highly disputed questions of fact
which, in the submission of petitioner RSPL Ltd. is uncalled
for as the same being an environmental issue, the
respondent no. 1 ought to have been relegated to the
remedy provided under the provisions of the NGT Act.

That during proceedings before the Hon'ble High Court, the
petitioner RSPL Ltd. was directed to avail the remedy
against the closure order issued by the Respondent no. 2
GPCB which was -subsequently stayed by the Hon’ble NGT in
view of the proceedings taken by petitioner RSPL Ltd. in this
regard. There are proceedings which are pending before the
NGT as well as before the Hon’ble High Court as well as
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before the Committee appointed by Respondent no. 2 GPCB
in view of the directions of the Hon'ble High Court as well as
before this Hon'ble Court for issues which are directly
connected /  inter-connected and all pertain to
environmental issues which are best adjudicated by the
Tribunal established under the provisions of the National
G._re'en Tribunal Act wherein all the parties who are before
the _Hon’.ble High Court as well as before this Hon'ble Court
are also party before the Tribunal.

The Hon'ble High Court failed to consider the fact that the
petitioner, RSPL Limited, had already deposited the sum of
X1,57,15,000/- with the Gujarat Pollution Control Board (GPCB)
for the purposes of soil remediation as directed by the GPCB.
The petitioner, in full compliance with the otiders il direetives
issued, took necessary steps to address the environmental
concerns.

That the remediation work for which, petitioner RSPL has
paid an amount of Rs.1,57,15,000/- was not carried out by
the authority due to the onslaught of monsoon and
thereafter the same is likely to be further delayed due to
unexpected torrential rains in most of the parts of Gujarat
and specially Dist: Dev Bhoomi Dwarka around October,
2024 which has led to water logging not only on the Survey
Numbers of the respondent no. 1 but also on the land from
where the soil is required to be taken and brought by the
contractor for the purpose of remediation. In this situation,
the petitioner RSPL has been placed in a prejudicial situation
and that too on the basis of facts which are highly disputed
between the parties. '
It is submitted that the record reflects that petitioner RSPL

consistently communicated with the Gujarat Pollution Control

Board (GPCB), complied with its directives, and even sought to
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undertake soil remediation subject to the consent of the
landowners, which was beyond the control of the Petitioner.

That the impugned order may create an unintended precedent,
where entities like petitioner, which have made sincere efforts to
comply with regulatory instructions and address environmental
concerns, are still held liable for matters bey_ond their control.
Such an approach could potentially discourage other corporations
from engaging in proactive compliance, as it creates uncertainty
despite following established regulatory processes. It is important
to ensure that industries working in good faith, and in alignment
with regulatory guidance, are not unduly penalized, which could
otherwise impact overall industrial development and
enviromﬁental responsibility.

That the impugned order was passed without providing the
Petitioner with a full opportunity to present detailed evidence and
arguments regarding its compliance with GPCB directives and
the steps taken to mitigate environmental impacts. In the interest
of fairness and the principles of natural justice, it is crucial that
Petitioner be given a chance to address these allegations before
-any adverse diréctions are 1ssued.

Because it is essential that a proper fact-finding process be
conducted before making assumptions about the respondent no.
I's losses and the petitioner's liability. It is submitted that the
Hon'ble High Court erred in permitting the Committee to recover
damages either from the petitioner company (RSPL) or the erring
officials/persons of GPCB, without sufficient factual examination
or conclusive evidence to substantiate the respondent no. 1 's

claims.
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Also that the respondent no. 1 has never conducted agricultural
activities ‘on his land and which the respondent no.l has
purchased around 2017 during the fag end of the setting up of the
plant whereafter, the plant went into trial production end in the of
2018 which makes it glaringly apparent that the respondent no.1
has with malfide intentions and for the purpose of harassing and
creating litigations, preplanned and purchased the parcels of
lands. As is evident from multiple site inspection reports the
respondent no. 1 is using his land for commercial purposes by
constructing small shops and is ﬁ.ot growing crops. The impugned
order fails to differentiate between any potential environmental
damage and losses that could be attributed to the Ipetit_ioner Versus
those caused by natural factors of those attributable to respondent

no. 1.

LIST OF.DATES
12.08.14  Consent to Establish (CTE) was granted to petitioner
RSPL Limited under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981
by the Gujarat Pollution Control Board (GPCB) for
setting up an industrial plant in Kuranga, Taluka

Dwarka, Gujarat.

16.02.19  Petitioner RSPL Limited was granted Consent to
Operate (CTO) by GPCB under the provisions of the
Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution)
Act, 1981, éllowing the operation of its industrial
plant.
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. Inspections were carried out from time to time in

premises of petitioner RSPL.

An inspection -‘was carried out by the GPCB on the
premises of RSPL Limited in the presence of
re?resentétive of respondent no. 1, where it was
observed that there was no water logging or
improper discharge from the factory into the
surrounding land. |
Copy of inspection report dated 29.03.22 is annexed

herewith as Annexure P-1 (Pages

Notice of direction was sent to the petitioner. One of
the directions was to remove salt containing top soil
layer from the survey no.540 & 606 under the
supervision of District Agricultural Department or
its authorised expert institute/ officer or Schedule-1
auditor.

Copy of Noﬁc_e of direction dated 23.11.22 is

. annexed herewith as Annexure P-2 (Pages

Respondent no. 1 Balubha Pabubha Ker, filed
R/Special Civil Application No. 6970 of 2023 before
the High Court of Gujarat, alleging that petitioners
operations were causing damage to his land making
it unfit for cultivation and depriving him of his
livelihood.

Copy of R/SPECIAL CIVIL APPLICATION NO.
6970 of 2023 dated 20.03.23 is annexed herewith as

Annexure P-3 (Pages
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Petitioner informed GPCB that the petitioner would
undertake the work of soil remediation. However,
the same would be possible only on consent being
given by the multiple land owners of Survey Nos.
540 and 606 and therefore, a request was made to
Respondent GPCB to advice the land owners to
provide consent.

Copy of letter dated 11.05.23 is annexed herewith as
Annexure P-4 (Pages

Respondent GPCB directed petitioner to obtain the
consent from land bwners of Survey Nos. 540 and
606 from their own.

Copy of letter dated 21.06.23 is annexed herewith as
Annexure P-5 (Pages

Petitioners filed detailed reply stating therein that the
petition had been filed for personal gains and that no
injury or prejudjcé has been caused to the
respondent no. 1.

Copy of reply ﬁled by the petitioners dated 29.06.23

is annexed herewith as Annexure P-6 (Pages

GPCB issued show cause notice as to why the work
of remediation was not undertaken.
Copy of show cause notice dated 15.07.23 is

annexed herewith as Annexure P-7 (Pages

Petitioner in reply to show cause notice provided the

copies of the letters addressed to the co-owners of
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Survey Nos.540 and 606 and also stated that work
orders related to the work to be undertaken as per
directions of GPCB in respect of Survey Nos.540
and 606 have been issued.

Copy of reply to show cause notice dated 29.07.23

is annexed herewith as Annexure P-8 (Pages

Petitioner RSPL addressed a letter to the Respondent
GPCB informing them about the fact of the co-
owners have either refused consent or impliedly
have not given their consent by not responding to the
request of the petitioner. -

Copy of letter dated 10.08.23 is annexed herewith as
Annexure P-9 (Pages

Hon’ble High Court observed that “the issue raised
by the respondent no. 1 herein was environment
issue which is required to be taken care of on the
submissions made herein.” Hon’ble High Court
directed GPCB to carry out a fresh inspection of the
site in question and further directed the inspection
report as also the laboratory repért as well as the
action, if required at the ends of GPCB on the said
report to be placed before the Court with the
personal affidavit of the Chairman, GPCB.

Copy of order dated 30.11.23 in R/SPECIAL CIVIL
APPLICATION NO. 6970 of 2023 is annexed
herewith as Annexure P-10 (Pages
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Accordingly site inspection was carried out on
09.12.23. Petitioner replied to the inspection notice
on 12.12.23.

Copy of site inspection dated 09.12.23 is annexed
herewith as Annexure P-11 (Pages

Copy of reply by petitioner dated 12.12.23 is

annexed herewith as Annexure P-12 (Pages

Petitioner again addressed letter to respondent
GPCB to procure consent from landowners and in
the alternative to provide police protection so that
the contractor appointed by petitioner can enter the
survey numbers and start the work.

Copy of letter dated 10.01.24 is annexed herewith as
Annexure P-13 (Pages

Order was issued to the Petitioner by GPCB alleging

non-compliance of certain directions. The said

closure order was under Section 33A of thé Water

Act and Sectiori 31 A of the Air Act.
Copy of order dated 12.01.24 is annexed herewith as

Annpexure P-14 (Pages

Affidavit in reply was filed by respondent GPCB
Copy of Affidavit in reply filed by respondent
GPCB dated 15.01.24 is annexed herewith as
Annexure P-15 (Pages

That on receipt of the notice dated 12.01.2024, the

petitioner submitted the time bound action plan by
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way of letter dated 24.01.2024 highlighting the
progress, the cost of the work and the time required
to complete the work and has also submitted the
bank guarantee as required.

Copy of letter dated 24.01.24 is annexed herewith as
Annexure P-16 (Pages - .

Petitioner preferred Civil Application No.1 of 2024
in R/Special Civil Application No. 6970 of 2023
seeking relief that Court may direct Respondent
No.1 to give his consent and to procure consent of
his land’s co-owners so that the soil remediation
work can be complied with. |
It was pointed out that the entire work of change of
soil and/or soil remediation and connected work
would take at least 3 to 4 months and would be at
the cost of Rs.6,18,47,188/- (approximately) which
the petitioner RSPL is willing to undertake.
However the same could not be undertaken due to
reasons beyond the control of RSPL.

Copy of Civil Application No.1 of 2024 in R/Special
Civil Application No.. 6970 of 2023 dated 25.01.24

is annexed herewith as Annexure P-17 (Pages

In R/SPECIAL CIVIL APPLICATION NO. 1706 of
2024 preferred by the petitioner challenging the
closure order dated 12.01.24 the p'e-titioner appeal

. was disposed of. The petitioner sought withdrawal

of the petition so as to avail the remedy of appeal

under the provisions of Water (Prevention and
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Control of Pollution) Act, 1974 and under the Air
(Prevention and Control of Pollution) Act, 1974,
before the competent authority.

Copy of order dated 05.02.24 passed m R/Special
Civil Application No. 1706 of 2024 is annexed

herewith as Annexure P-18 (Pages

Rejoinder affidavit was filed by respondent No. 1.
Copy of rejoinder affidavit dated 08.02.24 filed by
respondent no. 1 is annexed herewith as Annexure

P-19 (Pages

Petitioner accordingly challenged the aforesaid
closure order dated 12.01.24 in Appeal No. 15 of
2024 before the Ld. NGT (Western Zone Bench)
Pune.

Copy of Appeal No. 15 of 2024 dated 09.02.24 is

annexed herewith as Annexure P-20 (Pages

Hon’ble High Court passed an order directing
personal affidavit of Chairman of GPCB to be filed.
Copy of order dated 09.02.24 is annexed herewith as
Annexure P-21 (Péges

The Ld. NGT passed a detailed order keeping the
closure notice/direction in abeyance till next date of
hearing.

Copy of order dated 12.02.24 passed in Appeal No.. |
15 of 2024 is annexed herewith as Annexure P-22

(Pages
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Personal affidavit of Chairman of GPCB was filed
before Hon’ble High Court.

Hon’ble High Court was pleased to grant permission
to GPCB to withdraw the affidavit dated-20.02.24
with a liberty to file a better affidavit.

Copy of order dated 05.03.24 passed by Hon’ble
High Court is annexed herewith as Annexure P-23

(Pages

Petitioner filed additional affidavit pointing out that
the issue under consideration substantially involves
and/or is related to environment and can be
effectively adjudicatéd before the National Green
Tribunal. |

Copy of additional affidavit dated 16.03.24 is

annexed herewith as Annexure P-24 (Pages

The affidavit of Chiitfian GPCB was filed.

- Copy of affidavit dated 24.03.24 is annexed

herewith as Annexure P-25 (Pagés

The Hon’ble High Court of Gujarat passed an
interim order, directing the GPCB to initiate an
inquiry into the conduct of its officers regarding
inaction on pollutiéﬁ control and to hold them
responsible. The court further directed the GPCB to
compensate the petitioner for damagés incurred,

amounting to Rs. 20 lakhs.
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Copy of order dated 27.03.24 is annexed herewith as
Annexure P-26 (Pages

Respondent GPCB preferred SLP (C) 11219-
11220/2024 against the order dated 27.03.24 passed
by the Hon’ble High Court. _

'Copy of SLP (C) No.11219-11220/2024 dated
03.05.24 is annexed herewith as Annexure P-27
(Pages

This Hon’ble Court was pleased to pass the
following order-

“1. Issue notice, teturnable in ten weeks.

2. Dasti éervice, in addition, is granted

3. Until further orders, there shall be stay only
insofar as the directions contained in paragraph 27 in
the impugned order, with regard to payment of an
amount of Rs.20,00,000/- by the petitioner herein, is
concerned.”

Copy of order dated 14.05.24 passed in SLP (C)
No.11219-11220/2024 is annexed herewith as
Annexure P-28 (Pages

Respondent GPCB passed order directing petitioner
to deposit sum of Rs. 1,57,15,000/- towards the
estimated cost of soil redemption work to be
undertaken by GPCB.

Copy of order dated 29.05.24 is annexed herewith as
Annexure P-29 (Pages
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The Chairman of the respondent GPCB filed an
affidavit of compliance before the Hon’ble High
Court of Gujarat, stating that the measurement of the
land was conducted. The royalty payable and the
identity of the land for extraction of soil for the
purpose of soil remediation had been completed, and
the estimated cost of compensation had been
deposited with the Executive Engineer, Roads and
Buildmg Deparﬁnent‘

Copy of afﬁdavi_t dated 11.06.24 is annexed
herewith as Annexure P-30 (Pages

Petitioner filed affidavit stating that they have in
compliance of order dated 29.05.24 of GPCB
deposited the amount of Rs. 1,57,15,000/-

Copy of -affidavit dated 11.06.24 is annexed

herewith as Annexure P-31 (Pages

An Inspection was. carried out over the land in
question by officers of the GPCB. The report stated
that there was waterlogging due'to heavy rainfall,
but no discharge of efﬂuents from the factory of
RSPL Limited was observed.

Copy of inspection report dated 21.06.24 is annexed

herewith as Annexure P-32 (Pages

The Hon’ble High Court was pleased to post the

- matter on 08.08.2024 to enable the GPCB to place

the progress report of the compliance of the
directions contained in the order dated 27.03.2024.
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Copy of order dated 02.07.24 is annexed herewith as
Annexure P-33 (Pages

Personal affidavit was filed by the Chairman, GPCB

in the Court, which was taken on record.

Copy of affidavit filed on 08.08.24 is annexed
herewith as Annexure P-34 (Pages

The Hon’ble High Court passed the impugned order,
directing as under-

“It has been informed to us that the Committee has
been constituted by the GPCB for the purposes of
computation of damages caused by the defaulting
company. We, therefore, direct the Chairman, GPCB
to place the matter before the competent Committee
for computation of loss being caused to the
petitioner for the delay in replenishment of soil. All
factors pertaining to the damages including the loss
of crop, mental harassment etc. shall be included in
the damages to be computed by the said Committee.
It Would be open for the Committee to provide for
realization of the damages computed from the
defaulting company or any other erring
officials/persons of the GPCB.”

That it may be mentioned herein that on the date
fixed ie. 03.10.24 the matter was directed to be
posted on 19.11.24 to enable the counsel for GPCB
to file personal affidavit of the Chairman of GPCB
in compliance of the order dated 08.08.2024

Hence the present Special Leave Petition
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IN THE HIGH COURT OF GUJARAT AT AHMEDABAD
“"R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023
With
CIVIL APPLICATION (DIRECTION) NO. 1 of 2024
In R/SPECIAL CIVIL APPLICATION NO. 6970 of 2023

BALUBHA PABUBHA KER
Versus
STATE OF GUJARAT & ORS.

Appearance: _

MR ANSHIN DESAIL, SR. ADV. with SHIVANGI D
VYAS(10117) for the Petitioner(s) No. 1

MS HETAL PATEL, ASST.GOVERNMENT PLEADER for the
Respondent(s) No. 1

MR MR ABHISHEK M MEHTA(3469) for the Respondent(s)
No. 4

MR ANKIT SHAH(6371) for the Respondent(s) No. 2

MS DHARMISHTA RAVAL(707) for the Respondent(s) No. 3

CORAM:
HONOURABLE THE CHIEF JUSTICE MRS. JUSTICE
SUNITA AGARWAL |
and
HONOURABLE MR. JUSTICE PRANAV TRIVEDI
Date : 08/08/2024
ORAL ORDER
(PER : HONOURABLE THE CHIEF JUSTICE MRS.
JUSTICE SUNITA AGARWAL)
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1. A personal affidavit has been filed by the Chairman, Gujarat
- Pollution Control Board (in short as “the GPCB”) today in
the Court, which is taken on record.

2. It is stated therein that for the purpose of carrying out the
remediation of the soil of the petitioner’s land, the answering
respondent has appointed a Committee under the guidance of
the Collector, Devbhoomi Dwarka and the work of
remediation has commenced, but due to heavy rainfall and
water logging, it is not possible to complete the same and the
answering respondent undertakes to continue with the
remediation work to ensure that it is completed in an
expeditious manner. There is a reference of an inspection
carried out over the land in question by the officers of the
GPCB on 21.06.2024, wherein it was noted that there was
water logging on the premises of the petitioner and that waste
water discharge from the factory of private respondent No.1
was not observed therein. For the slackness on the part of the
officers of the GPCB, on conclusion of preliminary inquiry
the show cause notice dated 03.06.2024 has been issued to 17
erring officers and their ﬁ:sponse have been sought on the
charge-sheet. The inquiry would be concluded in accordance
with the provisions of the Gujarat Civil Services (Pension)

Rules, 2002.

3. Taking note of the above, we may note that by order dated
27.03.2024, we have issued two directions to the GPCB.
- Firstly that the Chairman, GPCB shall initiate inquiry to fix
responsibility on the erring officers for the inaction on their

part and further that for the predicament of the petitioner
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_ from the year 2019 onwards, the GPCB is required to
- compensate for the damages caused to the petitioner for the
loss of his income from the land in question including other
factors therein. The cost computed by us has been stayed by
the Apex Court in the order dated 14.05.2024 while issuing
notices on the Special Leave to Appeal(C) No.11219-
11220/2024 filed against the order dated 27.03.2024.

4. As to the second part of the directions wherein the GPCB
was required to comply with the recommendation of the
DDU, Nadiad to replenish the existing soil with fresh new
soil and that the cost of replenishment and transportation of
~ the excavated soil as per the recommendation of the DDU,
Nadiad, the same shall have to be recovered from the
defaulter company, namely respondent No.4, there is no stay
by the Apex Court. We may note Paragraph No.’29” of the
order dated 27.03.2024, Whereiﬁ on the undertaking given by
‘the Chairman, GPCB, on the prayer made by learned counsel
ap?eaﬂng for the GPCB eight weeks time was granted to
complete the replenishment work of the existing soil from the
fields of the petitioner in Survey Nos.540 and 606 as per the
recommendation of the DDU, Nadiad as extracted in the
Inspection Report of the GPCB dated 09.12.2023. On
02.07.2024, on an affidavit of compliance dated 11.06.2024
- filed by the Chairman, GPCB, we have posted the matter
today to enable the learned counsel for the GPCB to place the
progress report in the matter of replenishment of soil. It was
stated before us in the affidavit of the Chairman, GPCB dated
11.06.2024, -as noted in the order dated 02.07.2024, that the

measurement of the Jand of the petitioner had been carried
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out by the DILR. The royalty payable and the identity of the
Jand for extraction of soil for the purpose of soil remediation
had been completed, samples had been taken and the
estimated cost of compensation had been deposited by the
private respondent with the Executive Engineer, Roads and
Building Department. The tender notice had been published'
on 21.05.2024. Bids were received, contractor identified and
short-listed. Tt was__sﬁ_bmitted that on the deposit of security
amount by the tenderer, the work of remediation of soil will
commence and is expected to be ~completed within two

months.

5. It is evident that the two months period. for remediation of
soil has been completed aﬁd the progress made, if any, has
ﬁot been brought on record. The only problem placed before
us is about the heavy rainfall and water logging, which being
‘because of the weather éondition was well within the

kndwledge of the GPCB. It is, thus, clear that the assurance
given by the Chairman, GPCB in compliance affidavit dated

11.06.2024 that the work of remediation of soil will be
h completed within 2 period of two months was ﬁot meant to be
adhered to. There is a long delay on the part of the GPCB in
carrying out the work of remediation of soil. As noted
hereinbefore, that the recommendations of DDU, Nadiad was
extracted in the Inspection report of GPCB dated 09.12.2023,
but the GPCB had spruﬁg info action only after intervention
by this Court. On account of the inaction on the part of the
GPCB and for the illegal activity by the private respondent
No.1, the petitioner is suffen'ﬁg recurring losses, which in our

considered opinion has to be compensated. We, therefore,
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direct the GPCB to compute the loss of crop being suffered
by the petitioner for the delay caused in the matter of

replenishment of soil, which is recurring everyday.

. It has been informed to us that the Committee has been

constituted by the GPCB for the purposes of computation of
damages caused by the defaulting company. We, therefore,
direct the Chairman, GPCB to place the matter before the
competent Committee for computation of loss being caused
to the petitioner for the delay in replenishment of soil. All
factors pertaining to the damages including the loss of crop,
- mental .ha;raésmenjt :etc.-.' shall be included in the damages to be
cémput‘ed by the 'séid Committee. It would be open for the
Committee to provide for realization of the damages
.coi:n_put’_ed from ‘the defaulting company or any other erring

ofﬁ_éials/persons of the GPCB.

. - These directions shall be carried out within the period of four
weeks from today. The matter shall be placed before this
Court on 03.10.2024. In the me'antﬁﬂe, the work of
.- remediation of soil shall be completed by the GPCB. The
compliaﬁce affidavit shall be filed on the next date fixed i.e.
03.10.2024. |

(SUNITA AGARWAL, CJ)
(PRANAV TRIVEDLJ)

M=

TRUE COPY
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION -

[S.C.R. Order XXII Rule 2(1) SCR, 2013]
(Under Article 136 of the Constitution of India)

SPECIAL LEAVE PETITION (C) NO.  OF 2024

BETWEEN POSITION OF PARTIES
Inthe High  Before this
Court Hon’ble Court

IN R/SPECIAL CIVIL APPLICATION NO. 6970 OF 2023

RSPL Limited

Through its Director

Block P and T Fazalganj Kalpi

Road, Kanpur, U.P.- 208012

Also at’

C-1/C-2 3rd Floor Safal

Profitaire, Near Prahladnagar

Garden, Satelite, Ahmedabad,

Gujarat Respondent No.4  Petitioner
No.1

Versus

1. Balubha Pabubha Ker

At Village Kuranga, Tal:

Dwarka, Dist. Devbhoomi,

Dwarka, Gujarat-361335 Petitioner Contesting

Respondent No. 1

2. Gujarat Pollution Control

Board

Through its Environment

Engineer

Off:-Paryavaran Bhavan,

Sector-10-A, Gandhinagar,

Guyarat-382010 Respondent Contesting
No. 3 Respondent No. 2

3. State of Gujarat \

Forest and Environment

Department,
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Off:- Block-14, 8th Floor,

Sachivalaya, Gandhinagar,

Gujarat-382010

Through its Secretary Respondent Contesting
No. 1 Respondent No. 3

4. Central Pollution Control

Board, Through its Regional

Director,

Off:- Parivesh Bhavan, Opp.

Ward No. 10 VMC Office,

Subhanpura, Vadodara,

Guyjarat. Respondent Contesting
No. 2 Respondent No. 4

IN CIVIL APPLICATION (DIRECTION) NO. 1 OF 2024 IN
R/SPECIAL CIVIL APPLICATION NO. 6970 OF 2023

RSPL Limited

Through its Director

Block P and T Fazalganj Kalpi

Road, Kanpur, U.P.- 208012

Also at

(C-1/C-2 3rd Floor Safal

Profitaire, Near Prahladnagar

Garden, Satelite, Ahmedabad,

Gujarat Respondent No.4  Petitioner
No.1 ' :

Versus

1. Balubha Pabubha Ker

At Village Kuranga, Tal:

Dwarka, Dist. Devbhoomi,

Dwarka, Gujarat-361335 Petitioner Contesting
st Respondent No. 1
2. Gujarat Pollution Control
Board _
Through its Environment
Engineer

Off:-Paryavaran Bhavan,
Sector-10-A, Gandhinagar,
Gujarat-382010 Respondent Contesting
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A No. 3 Respondent No. 2
3. State of Gujarat
Forest and Environment
Department,
Off:- Block-14, 8th Floor,
Sachivalaya, Gandhinagar,
Gujarat-382010
Through its Secretary Respondent Contesting
< i AR No. 1 Respondent No. 3

4. Central Pollution Control

Board, Through its Regional

Director,

Off:- Parivesh Bhavan, Opp.

Ward No. 10 VMC Office,

Subhanpura, Vadodara,

Gujarat. Respondent Contesting
- No. 2 Respondent No. 4

TO,

‘THE HON'BLE THE CHIEF JUSTICE OF INDIA AND HIS
COMPANION JUDGES OF THE HONBLE SUPREME
COURT OF INDIA:

THE HUMBLE PETITION OF THE ABOVE-NAMED
PETITIONER; ' |

MOST RESPECTFULLY SHOWETH:

55 The petitioners herein are filing the present special leave
petition against the Interim judgment and order dated 08.08.2024
passed by the Hon’ble High Court of Gujarat at Ahmedabad in
R/Special Civil Application No. 6970 of 2023 with Civil
Application (Direction) No. 1 of 2024 in R/Special Civil
Application No. 6970 of 2023, whereby the Hon’ble High Court
was pleased to direct the Chairman, GPCB to place the matter
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before the competent Committee for computation of loss being
caused to the respondent no. 1 for the delay in replenishment of -
soil. It was further directed that all factors pertaining to the
damages including the loss of crop, mental harassment etc. shall
be included in the damages to be computed by the said
Committee and that it would be open for the Committee to
provide for realization of the damages computed from the
defaulting company or any other erring officials/persons of the
GPCB.

2.  QUESTION OF LAW:

A. Whether the Hon'ble High Court erred in permitting the
'Committee to recover damages either from the petitioner
company (RSPL) or the erring officials/persons of GPCB,
without sufficient factual examination or conclusive
evidence to substantiate the respondent's claims?

' B. Whether the Hon'ble High Court failed to cbnsider that the
petitioner's inability to carry out soil remediation was due to
the refusal or non—responée from multiple co-owners of the
land, thereby preventing the petitioner from fulfilling the
directions of the Gujarat Pdllution Control Board (GPCB)?

C. Whether the Hon'ble High Court's impugned order violated
the principles of natural justice by not affording the
petitioner an adequate opportunity to present detailed
evidence and arguments regarding its compliance with
GPCB ' directives and the steps taken to mitigate
environmental impacts?

D. Whether the Hon'ble High Court incorrectly presumed the

respondent no. 1's use of the land for agricultural purposes,
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despite evidence indicating the land was used for
commercial activities?

3. DECLARATION IN TERMS OF RULE 2(2):

The Petitioners state that no other petition seeking Leave to
appeal has been filed by him against the Interim judgment and |
order dated 08.08.2024 passed by the Hon’ble High Court of
Gujarat at Ahmedabad in R/Special Civil Application No. 6970
of 2023 with Civil Application (Direction) No. 1 of 2024 in
R/Special Civil Application No. 6970 of 2023.

4. DECLARATION IN TERMS OF RULE 3:

The Annexure P-1 to P- 34 produced along with the Special
Leave Petition are the copies of the pleading/documents, which
- formed part of the records in the High Court against whose order
the leave is sought for in this petition.

5.  GROUND:

The leave to appeal is sought on following grounds:

L. Because The Hon’ble High Court erred in concluding that
the 're.spondent no. 1 suffered recurring losses for the
.ﬂiegal activity by the private respondent and further
directing that would be open for the Committee to provide
for realization of the damages computed from the

~ defaulting company. It is submitted that the record reflects
that petitioner RSPL consistently communicated with the
Gujarat Pollution Control Board (GPCB), complied with
its directives, and even sought to undertake soil
remediation subject to the consent of the landowners,

which was beyond the control of the Petitioner.
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Because the impugned order fails to appreciate the fact that
the Petitioner was unable to initiate soil remediation
because several co-owners of the land in question either
refused consent or failed to respond to requests. Despite
repeated communications, petitioner RSPL was impeded
from proceeding with the remediation work. The Hon’ble
High Court overlooked this critical obstacle, which was
duly brought to the attention of the authorities.

That the orders dated 27.03.2024 and 08.08.2024 are
overlapping in as ml.lCh as the directions in the order

dated 27.03.2024, inter-alia, require Respondent no.

2 GPCB to pay an amount of Rs.20,00,000/- as -

compensation to the Respbﬂdent no. 1 (Petitioner of
SCA No.6970 of 2023) towards damages caused to
him for loss of his income from the lands in question,
mental harassment and legal expenditure for the
period 2019 onwards and to recover the same from
the erring officials and to conduct Departmental
Inquiry. The said order dated 27.03.2024 to the
extent that the éame_ directed the GPCB to pay the
amount of Rs.20,00,000/- to the Petitioner of SCA
No.6970 of 2023 came to be stayed by this Hon’ble
Court by way of order dated 14.05.24 in SLP (C) 11219-
11220/2024 which is pending consideration before this
Hon’ble Court. Thereafter, the impugned order has
been passed which inter-alia is based on the same

consideration wherein the Hon’ble High Court has

observed.. at the interim stage without due.

consideration of the relevant aspects that on account
of the Inaction on the part of the Respondent no. 2
GPCB and for the activity of the RSPL Ltd., the
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petitioner of SCA No.6970 of 2023 is suffering
recurring losses and is required to be compensated-
and in this regard, has again directed GPCB to place
the matter before the Committee constituted by GPCB
for the purposes of computation of damages caused to
the - respondent no. 1 due to the delay in
replenishment of soil and for which, all factors
pertaining to the damages including the loss of crop,
mental harassment etc. shall be included in the
damages to be computed by the said Committee and
that it would be open for the Committee to provide for
realization of the damages computed from the
defaulting company br any other erring
officials/persons of the GPCB. |

That all the aspects in respect of computation of
damages or whether the respondent no. 1 in fact
suffered any damage or that whether he was in fact
undertaking any agricultural activity or not or that he
“is entitled to any such amount are disputed questions
of fact and the Hon’ble High Court under 226 of the
Constitution of India ought not to have undertaken a
fact finding exercise by examining disputed questions
- of fact which were best adjudicated by the competent
Tribunal established under the provisions of National
Green Tribunal Act which has jurisdiction to entertain
matters pertaining to environment etc.

That though the issue of the maintainability and the
locus of the respondent no. 1 to maintain the petition
have been taken in the affidavit in reply and also
~-during the course of hearing of the captioned petition,
the Hon'ble High Court has brushed aside the same by
further observing that the issue raised by therein is an
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environment issue which is required to be taken care
of .on the submissions made therein and that the
respondent no. 1 is the Sarpanch of the Village and
can raise environment issue. The Hon’ble High Court
has not considered the fact that the respondent no. 1
was agitating the said issue in his personal capacity
and not as a Public Interest Litigation as Sarpanch of
the Village.

Further, the allegations made by the respondent no. 1
have been categorically denied by the petitioner RSPL
in its Affidavit in Reply filed from time to time and
further contradicted in the affidavits filed by the
Respondent no. 2 GPCB from time to time, however,
the Hon'ble High Court has chosen to enter into highly
dis_pu'te.d questions of fact which, in the submission of
petit’ioner-RSPi_ is uncalled for as the same being an
énvironmental issue, the respondent no. 1 ought to
have been relegélted to the remedy provided under
the provisions of the NGT Act.

That during  proceedings before the Hon'ble High

Court, the petitioner RSPL was directed to avail the

remedy against the closure order issued by the
Respondent no. 2 GPCB which was subsequently
stayed by the Hon'ble NGT in view of the proceedings
taken by petitioner RSPL in this regard. There are
proceedings which are pending before the NGT as well
as before the Hon'ble High Court as well as before the
Committee appointed by GPCB in view of the

directions of the Hon'ble High Court as well as before

- this. Hon’ble Court for issues which are directly

connected / inter-connected and all pertain to

environmental issues which are best adjudicated by
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the Tribunal established under the provisions of the
National Green Tribunal Act- wherein all the parties
who are before the Hon'ble High Court as well as
before this Hon'ble Court are also party before the
Tribunal.

Because the impugned order may create an unintended
precederit, where entities like petitioner, which have made
sincere efforts to comply with regulatory instructions and
--address environmental concems, are still held liable for
matters beyond their control. Such an approach could
potentially discourage other corporations from engaging in
proactive compliance, as it creates uncertainty despite
following established regulatory processes. It is important
to ensure that industries working in good faith, and in
alignment with regulatory guidance, are not unduly
penalized, which could otherwise impact overall industrial
development and environmental responsibility.

Because the impugned order was passed without providing
the Petitioner with a full opportunity to present detailed
evidence and arguments regarding its compliance with
GPCB directives and the steps taken to mitigate
environmental impa_cts-.. In the interest of fairmess and the
principles of natural justice, it is crucial that RSPL be
- given a chance to address these allegations before any
adverse directions are issued.

Because it is essential that a proper fact-finding process be
conducted before making assumptions about the
‘respondent no. 1's losses and the petitioner's liability. It is
submitted that the Hon'ble High Court erred in permitting -

the Committee to recover damages either from the
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petitioner company (RSPL) or the erring officials/persons
of GPCB, without sufficient factual ' examination or
conclusive evidence to substantiate the respondent no. 1's
claims. |
Because The Hon'ble High Court failed to consider the fact
that the petitioner, RSPL Limited; had already deposited

the sum of 1,57,15,000/- with the Gujarat Pollution

Control Board (GPCB) for the purposes of soil
remediation as directed by the GPCB. The petitioner, in
full cc{_m:lpliantJe with the orders and directives issued, took

necessary steps to address the environmental concerns.

Without prejudice, the conduct of the respondent No.1
amounts to “coming to the nuisance” meaning thereby that
the setup of the petitioner RSPL was established much
prior to the respondent No.1 creating his rights in the said
survey nos. which the resP{mdent No.1 claims are being
polluted due to effluent discharge. The respondent No.1
was well aware that the petitioner RSPL had alre,a,dy;
purchased land parcels and had started construction of the
plant de‘spit'e which the respondent No.1 for benefitting
from speculative purchasing, started creating interest in the
lands inside and / or near the project area of the respondent
company. In such a situation, the respondent No.1 cannot
be permitted to benefit out of such speculative purchasing
and creating litigation against the petitioner RSPL by

making alleg.ations of effluent discharge.

That the remediation work for which, petitioner RSPL
has paid an amount of Rs.1,57,15,000/- was not
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carried out by the authority due to the onslaught of
monsoon and thereafter the same is likely -to be
furth.er delayed due to unexpected torrential rains in
~most of the parts of Gujarat and specially Dist: Dev
Bhoomi Dwarka around October, 2024 which has led
to water logging not only on the Survey Numbers of
-thé re‘spondéﬁt no. 1 but also on the land from where
the soil is required to bé taken and brought by the
- contractor for the purpose of remediation. In this
situation, the pe’citioner'RSPL has been placed in a
prejudicial situation and that too on the basis of facts
which are highly disputed between the parties.
Because the reépondent no. 1 has never conducted
agricultural activities on his land. As is evident from
multiple site inspection reports the respondent no. 1 is
using his land for commeféial purposes by constructing
small shops and is not growing crops. The impugned order
fails to differentiate between any potential environmental
damage and losses that could be attributed to the petitioner
versus those caused by natural factors or those attributable
to respondentno. 1.

Because the impugned order proceeds on the assumption
that the alleged cfop losses and claims of mental
harassment by the Respondent are established facts.
However, these allegations are strongly contested by the
Petitioner. There is no conclusive evidence on record to
substantiate the claims of actual losses or mental
. harassment attributable to the Petitioner’s actions. These
are disputed questions of fact that require thorough

examination through appropriate proceedings, and it would
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be premature to issue any adverse directions without
resolving these factual discrepancies.

Because the allegations .of crop losses and environmental
damage raised by the Respondent No. 1 fall sqliarely
within the scope of the Water (Prevention and Control of
Polluti(m) Act, 1974, and the Air (Prevention and Control
of Pollution) Act, 1981, These statutes specifically govern
matters concerning pollution control and environmental
cOmp]i‘a’n_ée. As such, the issues raised in the present case
~are within the jurisdiction of the National Green Tribunal
(NGT), which is the appropriate forum to adjudicate
. environmental disputes. The Petitioner, through  its
- affidavit, has requested the transfer of the present case to
the NGT.

GROUND FOR INTERIM RELIEF:

& Because in view of the facts stated in the synopsis
-and list of dates and the grounds of challenge as set
out the Petitioners have got a prima facie case in their
favour.

~'b.  Because the impugneci order proceeds on the
assumption that the alleged crop losses and claims of
mental harassment by the Respondent are established facts.
- However, these allegations are strongly contested by the
Petitioner. There is no conclusive evidence on record to
- substantiate the clzﬁms of actual losses or mental
‘harassment attributable to the Petitioner’s actions. These
are disputed questions of fact that require thorough

~examination through appropriate proceedings, and it would
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be premature to issue any adverse directions without
resolving these factual discrepancies.

c. Because the allegations of crop losses and

environmental damage raised by the Respondent No. 1 fall

squarely within the scope of the Water (Prevention and
Control of Pollution) Act, 1974, and the Air (Prevention
and Control of Pollution) Act, 1981.

d.  Because the Petitioners have a prima facie good
case on merits and the balance of convenience lies in their
favour against the Respondent and if the operation of the
impugned-- order is not stayed, the Petitioners will suffer

irreparable loss and injury.

7.  MAIN PRAYER:
It is most respectfully prayed that this Hon'ble Court may

graciously be pleased to: - |

a)  Grant Special Leave to Appeal against the impugned
Interim judgment and order dated 08.08.2024 passed by
the Hon’ble High Court of Gujarat at Ahmedabad in
R/Special Civil Application No. 6970 of 2023 with Civil
Application (Direction) No. 1 of 2024 iﬁ R/Special Civil
Application No. 6970 of 2023; and

b) . pass any such further orders, as it may deem fit and proper

- in the peculiar facts and the circumstances hereof.
8.  PRAYER FOR INTERIM RELIEF:
a)-  Grant ad-interim ex-parte stay of the operation of Interim

judgment and order dated 08.08.2024 passed by the
Hon’ble High Court of Gujarat at Ahmedabad in R/Special
Civil Application No. 6970 of 2023 with Civil Application
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(Direction) No. 1 of 2024 in R/Special Civil Application
No. 6970 of 2023;

b)  stay further proceedings of R/Special Civil Application
No. 6970 of 2023 pending before the Hon’ble High Court
of Gujarat at Ahmedabad;

'b)  passany such further orders, as it may deem fit and proper

in the peculiar facts and the circumstances hereof.

Filed by:

e

(MILIND KUMAR)
Advocate for the petitioner
Drawn on: 29.10.2024
Filed on: 04.11.2024



1670
20

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

SPECIAL LEAVE PETITION (CIVIL)NO. ___ OF 2024
IN THE MATTER OF:
RSPL Limited ..PETITIONER
VERSUS
Balubha Pabubha Ker & Ors, ..RESPONDENTS
CERTIFICATE

Certified that the Special Leave Petition is confined only to the
pleadiﬁgs before the Court/Tribunal whose order is challenged
and the other documents re_lied upon in those proceedings. No
additional facts, documents or grounds have been taken therein
or relied upon in the Special Leave Petition. It is further certified
that the copies of the documénfs_/annexures attached to the
Special Leave Petition are necessary to answer the question of
law raised in the petition or to make out grounds urged in the
Special Leave Petition for consideration of this Hon’ble Court.
This Certificate is g_iven on the basis of the instructions given by
the Petitioner/Persons authorized by the Petitioner whose
affidavit is filed in support of the S.L.P.
' FILED BY:

b=

| (MILIND KUMAR)
Advocate for the Petitioner

Filed on: 04.11.2024
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

SPECIAL LEAVE PETITION (CIVIL) NO. OF 2024
IN THE MATTER OF :
RSPLLtd. .. Petitioner
Versus
Balubha Pabubha Ker & Oré. ; ...Respondents

kot e g AEFIDAVIT

== 1, Harish Ramchandani, S/o Mangaram Ramchandani, aged
-about 52 years, Vice‘Pres.ident (Legal, Corporate Affairs and CSR)
RSPL Ltd. C-1/C-2 3" Floor Safal Profitaire, Near Prahladﬁagar
Garden, Satelite, Ahmeda5ad Gujarat do hereby solemnly affirm

and declare as under -

That I am the Vice President/authorized signatory of the
petitioner and have been authorized on behalf of the
~ petitioner’s in the above mentioned special leave petition
and hence I am competent to swear this affidavit on behalf of

the Petitioner based on the record of the case.

That the a.c‘conipanyiiig List of Dates (B - Q), Special Leave
Petition (Paras 1 — 8, Pages 6-22) and IAs. have been drawn



22
by my advocate under my instructions. 1 have read and
"uﬁdéréto‘dd the contents of the above and I say that the same

are true and correct to my knowledge and belief and I

believe the same to be true.

That th.e annexures annexed with the petition are also true

o

and correct to their respective originals.
‘4, That the facts stated in the above mentioned paragraphs of

i S ST affidavit are true and correct to the best of my. .
- For, RSPL LIMITED

] (Autherisﬂd Signatory)
¥ "DEPONENT

_@Q‘ﬁl@dge? information and belief.

VERIFICATION
1, the “above named deponent do hereby verify that the

Sl L A’f{( ~ contents of my above affidavit are true and correct to the best of
kﬁowledge and belief. ‘

“"Verified at FE E J on t}us the ' gav 0 Oct er, 2024 :
-0r, RSPL LIM T‘D

| “‘E?‘]?ﬂsﬁ' Signa,tsm

Solemnly Affirmed &
S;gﬂed Befcre Ne _

YOGE;\%
NOTA_RY : "‘L%C

'l b
¥ ﬁe;% - 5205/58 |4
A\ | AbmesEBadl hes
LAk (0 ORISR i
fa N ERE Q;‘f\%w’
A L0 | 4* ;
Y we %1 4 l’vp‘

NOTARIAL  NOTARIAL  NOTARIAL | Potamar"1




